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INTRODUCTION

In view of the recent amendmemade in the Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis onfeveay covering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to thde€ontrol

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

3 May, 2019
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THE PATENT OFFICE
KOLKATA, 03/052019
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown bew:-

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Te rritories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, satements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be @d in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patts Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patehtst, 1970 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patenti©Ofigiag published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Pagnts (Amendment) Act, 2005 and Rutksre undeon weekly basis on evefyriday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is beingtaken to publish all the patent applications under section 11(A) of the Patents Act
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicantl Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under sectidilA (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescrédal manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/02019

(21) Application N0.201911006130 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : NEWS PAPER WITH PAPER WATCH

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B420|(71)Name of Applicant :

7/00 1)Yogesh kumar pathak

A47G Address of Applicant :Bhagvati coloney,civil court, jaunpu
29/12 |Uttar Pradesh India

:NA | (72)Name of Inventor :

‘NA 1)Yogesh kumar pathak

‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(57) Abstract :
Newspaper with paper watch

No. of Pages : 4No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811030125 A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : MONITORING DEVICE BASED OELECTRONIC SEALING SYSTEM

(51) International classification :G06Q10/0:|(71)Name of Applicant :
(31) Priority Document No :NA 1)SMG SECURETECH PVT. LTD.
(32) Priority Date :NA Addressof Applicant :10/24, Nehru Enclave (East), New
(33) Name of priority country :NA Delhi-110019 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Vijay Kalra
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An electronic sealing device for the sealing of shipping containers is accessible through a Radio frequerayutiges a shaft (2
and a socket (12). The shaft (2) includes two ends, one end is shaft head (3) and another end is lock head (4). Swoitkiey (1
is provided with the locking hole (13), which is adapted to locking the device. The shait@)likin wireless radio frequency
chip (5). Two pins (7) of the radio frequency chip (5) protrude from the lock head (4) of the shaft (2). The sockeb((figuied to
set emission therein. By inserting the shaft head (3) into the locking hglef(tti& socket (12), pins (7) of the radio frequency ch
(5) are connected to the transmitting antenna (16) to form a loop, so that handheld terminals in the same band canelael aset
write related data. The device can be used to record cargpdndation information, prevent theft and prevent tamper.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911008441 A
(19) INDIA
(22) Date of filing of Application :05/03/2019 (43) PublicatiorDate : 03/05/2019

(54) Title of the invention : ADVANCE & IMPROVED BIODEGRADABLE POLYMER CUM PLANT & SOIL NUTRIENT

(51) International classification :C08J5/1i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)POLYNOMOUS INDUSTRIES PVT LTD
(32) Priority Date :NA Address of Applicant :DE4, Sectoi03, DSIIDC, Bawana,
(33) Name of priority country :NA Delhi-110039 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Pallavi Gupta
(87) International Publication No " NA 2)Divya Swami
(61) Patent of Addition to Application Number ‘NA 3)Pallavi Purwar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This invention relates to the baegradable polymeric film or bag manufacturing for the purpose of packaging, thermoforming
multilayer, carrybags and other means of disposables (X packaging articles. Abstsedhpolymerieaterial comprising
thermoplastic starch formed by converting at least one of native starch or a starch derivative into a thermoplastitt.starch me
Ihermoplastic starch is blended with biodegradable plastic with the help maleic an hydride by graftodplogih To make
biodegradable & compostable polymer. And to make it plant usable fertilizer NPK (Nitrogen, Phosphorus, Potassium) or/an
(Nitrogen, Phosphorus, Potassium & Sulphur) is mixed with it. The composition of polymer blend contains biddie g@gmers
with fertilisers and can be processed on existing general machineries such as extrusion, injectionCX blown film linesetaga
of film or bag made from this polymer, consumer needs to shred it and put it in soil which will worlliasrféor plants, a clean &
green way to manage the plastic waste in environment friendly way for the environment.

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911002433 A
(19) INDIA
(22) Dateof filing of Application :21/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : ANGULAR ARMREST

(51) International classification :B60N2/7t| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)KRISHNA MARUTI LIMITED
(32) Priority Date :NA Address of Applicant :40 K.M., Ni8, DELHI-JAIPUR
(33) Name of priority country ‘NA HIGHWAY, VILLAGE -NARSINGPUR GURUGRAM
(86) International Application No :NA HARYANA -122004, INDIA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MR. ASHOK KAP UR
(61) Patent of Addition to Application Number ‘NA 2)MR. KAORU ANRAKU
Filing Date ‘NA 3)MR. JEETENDRA KHARE
(62) Divisional to Application Number ‘NA 4)MR. GAJRAJ CHAUHAN
Filing Date ‘NA 5)MR. GYANENDRA
(57) Abstract :

As per the variations in occupant sizes, in some applications it is desirable that Armrest can be adjustable for meneatitiorgr
ratherthan stowed or vertical position only. The present innovation relates to adjustable armrest designed to rotate aroaris.
consist two bevel gears engagements for the locking mechanism. The engagement and disengagement of the both thkege:
help of a compression spring push mechanism. The present invention relates to overcoming the issue of armrest poisitipim «
case of Seat Back reclining as armrest is directly connected to Seat Back Frame and consists of only two pasiffoas thro
improved mechanism, which is not only cheaper and liter as compared to latch mechanisms but also provide adequate stre
occupant while sitting and can be installed easily with any kinds of frame.

No. of Pages : No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911002434 A
(19) INDIA
(22) Date of filing of Application :21/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : LUMBER SUPPORT

(51) International classification :A47C7/46B60N2/0 | (71)Name of Applicant :
(31) Priority Document No :NA 1)KRISHNA MARUTI LIMITED
(32) Priority Date :NA Address of Applicant :40 K.M., Ni8, DELHI-JAIPUR
(33) Name of priority country ‘NA HIGHWAY, VILLAGE -NARSINGPUR GURUGRAM
(86) International Application No :NA HARYANA -122004, INDIA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MR. ASHOK KAPUR
(61) Patent of Addition to Application ‘NA 2)MR. JEETENDRA KHARE
Number :NA 3)MR. DINESH KAMBOJ
Filing Date ’ 4)MR. GAJRAJ CHAUHAN
(62) Divisional to Application Number ~ :NA 5)MR. GYANENDRA
Filing Date :NA

(57) Abstract :

The present inventiorelates to flexible lumbar support plate arrangement, along with a spring steel metal plate located in lu
support region of a Seat Back, connected to the Knob Assembly which moves in singular direction for mechanical adjustme
Lumbar support platehrough a cable assembly. The half rotation in clockwise direction of Knob can provide different adjust
position of Lumbar support plate or different curved shape of Seat Back. The next half rotation of Lumbar Knob helpiseto ga
original design psition of Lumbar support plate. However the main aim of this invention is to provide more comfort and safe
advantage to the occupants. However, it is difficult to standardize the location of lumbar support plate for all thesahoipant
individual size differentials and spinal variations of the occupants.

No. of Pages : No. of Claims : -
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911013222 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date03/05/2019

(54) Title of the invention : HALO DOPED GA203/GRAPHENE HETEROSTRUCTURE BASED MOSFET

(51) International classification :HO1L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NARENDRA YADAVA
(32) Priority Date :NA Address of Applicant :ECE DEPARTMENT, MMMUT,
(33) Name of priority country ‘NA GORAKHPUR, UTTAR PRADESH273010, INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA 2)DR. RAJEEV KUMAR CHAUHAN
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)NARENDRA YADAVA
Filing Date ‘NA 2)DR. RAJEEV KUMAR CHAUHA N
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The structure for halo doped Ga203/Graphene heterostructure MOSFET has been proposed and investigated for the fiist 1
work. The GaiCVGraphene heterostructure MOSFET has also been proposed for the first time by us. Emalysek the device
performance ofhalo doped Ga203/Graphene heterostructure MOS transistor. To show its applicability, its DC characteristic
been evaluated. Key idea behind this invention is to propdseiae, that can withstand high breakdown agét and which is
suitable for wireless systems.

No. of Pages : zNo. of Claims : «
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911013223 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date03/05/2019

(54) Title of the invention : HALO DOPED GA203/BLACK PHOSPHOROUS HETEROSTRUCTURE BASED MOSFET

(51) International classification :HO1L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NARENDRA YADAVA
(32) Priority Date :NA Address of Applicant :ECE DEPARTMENT, MMMUT,
(33) Name of priority country ‘NA GORAKHPUR, UTTAR PRADESH273010, INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA 2)DR. RAJEEV KUMAR CHAUHAN
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)NARENDRA YADAVA
Filing Date ‘NA 2)DR. RAJEEV KUMAR CHAUHA N
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The structure for halo doped Ga203/Black Phosphorous heterostructure MOSFET has been proposed and investigatedifioe
in this work. The Ga203/Black Phosphorous heterostructure MOSFET has also been proposed fdirtteelfirats. This work
analyses the device performance of halo doped Ga203/Black Phosphorous heterostructure MOS transistor. To show ity,ap
its DC characteristics have been evaluated. Key idea behind this invention is to propose a devitavitiestaad high breakdown
voltage and which is suitable for wireless systems.

No. of Pages : zNo. of Claims : «
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911013308 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : PROCESS OF MANUFACTURING FOOT MAT

. e :A47L[(71)Name of Applicant :

(51) International classification 23/26| 1)KAPOOR, Saurabh
(31) Priority Document No :NA Address of Applicant :E¥13, Saraswati Vihar, Pitampura,
(32) Priority Date :NA [Delhi-110034 Delhi India
(33) Name of priority country ‘NA 2)KAPOOR, Gaurav
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)KAPOOR, Saurabh
(87) International Publication No NA 2)KAPOOR, Gaurav
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A process ofmanufacturing a foot mat is disclosed. The process includes providing a mold containing a plurality of first and
cavities, pouring a first solution of predefined colors in the plurality of first cavities of the mold and injection nobldisgcond
solution in the plurality of second cavities of the mold to form a foot mat. FIG.1a

No. of Pages : 1No. of Claims : «
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811015874 A
(19) INDIA
(22) Date of filing of Application26/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : MICROSPHERE COLD KIT FOR APPLICATION IN TRAMKRTERIAL CANCER THERAPY

(51) International classification :A61K51/00A61P35/0((71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. SHUKLA, Jaya
(32) Priority Date :NA Address of Applicant :H. No. 14, Teachers Flat, Sector 12
(33) Name of priority country :NA PGIMER, Chandigarh160012, India Chandigarh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. SHUKLA, Jaya
(87) International Publication No NA 2)Dr. MITTAL, B. R.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to development of ready to use microspheres (cold kit) for labeling with radionuclideenthe pr
disclosure particularly relates to the developmemadfolabeled microspheres and its application in pre and post therapy dosir
and selective intrarterial radionuclide therapy (SIRT). It relates to the use of radiolabeled microspheres formulated with col:
the treatment of liver, breast, kidnaeyvarian, bladder, colorectal and other solid tumors. Disclosed microspheres selectively d
to tumor site without harming to other organs such as thyroid, kidney and bladder.

No. of Pages : zNo. of Claims : 1.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201911013641 A
(19) INDIA
(22) Date of filing of Application :04/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : A STRESS RELIEVING GAME EQUIPMENT

. e :A63F|(71)Name of Applicant :

(51) International classification 3/00 1)Rajib Lochan Dhar
(31) Priority Document No :NA Address of Applicant :Assistant Professor, Department of
(32) Priority Date :NA |Management Studies, Indian Institute of Technology Roorkee¢
(33) Name of priority country :NA |Roorkee, Uttarakhanrg47667, India. Uttarakhand India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Rajib Lochan Dhar
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a stress relieving game equipmentimdhictes a curved slope ramp (10) and a few target@927
45) into which the dice (236) could be ringed. The player may hit the dice using his or her finger to strike and throw the dice
it into any of the baskets (44, 46) kept ahead of thamp via the curved slope ramp (10). Netted baskets (42, 43, 44, 46) of
different sizes are kept ahead at varied distances to challenge the curiosity and perfection level of the player. Ehplayeregis
engrossed in playing the game, the more hiseorattention gets diverted from stress as experienced by him in his personal or
professional life. This game can also be played by children belonging to any age group as the design of this game fhiesirhpk
for easy usage for any type of uselig(F)

No. of Pages : zNo. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201917013517 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention DIAGNOSTICS SYSTEMS AND METHODS

(51) International (71)Name of Applicant :

:GO1N33/49G01N33/487G0O1N21/

classification ' 1)HEMEX HEALTH, INC.

(31) Priority Document No :62/385146 Address of Applicant :4640 SW Macadam Avenue, Suite
(32) Priority Date :08/09/2016 Portland, OR 97239 U.S.A.

(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)GALEN, Peter

(86) International PCT/US2017/033409 2)SAYLER, David, John

AR
Publication No /O 20181043483 YGURKAN, Uit Alakan
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A point-of-care diagnostic system that includes a cartridge and a reader. The cartridge can contain a patient sample, such i
sample. The cartridge is inserted into the reader angitient sample is analyzed. The reader contains various analysis syster
as a magnetaptical system that measures a light transmission differential through the patient sample in varying magnetic f
reader can process data from the varjpatient sample analysis to provide interpretative results indicative of a disease, infecti
and/or condition of the patient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201917013618 A
(19) INDIA
(22) Date of filing of Application :04/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : GRINDING ROLLER

(51) International classification :B02C15/00 (71)Name of Applicant :
(31) Priority Document No :16193517.6 1)MAGOTTEAUX INTERNATIONAL S.A.
(32) Priority Date :12/10/2016 Address of Applicant :Rue Adolphe Dumont 4051 Vaaxis
(33) Name of priority country :EPO Ch"vremont Belgium
(86) International Application No :PCT/EP2017/0737(|(72)Name of Inventor :

Filing Date :20/09/2017 1)PRIGNON, Xavier
(87) International Publication No ‘WO 2018/069006
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a grinding roller for vertical grinding mills used to grind materials such as rockscena¢and
clinker.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/10/2018

(21) Application N0.201821039645 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : DETACHABLE PEDAL MECHANISM FOR TWO WHEELER

:B62K
25/00
B62B
5/00

(51) International classification

(71)Name of Applicant :
1)Aakash Naidu
Address of Applicant :Ganpati medical store, shop No. 4,
ashoka tower, shankar Nagar, raig®2007, Chattisgarh, India.

(31) Priority Document No :NA |Chattisgarh India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Aakash Naidu
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Present invention provides a detachable pedal mechanism for motorized cycle which can be attackedstmgmyotorized cycle.
By using detachable pedal mechanism, motor cycle can also use as cycle in case of emergency or empty fuel situations pe
mechanism can be applied for running the wheels (4). The proposed system saves fuel and is envirordtyemietizanism.
Following invention is described in detail with the help of Figure 1 of sheet 1 showing side view of schematic diagranirafiza
and Figure 2 of sheet 2 shows the schematic diagram of proposed detachable pedal mechanism with two wheele
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821015807 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ISOLATIONDF GALACTOSE SPECIFIC LECTIN FROM SEEDS OF INDIAN ZIZYPHUS
MAURITIANA: A NOVEL DIMINUTIVE AND INEXPENSIVE TECHNIQUE

. . :A61K|[(71)Name of Applicant :

(51) International classification 36/00 | 1)Dr. Mandakini B. Patil
(31) Priority Document No :NA Address of Applicant :Professor and Head, University
(32) Priority Date :NA [Department of Biochemistry, RTM Nagpur University, Nagpu
(33) Name of priority country :NA [R/o.University Girls Hostel, Gandhi Nagar, Nagpur, Ntg&lia
(86) International Application No :NA [Maharashtra India

Filing Date ‘NA 2)Mr. Ashwin B. Butle
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. Mandakini B. Patil

Filing Date ‘NA 2)Mr. Ashwin B. Butle
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Till date isolation of specific protein/lectin up to purity from any biological sample regeopgsisticated instrumentation, manpow
continuous observation and more tirReesent invention describes a novel method to isolate galactose specific lectin from dri
cotyledons of Zizyphus mauritiana (ZML). Galactose specific lectins from heviesbiegen identified as effective medicine in
treatment of diverse group of diseases and shown to have potential immunomodulatarflaemtiatory, anticancer, antimicrobia
activity, etc. As per the Ayurveda, this plant and its constituents are ben&ficiale various diseases. From an ancient era varic
parts of Zizyphus mauritiana (ZM) including its fruits have been used as dietary constituents with medicinal beneifits.adsdlat
purification of ZML has been described by new proteomic procedncasgling salting out (85% saturation) and centrifugation w
agarose. Simple PAGE was employed initially to detect homogeneity of sample while molecular weight of isolated tripeptid:
determined on 10% SDBBAGE. It was found that ZML isolated in good ievithout HPLC/FPLC systems, without continuous
monitoring and devoid of expensive resins in very short five cyclic centrifugation of 5890 g. Isolated ZML shows exesiiént s
activity and hemagglutination with rabbit erythrocytes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921000250 A
(19) INDIA
(22) Date of filing of Application :03/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : ADVANCE PARKING CONTROL ANDHEFT DETECTION SYSTEM FOR VEHICLE

(71)Name of Applicant :
. . :GO8E| 1)Prathamesh Dnyaneshwar Upadhye
(51) International classification 13/00 Address of Applicant :Plot No 48, Ramdeo Nagri, Pimpalc
(31) Priority Document No :NA |Road, Yavatmal, Maharashiré45001 Maharashtra India
(32) Priority Date ‘NA 2)Nilesh Dnyaneshwar Gulhane
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Prathamesh Dnyaneshwar Upadhye
Filing Date ‘NA 2)Nilesh Dnyaneshwar Gulhane
(87) International Publication No *NA 3)Pallavi Ram Umare
(61) Patent of Addition to Application Number ‘NA 4)Shraddha Rajendra Tambakhe
Filing Date ‘NA 5)Shraddha Ganeshlal Jaiswal
(62) Divisional to Application Number ‘NA 6)Shashank Rajendra Saindanvise
Filing Date ‘NA 7)Hrishikesh Suresh Ingole
8)K.E.CH.Vidya Shekar

(57) Abstract :

ABSTRACT The advance parking control and theft detection systemeficle is a system contains an input system of several
devices including a 3600 camera, PIR sensors,-ag@mcamera and laser sensors. A programmed microprocessor is an impol
part of the system which is connected to the input system awcdrsatitcan be programmed as per the requirement. An online
storage drive connected to the microprocessor is provided in a system to store the data securely which is capable daterase
automatically after a specific time. The given system is connectéddotgover nment a g e rany Alshe devides
work together in the proposed system to detect the inappropriate parking and to control the parking condition by impesiaityt
on the vehicle user in short time. It also assists the ati#isoin the theft detection as well as accidental condition of the vehicle
investigating stored data very easily.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :25/09/2018

(21) Application N0.201821036027 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : THE MODIFIED INCENSE STICKS AND CANDLES

:C11C
5/00
CO6F
5/00

(51) International classification

(71)Name of Applicant :
1)FALGUN KANTILAL DOSHI
Address of Applicant :33 MADHAV DEV BAUG,
MANJALPUR, VADODARA Gujarat India

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)FALGUN KANTILAL DOSHI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the incense sticks and Candle for easy to fire. This modification eliminates the nmaattbftibe
to fire the incense sticks. The prior incense sticks and Candles needs the matchbox to fire theedTdas be eliminated with th

invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821015878 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD OF VIRTUAL MULTIMEDIA CONTACT BOT

(71)Name of Applicant :

:GO6F| ™ 1\ RELIANCE JIO INFOCOMM LIMITED

(51) International classification élgg': Address of Applicant :3rd Floor, Maker Chamitet 222,
17/00 Nariman Point, Mumbai 400 021, Maharashtra, India

Maharashtra India

31) Priority Document No ‘NA
532§ Priorit)); Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA gggﬁ&%ﬁgﬁigg‘ﬁ‘g S
(86) International Application No ‘NA

Filing Date ‘NA 3)JITENDRA SAHU
(87) International Publication No " NA g;%éls_h%YAE‘IJ?L,JAI\}LisBF:%AA%NKAR
(61) Patent of Addition to Application Number :NA

N | GeA sk
(62) II:Dill\i/r::yc[))n:tleto Application Number mﬁ 8)SATINDER PAL SINGH

9 : 9)VINEET GARG

(57) Abstract :

ABSTRACT SYSTEM AND METHOD FOR PROVIDING A RESPONSE TO A USER QUERY USING A VISUASSISTANT
Embodiments of the present disclosure relate to providing at least one response 5 to a user of a user device [21€]aising a°
assistant, wherein the at least one response is based on at least one user query. In an embodiment, thetanttsgstessi [220]
receives the at least one user query through a virtual multimedia contact, wherein the virtual multimedia contact isyinvoked
receiving a user command from the user through an interface [214, 216]. 10 Thereatfter, the virtual asdextaf220] determines
the at least one response based on the at least one user query. Further, the virtual assistant system [220] setssistanisual
(virtual character) for representing the at least one response and subsequently provideagherat fesponse to the user device
[210] using the visual assistant by transmitting the at least one 15 response to the user device [210] using thetaisudi|&ss2s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004709 A
(19) INDIA
(22) Date of filing of Application :06/02/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : ECONOMIC,EFFICIENT & EFFECTIVE SYSTEM FOR PRODUCTION OF-BEEGRADABLE
PRODUCTS FRONMAGRICULTURAL WASTE.

(71)Name of Applicant :
-C22F 1)MR. RAHUL RAGHUNATH MANE
nternational classification ressof Applicant :
(51) I ional classificati 3/00 Add f Appli PIMPRICHINCHWAD COLLEGE
(31) Priority Document No NA OF ENGINEERING, SECTOR 26,PRADHIKARAN,
(32) Priorit)); Date :NA NIGDI,PUNE 411044 Maharashtra India
(33) Name of priority country ‘NA g;mg ﬁ:ﬁﬁi@%’aﬁ)iy\u— l(J)LS ;‘YPADWAL
(86) International Application No ‘NA '
Filing Date ‘NA 4)MS. SHRUTI SHIVAJI PADALKAR
(87) International Publication No NA (72))maRr§é\éﬁ§\Z|:ﬁﬁANl YOGESH GAIKHE
(61) Patent of Addition to Application Number ‘NA !
NA | MR BATULRASHOVTH AE
(62) II:Dill\i/r::yc[))n:tleto Application Number Hﬁ 3)MR. PRANAV UDAY MULAY
9 ’ 4)MS. SHRUTI SHIVAJI PADALKAR
5)MRS. VARSHARANI YOGESH GAIKHE
(57) Abstract :

India is an agrarian country. The agricultural sector isatgest employer in Indias economy and contributes to a share of 17.6
its GDP (201718). Thus a large population of the nation is indulged in agriculture. The heavy production also sees a large &
waste generation, of around 350 million tonaasually. This is traditionally burnt and only a fraction of this is used as fodder f
farm animals. Keenly observing the ill effects of burning agricultural residue (biomass) which causes increased aipalhatitzmc
and destruction of potentiehergy sources, converting biomass to useful products, becomes the need of the hour. Also rece
government has issued a notification banning the manufacturing, usage, transportation distribution, wholesale andsteta@itjsa
and import of platic. The ban also covers disposable products, made from plastic and thermocol (polystyrene), suckuas sin¢
disposable dishes, cups, plates, glasses, fork, bowl and container. Increase in suicide rate of farmers due to pocoadditomnis
anotter challenge India is facing. Seeing these issues, a solution has been found where a machinery is being developed to
farmers with a lowcost machine to generate eftiendly products instead of merely burning them. Encouraging them to adopt 1
will also increase employment and revenues, thus promoting a sustainable-giamidhy and financially. Along with adding value
to the society through a mechanical project and boosting the economy of the agriculture sector, this will also solVenthefprok
waste management. It will also increase the agricultural economy with the income generated through the product mantifigs!
will be possible when the machinery will be affordable and since the raw materials are biodegradabldramtigthe cost
effectiveness can be easily achieved. The machine size is compact to suit small working area. Propose invention carbpetse
user friendly and economic machine and process used to produce biodegradable products with faster rate.rigystenewo
simple mechanism comprises of shredding, mibbtending and hepressing unit. Due to its simple design and construction pro
machine has less maintenance and robust use.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201821045120 A
(19) INDIA
(22) Date of filing of Application :29/11/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SYSTEM AND METHOD CONFIGURED FOR SECURE DATA TRANSMISSION FOR
TRANSACTIONWITH MINIMUM COMPUTATION HOPS

:HO4L | (71)Name of Applicant :
. . 29/00| 1)Brontoo Technology Solutions India Pvi_td
(51) International classification HO4L Address of Applicant :428, Avior Corporate Park, Nirmal
12/00 |Galaxy, L.B.S. Marg, Mulund West, Mumbai Gi#§p0080,
(31) Priority Document No :NA [Mabharashtra, India Maharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Jaideep Patel
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a system 100 ameéthod 500 for secure data transmission for transaction with minimum computation hops comg
first server 101 and a second server 102. The servers are configured to register and authenticate users 104 for igsiguee of
digital code, to the acouint of user associated with the first server 101. On receiving a request for said issuance from thelyse

the first server requests for making a | ien mar ki ngtheon
unique digitdcode is issued to the user 204The user 104 transacts by using the value associated with the issued unique di
code. After every transaction, t he remai ni n-fjwilba éllotted amdw |

unique digital code. Settling of transactions is performed by servers on T+1 day basis. [To be published with figure 1]

No. of Pages : ZNo. of Claims : 1.

The Patent Office Journal No. 18/2019 Dated 03/05/2019 18267



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004634 A
(19) INDIA
(22) Date of filing of Application :06/02/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : USE OF RAILWAY ENGINE EXHAUST GASES FOR ABSORPTION REFRIGERATION

:F25E|(71)Name of Applicant :
. . 15/00| 1)Vaibhav Rangrao Kumbhar
(51) International classification F25B Address of Applicant :Flat B702, Nirman Landmark Sr. nc
29/00|81/6, Warje, Pune Maharashtra India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Vaibhav Rangrao Kumbhar
(33) Name of priority country ‘NA 2)Pushkar Rajendra Bahirat
(86) International Application No ‘NA 3)Sagar Vitthal Garad
Filing Date ‘NA 4)Atharva Chandrashekhar Kale
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Indian railways are a critical infrastructure in the transportation of goods across lediasuimes about 2.6 billion litres of diesel
annually. The engines used widely are internal combustion engines which convert only one third of the fuel potentiall into us
power. The remaining fuel potential is lost as low and high grade wasted theergt.€éfhe half of energy produced by this diest
gets wasted in exhaust gases and water jacket of the engine. Using heat recovery system this energy can be sucdessfully
vapour absorption refrigeration (VAR) in which the Li®ater working pair i€xtensively used. It can be thermally driven by hot
water, steam, solar energy as well as exhaust gases waste heat, which helps to reduce carbon dioxide emission. \&ater is
refrigerant. LiBrwater absorption chiller provides a different rangeanfling capacity as per need. For different chilled water
temperature (refrigeration effect) generator temperature varies between 70° to 100°C. The normal temperature of tlaechigle
6°C. This work aims at recovering wasted thermal energy fromxtieust gasses and jacket water and give it to the generator «
absorption machine to produce refrigeration effect.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921003788 A
(19) INDIA
(22) Date offiling of Application :30/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : INTERNET OF THINGS (I0T) BASED INTRUSION DETECTION DEVICE, SYSTEM AND
METHOD THEREOF

. . :HO4L | (71)Name of Applicant :

(51) International classification 20/00 | 1)Synctronics Labs Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :S No0.27/1/1806 Sai lkon, Lane
(32) Priority Date :NA [Number 2, Krantiveer Nagar, Therga@pposite Sancheti
(33) Name of priority country :NA [School, Chinchwad 411033, Maharashtra, India. Maharashtr:
(86) International Application No ‘NA |[India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No NA 1)CHOPADE, Shubham Nilkanth
(61) Patent of Addition to Application Number ‘NA 2)CHAVAN, Yash Vikas

Filing Date ‘NA 3)Kulkarni, Atharva Ajay
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a ham®mation, and more specifically, to an internet of things (loT) based intrusion detect
device, system and method to detect an unauthorized entry using different sensors in the secured environment anderofifiex
smart device 100 can includa anclosure. The enclosure can have microwave sensodjl@dcelerometer sensor (12} a
microcontroller (102). The microwave sensor (H04letects motion within proximity of smart device in response to an interrup
receipt of emitted waves amggnerating motion detection signals representative of detected motion. The accelerometer sef}«
monitors vibrations in proximity of smart device in response to sensing of movement or vibrations and generating farce sigr
representative of monited vibrations. The microcontroller (102) and accelerometer senso2jHialyses motion detection signi
and force signals to detect intrusion, and generate customized notification to be transmitted to remote devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821045911 A
(19) INDIA
(22) Date of filing of Application :05/12/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ENHANCEMENT OF BANDWIDTH AND GAIN USIN®ICROSTRIP ANTENNA

:HO1C|(71)Name of Applicant :
. L 1/00 1)Dr. Namrata Farooq Ansari
(51) International classification HO1Q Address of Applicant :Professor, KIJSIEIT, Sion, Mumbai
9/00 [MH-India Maharashtra India
(31) Priority Document No ‘NA 2)Mrs. Tilottama Pankaj Dhake
(32) Priority Date ‘NA 3)Mr. Shashank Karn
(33) Name of priority country ‘NA 4)Mr. Prathmesh Rahate
(86) International Application No ‘NA 5)Prof. Dr. Suryakant Babanrao Patil
Filing Date :NA |(72)Name of Inventor :
(87) International Publication No " NA 1)Dr. Namrata Farooq Ansari
(61) Patent of Addition to Application Number ‘NA 2)Mrs. Tilottama Pankaj Dhake
Filing Date ‘NA 3)Mr. Shashank Karn
(62) Divisional to Application Number ‘NA 4)Prof. Dr. Suryakant Babanrao Patil
Filing Date ‘NA 5)Mr. Prathmesh Rahate
(57) Abstract :

The present invention provides a space fed microstrip array antenna for Enhancement of Bandwdth. affte antenna includes
an exhibit hypothesis onnected to get the vital staging between adjoining Exhibit component 114s phisicghlength of
elements in an array is a function of its location with respect to feed elements 104, and gap bH#ereeinetikments and also on 1
number of components present in an exhibit, and wherein subsequent cluster is planar and nourish is situated behibdstiehe
that there is no opening blockage and entire setup is configured to be mounted caftiwsaktructure. By using planar Array
Microstrip Antenna structures 1x1,2x2}.5x5, the Gain and bandwidth is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821046265 A
(19) INDIA
(22) Date of filing of Application :06/12/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : INTELLIGENT ROBOTICS SYSTEM FOR GARBAGE COLLECTION ANDSORTING.

(71)Name of Applicant :

1)Dr. Alam N. Shaikh Principal PVYPPCOE

Address of Applicant :Rosewood Height, Flat no. Hazel 1

Sector 10, KhargharNavi Mumbai Maharashtra India

2)Mrs. Nilima D. Zade HOD Electronics PVPPCOE

3)Mr. Parmeshwar M. Manegopale Asst. Prof. Electronics
PVPPCOE
‘HO4N| 4)Mrs. Sonali Pakhmode Asst. Prof. Electronics PVPPCOE

(51) International classification 5/00 | 5)Mrs. Priti Tyagi Asst. Prof. Electronics PVPPCOE

(31) Priority Document No ‘NA 6)Arjun P. Gaind Student Electronics PVPPCOE

(32) Priority Date ‘NA 7)Rohit S. Singh Student Electronics PVPPCOE

(33) Name of priority country ‘NA 8)Rushikesh B. Padwal Student Electronics PVPPCOE

(86) International Application No ‘NA 9)Prasad V. Lendave Student Electronics PVPPCOE
Filing Date ‘NA 10)Prof. Dr. Suryakant Babanrao Patil

(87) International Publication No :NA [(72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)Dr. Alam N. Shaikh Principal PVPPCOE
Filing Date ‘NA 2)Mrs. Nilima D. Zade HOD Electronics PVYPPCOE

(62) Divisional to Application Number ‘NA 3)Mr. Parmeshwar M. Manegopale Asst. Prof. Electronics
Filing Date ‘NA [PVPPCOE

4)Mrs. Sonali Pakhmode Asst. Prof. Electronics PVPPCOE
5)Mrs. Priti Tyagi Asst. Prof. Electronics PVPPCOE
6)Arjun P. Gaind Student Electronics PVPPCOE

7)Rohit S. Singh Student Electronics PVPPCOE
8)Rushikesh B. Padwal Student Electronics PVPPCOE
9)Prasad V. Lendave Student Electronics PVPPCOE
10)Prof. Dr. Suryakant Babanrao Patil

(57) Abstract :

Modernworld meets lots of challenges that includes Smart waste management system. It is become matter of big concern
disposal system is not managed. Managing waste effectively and recycling efficiently, a nation can ahead one step fthisvard
work, an automatic sorter machine is developed which can sort out the wastes in two categories to make waste managenuk
efficient. Additionally,we are using camera module for garbage detection which will be done with the help of image process
technique. It can be possible to sort out dry &wet garbage by developing an electromechanical system using microcontrolle
sorting dry & wet garbage moisture sensor is used. By using the proper segregation technique , the curse of wasteawill turn
blessings for the civilization. The sorting procedure will make recycling more efficient. By means of this waste sorter, the
conventional waste management system will be transformed into SMART system. This SMART system will help to make o
environment morsuitable for living, reducing global warming and making the world healthier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005817 A
(19) INDIA
(22) Date of filing of Application :14/02/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : ROAD BASED AUTOMIZED WATER PUMPING MECHANISM UTILIZING FREE ENERGY
PRODUCED.

:FO3C|(71)Name of Applicant :

7/00 1)SUYOG BABAN REPALE

HO2K Address of Applicant :SAISAGAR SOCIETY, BNO:203,
7/00 |NEAR MAHALAKSHMI TEMPLE, MAHAD,RAIGAD -402301
F16H |Maharashtra India

21/00| 2)SHANTANU KISHOR AUT ADE

(51) International classification

(31) Priority Document No ‘NA 3)NIKHIL KIRAN JAGDALE
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SUYOG BABAN REPALE
(86) International Application No ‘NA 2)SHANTANU KISHOR AUTADE
Filing Date ‘NA 3)KISHOR KUNDLIK PAWAR
(87) International Publication No " NA 4)AKSHAY ANILRAO JOSHI
(61) Patent of Addition to Application Number ‘NA 5)NIKHIL KIRAN JAGDALE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

7.ABSTRACT: A mechanism embedded in a road surfelieh generates power from passage of vehicles. It utilizes the force
exerted by vehicles on the mechanism, the force is transferred using a piston to the fluid (in underground systenirthefluid
passes the force to another piston (surface aregriekas per need) which creates a rotary motion by crank and crankshaft
arrangement (gears are used further to change rpm as per need). The rotatory motion is further transferred usingeealiakhe «
hand pump (in our mechanism). The rotary motian be utilized for any energy production device utilizing mechanical energy
input.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application01/03/2019

(21) Application N0.201921008027 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : DISTILLED CASHEWNUT SHELL LIQUIMODIFIED EPOXY POLYOL FOR PRODUCTION OF
ONE-COMPONENT EPOXY RESIN AND ANTICORROSIVE COATING COMPOSITION

:C09D|(71)Name of Applicant :
. s 5/00 1)NADKARNI JAYRAM MANGESH
(51) International classification C09D |  Address of Applicant :MANGESH ASHRAM, 13, AJMAL
163/0(|ROAD, VILE PARLE EAST, MUMBAI 400057 Maharashtra
(31) Priority Document No ‘NA [India
(32) Priority Date ‘NA 2)NADKARNI PRASAD JAYRAM
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)NADKARNI JAYRAM MANGESH
Filing Date ‘NA 2)NADKARNI PRASAD JAYRAM
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Distilled cashewnut shell liguichodified epoxy polyol foproduction of ongoack epoxy resin and of aftorrosive

coating composition One component;@iying and norsaponifyable epoxy resin provides coating compositions having goed ¢
corrosion properties for both marine and industrial applications. The/epsin is storagstable, has good adhesion on all types
substrates. It is produced by modification of epoxy resin with distilled cashew nut shell liquid. The produtheressxy polyot is
further modified in secondtep with a vinyl monomer arttlen with an isocyanate monomer or alternatétyanother modification

with a silicon resin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821047988 A
(19) INDIA
(22) Date of filing ofApplication :18/12/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : POWER GENERATION FROM WATER TOWER

(71)Name of Applicant :

FO3E 1)Firoj Shamsuddin Tanekhan

(51) International classification ,1:3/9?8 Address of Applicant :C/OSudhakar Raut, Sr. No. 123/16,
3/00 Shiv Nagar, Nr. Amrut Niwas, Sutarwadi, Pashan, Pune, Pin

411021 Maharashtra India

(31) Priority Document No ‘NA .

(32) Priority Date ‘NA g;%ﬁmsaéd'w;;rﬁgle

(33) Name of priority country ‘NA 4)M0hgmﬁ1ad A b Muiahid

(86) International Application No ‘NA queeb hMujanid
Filing Date ‘NA 5)Dr. Suryakant Bapanrao Patil

(87) International Publication No " NA Uf;g??%ﬁ;:;‘:ﬁgé?; .Tanekhan

(61) Patent of Addition to Application Number :NA J

2)Md. Sadique Chakole

Filing Date ‘NA .
(62) Divisional to Application Number ‘NA 3)Aship B. Walandkar L
Filing Date ‘NA 4)Mohammad Aqueeb Mujahid
5)Dr. Suryakant Babanrao Pati
(57) Abstract :

The present invention provides method and system of conversion of energy from one form into another using a water towe
arrangement is provided. The method includes the steps of: receiving a predetermined quantity of water purapeatérosource
supplying said predetermined quantity of water pumped from a water source for purification; purifying said predeterniityedfc
water for removing all contaminants and /impurities; supplying, using a water pump, predetermined ofuamntified water to an
overhead tank constructed at a predetermined hegbting purified water in said overhead tank; supplying water stored in sai
at a height to pass through turbines; generating electrical energy using said turbines, poltendal energy of stored water gets
converted into kinetic energy on reaching turbines, and then kinetic energy converts the mechanical energy of turbeogicaltc
energy; and supplying water to users after generation of electrical energy.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/12/2018

(21) Application N0.201821047989 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : IDENTIFICATIONDF AN IDEAL STRUCTURE FOR WATER CONSERVATION IN RURAL

AREAS USING SWAT MODEL

:A01G|(71)Name of Applicant :
. I 25/00 | 1)Prof. Dr. Mrs. Vidula Arun Swami
(51) International classification AO01B Address of Applicant :Dept. Of Civil Engg. KITS College ¢
79/00 |Engg. Kolhapur, 416234 Maharashtra India
(31) Priority Document No ‘NA 2)Yashshri M. Betkar
(32) Priority Date ‘NA 3)Yashowardhan Swami
(33) Name of priority country ‘NA 4)Arun Vishwanath Swami
(86) Internationapplication No ‘NA 5)Dr. Suryakant Babanrao Patil
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No " NA 1)Prof. Dr. Mrs. Vidula Arun Swami
(61) Patent of Addition to Application Number ‘NA 2)Yashshri M. Betkar
Filing Date ‘NA 3)Yashowardhan Swami
(62) Divisional to Application Number ‘NA 4)Arun Vishwanath Swami
Filing Date ‘NA 5)Dr. Suryakant Babanrao Patil
(57) Abstract :

The present invention provides a processsystiem for creating a drainage network useful for delineation is provided. The pro
includes the steps of: providing land use land cover map, soil map, slope map and weather data as an input on whis$inges:
done through SWAT model; receivimgitput in the form of surface runoff, PET (Potential Evapotranspiration), Evapotranspira
Percolation, Groundwater flow, Soil Moisture, Water Yield and Sediment Yield; comparing estimated runoff and sedimeoiry
each subwatershed with measuredlues; evaluating effect of LU/LC, soil, and topographic characteristics; defining multiple F
within a subbasin by ignoring land uses less than 2% of thebsdin and ignoring soil types in a sub basin covering less than &£
the sub basin; and citirag a predefined HRUs for sub basins.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821048505 A
(19) INDIA
(22) Date of filing of Application :21/12/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD OF USING GOAT URINE DMSO FRACTION AS ANHROLIFERATIVE AND
APOPTOTIC CELL DEATH COMPOUNDS AGAINST CANCER CELLS AND COMPOSITION THEREOF

:A61K|[(71)Name of Applicant :
. e 47/00 | 1)Dr. D. Y. Patil Vidyapeeth
(51) International classification A61K Address of Applicant :Sant Tukaram Nagar, Pimpri, Pune
33/00 (411018, Maharashtra, India Maharastitdia
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Nilesh Kumar Sharma
(33) Name of priority country ‘NA 2)Mr. Ajay Kumar Raj
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD OF TREATMENT OF GOAT URINE DMSO FRACTION TO TREAT CANCER USING ANTI-
PROLIFERATIVE AND APOPTOTIC CELL DEATH ANDCOMPOSITION THEREOF A Method (1000) of fractionating go
urine DMSO fraction to cause using aptbliferative and apoptotic cell death upon cancer cells and the claimed goat urine DN
fraction for treatment to cancer types including colon cancer. Th@ooheomprises steps of drying fresh goat urine to form driec
concentrated goat urine (1010), then allow forming a mixture of di methyl sulfoxide (DMSO) solvent and dried componatts
urine (1020) and concentrated goat urine and then fractignaiiixture of the dried and concentrated goat urine in DMSO solvel
using analytical methods (1030). A method and composition thereof from goat urine DMSO fraction is claimed to eause ant
proliferative and apoptotic cell death upon colon cancer cellslaadther cancer cells types with suitable modifications for
treatment to cancer. [FIGURE 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921003261 A
(19) INDIA
(22) Date of filing ofApplication :25/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : PREPARATION OF NOVEL SECURITY THREADS AND ITS APPLICATION FOR ANTI
COUNTERFEITING PROCESS

. . :D21H|(71)Name of Applicant :

(51) International classification 21/00 | 1)Unity Pulp and Papers Private Limited
(31) Priority Document No :NA Address of Applicant :Unity Pulp and Papers Private Limit
(32) Priority Date :NA [ltarsi, Madhya PradésIndia. Madhya Pradesh India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SANDHU, Manmeet Singh

Filing Date ‘NA 2)KATHAL, Abhimanyu
(87) International Publication No " NA 3)SANDHU, Aman Singh
(61) Patent of Addition to Application Number ‘NA 4)PATIL, Anil Vitthal

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a security thread and its method of manufapagiéically, the present invention relates to a
cellulosebased security thread, for security paper and other security articles. The present invention relates to a modified ce
based security thread having printed marks or pattern in the formpafssar bands on one surface that are visible from that suri
well as from an opposite surface of the subsuater UV light at 365 nm wavelength. The present invention further provides e
method of making such modified cellulebased security thredaas well as security documents having at least one such security
embedded therein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921010008 A
(19) INDIA
(22) Date of filing of Application14/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : UNIVERSAL HEADPHONE DEVICE HAVING TRRS FEMALE ADAPTER

:HO4R|(71)Name of Applicant :
. . 1/00 1)Yogesh Ravindra Ambatkar
(51) International classification HO4R Address of Applicant :624A, Motghare Pura, Behind Satki
5/00 [Hotel, C.A. Road, Nagpur Maharashtra India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Yogesh Ravindra Ambatkar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT UNIVERSAL HEADPHONE DEVICE HAVING TRRS FEMALE ADAPTER A modified controller arrangement
the headphone/earphone (Figure 1) comprising of a TRRS 3.5mm female adapter (5) through which connections for two)sy
a microphone (3vith tactile switch (2) and three dual switches (6, 7, 8) are made. The switch (6) is connected in a configurz
where TRRS sequence is Tip is used to connect left speaker of the headphone, Ring is used to connect right speakirhoini
anotherRing is a ground and Sleeve is used for microphone with tactile switch connection. Switch is connected in the config
where TRRS sequence is Tip is used to connect left speaker of the headphone, Ring is used to connect right speakirhoint
another Ring is used for microphone with tactile switch and Sleeve is ground connection. Switch is connected in a eonfigur
where TRRS sequence converts TRRS into TRS as is used to connect left speaker of the headphone, Ring is used to conr
speaker of the headphone and Ring and Sleeve are shorted with ground. Figure of abstract (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921012466 A
(19) INDIA
(22) Date of filing ofApplication :29/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : CUSTOMISED ANKLE FOOT ORTHOTIC DEVIEE

:A61N|(71)Name of Applicant :
. . 1/00 1)SAMEER SUDHIR KARPE
(51) International classification AG1F Address of Applicant :Krishna Institute of Physiotherapy, |
5/00 |Dhebewadi Road, Malkapur, Karad Maharashtra India
(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date :NA 1)SAMEER SUDHIR KARPE
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A customised ankle foot orthotic device consist of calf piece (1); calf strap (2); a muscle stimulator (3); stimulaterosu@pen
includes a press button with nylon strap; two adhesive electrodes (5); electrical wires (6); hingg; jdBR (outsole (8); foot piece
(9); snkle strap (10); forefoot strap (11); ring (12.2 and 12.3); adjustable strap (13); press button (14); cold angbotipétk); a
means to provide upward projection (16); & shank (thgrecterized in that the agBive strap being mounted on the the rings (1
and 12.3) so as to keep the plantar section of the foot piece (9) in straight positwameagith the adhesive strap being made up t
combination of polyvinyl chloridepolypropylene and polyethylenaherein polyvinyl chloride, polypropylene and polyethylene i
1.1:2 by weightwherein the cold and hot pack pouch being made up of 40.5 wt% water; 40.5 wt% ammonium nitrate, 4 wt%
hydropropylmethyl cellulose and 15 wt% propylene glycol; and wherein thelesitlode being made up of a hydrogel comprise
acrylic acid and Nvinylpyrrolidone. Figure (1d.d)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721046504 A
(19) INDIA
(22) Date of filing ofApplication :23/12/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : 'A PROCESS OF INDUCTION HARDENING TREATMENT AT STEEL CHEESE TUBE EDGE f
HI GH | MPACT RESI STANCEE

:C21C|(71)Name of Applicant :
. s 1/00 1)Siddhi Engineers
(51) International classification C21D Address of Applicant :Siddhi Housé, Virkunj Society,
9/00 [Near. Vidyanagar School, Usmanpura, Ahmedabad 034,
(31) Priority Document No ‘NA |Gujarat, India. Gujarat India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Patel Bhagwat Ramanbhai
(86) International Application No ‘NA 2)Gandhi Prashant Ramniklal
Filing Date ‘NA 3)Patel Shailesh Ramanlal
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A process of induction hardening treatment at steel cheese tube eddefph | mp a c ¢t The peesents t a n
invention relates to a process of induction hardening treatment at steel cheese tube edge for high impact resistamteulslidye
it relates to induction hardening treatment only at the edges of steel cheesseuire winding flat tape yarn. Steel hardening is
followed by process of heating and quenching the ends of steel tube. An induction hardening provides improved prdiection
edges when the tube with filled up flat tape yarn or empty tube undergeeging rotations, movement, transportation, handling
well as during inserting/loading the cheese tubes on spindle winder machines. It is also cost effective in terms ofusteEatetl
rotations in winding process. The present invention providesradges in terms of super high strength at the ends and protecti
against deformation, combination of ductility and strength at the central portion of the tube, light weight, multipled $aggea
life coupled with economy per usage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821009471 A
(19) INDIA
(22) Date of filing of Application :15/03/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : NMS: NO MAN STORE' A STORERQUIPPED WITH SMART SYSTEMS IN ORDER TO ACHIEVI
CASHLESS ECONOMY AND UNITERROPTED ACCESS TO STORE.

. . :G06C|(71)Name of Applicant :
(51) International classification 20/00 | 1)NIKHIL RAVI GARG
(31) Priority Document No :NA Address of Applicant :14/20, PRATIK PLAZA OLD
(32) Priority Date :NA |MUMBAI-PUNE HIGHWAY PUNE 412101,
(33) Name of priority country :NA [MAHARASHTRA, INDIA Maharashtra India
(86) International Application No ‘NA 2)SHREYA DATTAPRASAD AGLAVE
Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)NIKHIL RAVI GARG
(61) Patent of Addition to Application Number ‘NA 2)SHREYA DATTAPRASAD AGLAVE
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Abstract: By the implementation of NMS : NO MAN STORE, an individual can do shopping by verifying his/her identity dire
The person will be able to do shopping without wasting his time, quickly and without cgrapeg money with him/her and choo:
appropriate payment option (i.e. UPI, Aadhar based payment, etc.) The person will be able to enter the shop by justi sy ir
identity (like biometric information), shop for the required items and then paydaatme by his/her biometric verification by Aac
based payment (or any other appropriate payment option). Main objective of NMS : NO MAN STORE is to provide an indiv
do shopping without mobile phone, credit/debit card, cash i.e. he/she willdb® alw shopping through his/her biometric verifica
(data provided by UIDAI) easily, securely and efficiently. Also to provide customer the easy, efficient and uninterrgstetbabe
store. Other alternatives can also be used for verificatiomdofidual. Proposed invention will boost the cashless economy. The
system contains smart entrance, smart server, smart rack and smart exit system. The RFID technology i.e. RFID Reader a
brought under use.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/07/2018

(21) Application N0.201821027761 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : TIN COVER PACKAGING SYSTEMS AND METHOOSEREOF

:B65B|(71)Name of Applicant :
. . 5/00 1)RAJESH ANANTHAKRISHNAN
(51) International classification B65B| Addressof Applicant :EL- 51, ELECTRONIC ZONE, MIDC
11/00 |MAHAPE, NAVI MUMBAI 400710, MAHARASHTRA INDIA
(31) Priority Document No :NA [Mabharashtra India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)RAJESH ANANTHAKRISHNAN
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A tin cover packaging system 2 is provided her&ime system includesanveyor unit 4 to receive and carry a tin 3, a flap dispe
unit 6 to dispense through a swivel machine, a corrugated sheet with a predefined size and shape, a gluing statigm§ fgusp
on surface of the corrugated sheet which is dispensedtifrefiap dispenser unit, a pick and place unit 10 for simultaneously pi
atleast one corrugated sheet from the swivel machine and placing on the gluing station 8 for gluing the sheet, andeaiskie:
glued sheet from the gluing station 8 gudcing on top of the tin in a single step operation, and a wrapping unit 12 to push do
corrugated sheet which is placed on top of thelie wrapping unit through an «gown wrapping mechanism 12A, while pushin
downwards sticks the corrugated shen top portion of the tin and a wrapped tin 3A is carried out of the system through the ¢
unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821010216 A
(19) INDIA
(22) Date of filingof Application :30/03/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : AN loT BASED AUTOMATED WAREHOUSE, SYSTEM AND METHOD FOR STORING FOOD
ITEMS THEREOF,;

. . :GO6F|(71)Name of Applicant :

(51) International classification 17/00| 1)ADEL AGRO PRIVATE LIMITED
(31) Priority Document No :NA Address of Applicant :Manek Mahal, 2nd Floor, 90, Veer
(32) Priority Date :NA |Nariman Road, Next to Ambassador HodUmbai- 400020
(33) Name of priority country :NA |Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Aditya Dalal
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a 10T based automated system for enabling storing of food items, comprising a micrimcontr
combination and in operativmmunication with an aeration module, a monitoring module, and a digital input/output (1/O)
regulation module, for regulating ambient temperature, ambient humidity in a storagbensay ensuring temperature equalizat
protection of quality and eimonment friendly storage in entire storage area. Reference Fig. : FIGURE 1A
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/08/2018

(21) Application N0.201821030924 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : A PROCESS FOR DETECTING GENESIS AND MONITORING DISEASE STATUS OF CANCE

A PATIENT
:CO7K|(71)Name of Applicant :
. I 16/00 | 1)Dr. Shashank J. Pandya
(51) International classification C12N Address of Applicant :lkcharge Director, The Gujarat Canc
9/00 |& Research Institute, New Civil Hospital Campus Asarwa,
(31) Priority Document No :NA |Ahmedabad 380b Gujarat India
(32) Priority Date ‘NA 2)Dr. Prabhudas S. Patel
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Prabhudas S. Patel
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a process for acquiring a new trait during cancer development and for detecting genesnaf
monitoring disease status in a patient. Particularly, the present invention relates to comparing detecting a leveioof aradyla
fucosylation within a biological with a level of sialylation and fucosylation in a control sample; identifying altematsaid level of
sialylation and fucosylation detected within said biological sample from said level of sialylation and fucosylationontsald c
sample respectively for ascertaining aberrant glycosylation; determining type and status of cancer idas¢ifled alterations; anc
determining one more drugs for targeting sialylation and fucosylation for remodelling glycome in cancerous cell and inhibitil
determined type of cancer progression. The present invention provides a new hallmark of cahdeasviignificant clinical value
for well being of cancer patient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921015100 A
(19) INDIA
(22) Date of filing of Application :15/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : THE ABUTMENT PROTECTOR.ATTACHED CANTILEVER FIXED PARTIAL DENTURE

. e :A61C|(71)Name of Applicant :

(51) International classification 13/00 | 1)Dr. Naina Swarup
(31) Priority Document No :NA Address of Applicant :B4 New Trishul, Bhawani Nagar, M
(32) Priority Date :NA |Maroshi Road, Andheri East. Mumbai 400059 Maharashtra ||
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Naina Swarup

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The traditional design consisted of one or more abutments at one end and unsupported at the other end with a rigieifjoiritev
Abutment ProtecterAttached Cantilever fixed partial denture consists of angid Connector consistingf a 1) female componen
and a male component, 2) The female component is attached to the abutment tooth. 3) Tompuaient is continuous with the
loop on to which the crown is screwed on.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941013008 A
(19) INDIA
(22) Date of filing of Application :01/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : SMART ROOMA METHOD AND A DEVICE FOROPERATING A FAN AND LIGHTS WITH
SMART DEVICE

(71)Name of Applicant :
. s . 1)Dr. S. BALAKRISHNAN
83 :;‘rti%rrri‘tat'[‘)’gi%if'{\'l‘;at'o” 1528829/ 2 “'Address ofipplicant :SRI KRISHNA COLLEGE OF
(32) Priority Date :NA ENGINEERING AND TECHNOLOGY, KUNIAMUTHUR,
(33) Nameyof priority country :NA COIMBATORE, TAMILNADU, INDIA - 641 008. Tamil Nadu
(86) International Application No ‘NA Ingl)laDr 3 JANET
Filing Date ‘NA 3)Dr. J. P ANANTH
(87) International Publication No *NA 4)Dr. V IR;AGAVI
(61) Patent of Addition to Application Number ‘NA n f )
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA gg: ?'Ji'?\ILQ_FRISHNAN
Filing Date NA 3)Dr. J. P. ANANTH
4)Dr. V. RAGAVI
(57) Abstract :

Interne of Things (IoT) is a hot research subject, as showed by the expanding consideration and the extensive oveiaiisspec
dedicated to it. Society is moving towards a constaagbociated worldview, where the Internet client is moving from people to
things, prompting the supposed Internet of Things (IoT) situation. The IoT vision coordinates an expansive number ofisaat
predicts to epitomize an assortment of shrewd tipresaround us, (for example, sensors, actuators, cell phones, RFID, and sc
Nowadays everything is monitored with the help of sensors. In this work, we proposed a system to identify the visitan eount
room. Based on the visitor counter, Iejfistem detects the environment and all appliances are controlled using sensors. This !
useful for controlling the lights and fans and automatically controls the lights based on the intensity of the room, Anldesitscs
any fire accident igives alarm and automatically blows up water into the fired place.
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(54) Title of the invention : GEOGRAPHIC AND OPPORTUNISTIC ROUTING FOR UNDERWATER SENSOR NETWORK

(71)Name of Applicant :
1)Dr.N.VADIVELAN
(51) International classification :H04B13/0: Address of Applicant :TEEGALA KRISHNA REDDY
(31) Priority Document No ‘NA ENGINEERING, SAROOR NAGAR, PATHAMUTTOM,
(32) Priority Date ‘NA HYDERABAD, TELANGANA, INDIA, 500097 Telangana Indi
(33) Name of priority country ‘NA 2)Dr. N.VENKATADRI
(86) International Application No ‘NA 3)Dr.T.PRABAKARAN
Filing Date ‘NA 4)Dr.C.ANNA PALAGAN
(87) International Publication No NA 5)Dr.M.NALINI
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
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Filing Date ‘NA 3)Dr.T.PRABAKARAN
4)Dr. C.ANNA PALAGAN
5)Dr. M.NALINI
(57) Abstract :

Underwater wireless sensor networks (UWSNS) have been stamaegromising technology to monitor and explore the oceans
lieu of traditional undersea wireline instruments. Nevertheless, the data gathering of UWSNSs is still severely limitedbteaus
acoustic channel communication characteristics. One wiamypimve the data collection in UWSNSs is through the design of routi
protocols considering the unique characteristics of the underwater acoustic communication and the highly dynamic néogegri
In this paper, we propose the GEDAR routing protocolf@/SNs. GEDAR is an anycast, geographic and opportunistic routing
protocol that routes data packets from sensor nodes to multiple sonobuoys (sinks) at the seas surface. When the node is ir
communication void region, GEDAR switches to the recovery mooeegure which is based on topology control through the d¢
adjustment of the void nodes, instead of the traditional approaches using control messages to discover and maintaithsoutin
along void regions. Simulation results show that GEDAR signiflgamproves the network performance when compared with tl
baseline solutions, even in hard and difficult mobile scenarios of very sparse and very dense networks and for higraffetworl
loads.
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(54) Title of the invention : DESIGN AND IMPLEMENTATION OF SMART FARM MONITORING USING IOT

(71)Name of Applicant :
(51) International classification :G05B19/0:| 1)Dr. M. POONGODI
(31) Priority Document No :NA Address of Applicant :NO 78 MAHADEVAN NAGAR,
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(57) Abstract :

Artificial application of water to the soil is known as modern irrigation system. To maintain landscapes and for agdooytural
cultivation with inadequate rainfall, irrigation in required. The smart irrigation system involves automadimoinrig the fields
without human intervention. Using electronic devices such as sensors, timers and actuators, various irrigation systens eqai|
as sprinkler, drip are operated. Different types of sensors are used for precisely monitoringratishgahé agricultural field. The
proposed system is implemented efficiently using PIC18F4550 Microcontroller. This automatic system uses GSM technoko
end to end communication between the system and the user. This system saves the resaucoessasdhe farm profitability alol
with productivity. The PIC microcontroller 18F4550 along with water level sensor, rain sensor and temperature sensotatis
irrigate the fields. The battery backup unit and tigh@se power monitoring cirittare used to maintain the system without any
interruption. Programmed commands are sent by the user through SMS to irrigate the fields. If the parameters areawitf@n tr
then PIC controller controls the relay thereby controlling the motor pumpGBiv module facilitates for the user to monitor and
control the remotely placed motor pump. Life becomes easier for the farmers as the system is efficient, remotely opevated :
effective irrigation system.
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(54) Title of the invention : CHECONSTRAINTS: COMPUTATION OF HIGH UTILITY ITEMSET INBIG DATA USING
CONSTRAINTS

(51) International classification :G06K9/0(|(71)Name of Applicant :
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(57) Abstract :

This invention providean algorithm approach to find and predict the high utility item set from the geographical databases wi
consists of sets of transactions. The method of approach (algorithm) mainly comprises the following steps of: 1. Capturing"
geographical locatichased transactions which stores at cloud server. 2. Compare the high utility item by sending the reque:
based on the geographical. 3. Receive or locate the geographical transactions base on the request. 4. Transactibas data w
transmitting h JSON (JavaScript Object Notation) format from client to cloud server. 5. Data synchronization between Clout
and ERP System using REST API with JSON format. 6. Algorithm will search the HUIM among the transactions with a sme
number of iteratios (candidate search) due to geographical location. 7. With the invention, a company/academic
institution/factory/etc. can predict the HUIM and geographical. This helps decision driven solution speedy
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(57) Abstract :

I-Mobile Case Charger stands for Intelligent Mobile Phone Protective Case and Charger. Traditional mobile charger islkavi
with adapter to charge mobile and to charge mobile needs power connection outlet. In traditional mobile user needagearry
and need to plug cable to charge mobile. So tMsbile case charger eliminates need to carry charging accessories with user
traditional mobile get switched off when battery charging gets finish, but this new inveiiobile Case charger kilng auto

charging facility also have Fi charging facility that means when this mobile comes in range of magnetic field it automatical
charging process:Mo bi | e Case Charger
Height and also provide the case of mobile is many attractive colours with witless solaridiabéel Case Charger provides the r

time mirror all quality.
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(54) Title of the invention : NFLCYMACHINING:
MACHINING

NANO FLUID AS LUBRICANT TO CONTROL THE VIBRATION IN
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1)DR.B.SINGARAVEL
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4)PROF. PIYUSH ASHOKRAO DALKE

(57) Abstract :

This invention is highly needed in India automobile sector, The Vibration is the main issue which damage to the madhiee a
machine accuracy. Nano fluid lubricants is the solution whiclonlytdecreasing production time, energy, cost, friction and vibr.
but also increase surface finish, minimizes tool wear, cutting force as well as the heat generation at cutting zastadin thise
experimentatiomlone by using without cuttinguid [Dry Machining], conventional cutting fluid and Nano fluid as cutting fluid in
turning, then by using FFT analyzer machine tool vibrations are measured and control at different controllable paraimgter (¢
speed, depth of cut & tool feed rate) tletndythe effect of these controllable parameter on cutting parameters such as tool we
surface roughness & temperature at tool chip interface, lathe m/c operation and CNC m/c operation ( grooving operatmn ,k
chamfering, step turning , eccenttizning, taper turning, drilling thread cutting ) will done by this invendad finally validate

experimentation by using ANKodel.
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(54) Title of the invention : FISH GRADING TOOL

(51) International classification :A22C25/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Vijayakumar S
(32) Priority Date :NA Address of Applicant :Assistant Professor and Head, Fish
(33) Name of priority country :NA Research and Information Center Bhutnal, Vijayap26103
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Filing Date :NA
(57) Abstract :

FISH GRADING TOOL Abstract: The present invention relates to the development of fish grading tool. It particularly réfates
development of apparatus as fish grading tool to provide grading ohftsgroups according to their size. More particularly, the
invention relates to the development of apparatus as fish grading tool which is provided with adjustable devices tdfigroap th
the same size and for segregation of fish without caughiniggin the sorting structure. The invention also pertains to the
development of method for practicing the use of developed fish grading tool to attain grading of fish into groups acdbsading t
size. During marketing of live seeds to the farmersigradf fish seed is one of the major problems in India as there is a more
variation in size. In order to overcome this, fish grading tool is developed to segregate the fish seed of variousysi@enm@asi
plastic tray and glass rods are used for megjn of fish grading tool. The bottom of the tray is removed with the help of knife :
the glass rods are arranged serially having a space-@tth5n between them. Silica gel is used to fix the glass rods. The fish <
irrespective size can begegated by sieving the fish seed with the help of fish grading tool. The fish seeds of size more thar
will retain and size less than 1cm can be screened.
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(54) Title of the invention : HIDDEN CAMERA DESTROYER USING EMP

(71)Name of Applicant :
1)DR.S.ARUN
:B63G13/02 Address of Applicant :FLAT NO. S2, SRI CHAKRA FLAT!
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(57) Abstract :

An EMP (ElectreMagnetic Pulse) has the destructive tendency to destroy any electronic equipment in its specified range, c
electronic equipment to malfunction. This makes the ElddagneticPulse one of the most devastating weapon in the world ca
huge damage to any devices. Here we include all the bases of Bllegjneetic Pulse generation & its possible causes & effects
nearby electronic components within its specified rangeliliyaThe current EMP shields developed can only prevent a small
amounts of ElectrofMagnetic: Pulse. However, a perfect shield against an EMP attack of huge intensity is still not ltfeaisgd,
FerroMagnetic cases provides a protective shield agam&MP strike. However its nearly impossible to realize every structur:
building, Electronic gadget or vehicle shielded by Fenagnetic Cases. As it doesnt only cause inconvenience in its installatio
also has a huge initial cost for its totaltalktion, hence doesnt make it economically viable to construct.
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(57) Abstract :

Present invention explains a method for generating multiple cell lineages of the central nervous system from human perina
mesenchymal stem cells as a renewable, scalable and sustainable system to provide functional cadistodlthNervous System fi
performing pharmacological assays for testing for neurotoxicity. This cell system is different from existing platfornes bgthes
cells are of adult human origin, b) it provides a high yield and viability of target cesfeening neurotoxic drugs already in use
the market as well as screen investigational new drugs for neurotoxicity or neuroprotection, c) it does not employ g&petisivt
manipulations. This adult Central Nervous System cell system have beerddgri@ainique growth factor cocktail of human MSt
to develop scalable protocols for generating differentiated neural cells in arr@adgyormat and for the generation of models fc

neurodegenerative diseases. (143 Words)
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(57) Abstract :

The purpose is delivery of oil and petroleum securely, tracking the vehicle for majoring in the security of the fueldvecaudsep
counts. . Areffective Smart Locking System for fuel and oil tankers is implemented using the Arduino integrated with Globa
Positioning System (GPS), Flow Sensor, and Global System for Mobile Communication (GSM), Camera, Finger print senst
servo motor. In thisdcking system the GPS is used to extract the location of the vehicle. The flow sensor gives the accurate
measurement. LCD is used to display the messages of the flow sensor, arrival of the supply point, accessing of th §egsor.
Wheneverlte tanker terminates in the middle of the route the GSM sends the message to the retailer about it. The camera
anyone tries to break through the lock. The finger print sensor is used to open the lock securely. Only the authaizeahr @il
the lock. The servo motor is used for the opening of the lid. The software will be tracking timely information abouttée vehi
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(57) Abstract :

Develop a cosefficient way for identification of disease in the growing plant and help farn@iiivation as good crops. An
Intelligent system is placed in the field with camera, moisture, soil, lighting sensor, obstacles avoiding sensors Whittiechec
condition of the field and sends an alert message to the farmer so that it can prevent fhenplisease. The robot can work will
even in rainy season it will not affect the plant in any way and it is a continuous monitoring system which alerts the [fmewvent
the plant and yield in a better way. The database is designed to providedddtacription of plant from the leaf an analysis is m:
for intimating the condition of that particular plant to avoid spreading of diseases in the field. The camera in the iBystpture
parts of the plant and send the condition of plant to cl®bd.invention System will monitor the plant growth and indicates the
affected region to the farmer through application or alert message.
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(57) Abstract :

Disclosed herein is an enhanced method for extracting phytocannabinoids and processing the same into nano cannabgioic
hydro dynamicsystem 200 is employed to process the nanoemulsion, thereby separating it into solids and liquid. The liquid
is subjected to LiquidLiquid extraction 400, using a nepolar solvent to recover the complete cannabinoids. The solvent portic
subgcted to distillation 500, and dried under vacuum to get a full spectrum highly bio available crude phyto cannabinoi@4x
This crude extract is formulated into a watgsluble full spectrum phyto cannabinoids as depicted in Fig. 1, The nandtaida

obtained through this method are highly stable, highly bioavailable and potent containing all the phyto cannabinoifisaintsign
guantities and also has prolonged shelf life. The nano cannabinoids can be formulated into an oral deliver@Gystemas table

capsules and soft gels
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(57) Abstract :

A system for recognizing a plurality of assets in an environment, determining a distribution of the plurality of assetmygamp
position adjacency constraints for the distributiothef 5 plurality of assets and a rearrangement plan based on position adjac:
constraints for the plurality of assets in the environment is provided. The system (i) determines a distribution dfyaophssdits
and type of each of the plurality ofssgs within the media content, (ii) determines a brand and at least one object from the br:
associated with each of the plurality of assets, (iii) determines at least one attribute of the at least one determissboijec
with 10 the brand, (ivfomputes a position adjacency constraints for the distribution of the plurality of assets and (v) comput
rearrangement plan for the plurality of assets within the environment based on the computed position adjacency constraint
compliance rules. FIGL
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(57) Abstract :

SYSTEMFORDETECTI NG EARLY STAGES OF ALZHEI MERES DI SEASE AN
Exemplary embodiments of the present disclosure are directed towards a system and method for detecting early stages of
Al zhei mer Es disease usi ng i miacludes PpspestomeieslDirconfigaredporcapture b videdrol
spectra lines by an external surface of a brain and spatial lines by an internal surface of the brain, a scannerl@btoaajgure .
high supefresolution image for converting into muftame superesolution, and a computing device 102 is configured to classi
image diseases are enhanced by using an image processing module 110, the image processing module110 configured to
digital image into multiple set of pixels segments, amther kmeans segmentation treats in every higéolution image pixel with
RGB valuesthe image processing module110 configured to detect an accurately disease of Alzheimer in early stages base
high-resolution image segmentation sampled pigels from the RGB values:IG. 1A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941016189 A
(19) INDIA
(22) Date of filing of Application :24/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR ESTIMATION OF THICKNESS OF COATING USING QUADRA1
FREQUNECY MODULATED THERMALWAVE IMAGING

(51) International classification :GO1N27/8:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Ghali Venkata Subbarao
(32) Priority Date :NA Address of Applicant :Professor, Infrared Imaging Center,
(33) Name of priority country :NA Department of Electronics & Communication Engineering, K
(86) International Application No ‘NA College of Engineering, K L E F, VaddeswaraBuntur District,
Filing Date ‘NA Andhra Pradesb22502, India. Andhra Pradesh India
(87) International Publication No :NA 2)G. V. P. Chandra Sekhar Yadav
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Ghali Venkata Subbarao
(62) Divisional to Application Number ‘NA 2)G. V. P. Chandra Sekhar Yadav
Filing Date :NA
(57) Abstract :

Exemplary embodiments are directesvards a system and method for estimation of thickness of coatings using quadratic fre
modulated thermal wave imaging. The system comprises: a test object112 positioned opposite of an image capturing devic
illuminating sources108408b, thelluminating sources108408b stimulate the test object112 and the image capturing devicel
configured to capture the images ptedt object112 stimulation; a computing devicel02 configured to receive images from th
capturing devicel10, the imagapturing devicell0 comprises an infeel camera configured to capture images of the stimulate
objectl12; and a control unit104 coupled to the image capturing devicel10 and the computing devicel02, the control unitl
configured for image processifigm the image capturing devicel10, the image capturing devicell0 configured to record a te
temperature map of the object surface which is further processed to obtain the data defining the subsurface anontedies in tt
object112. Fig.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/05/2018

(21) Application N0.201841019716 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : HOMEOPATHICOMPOSITION AS CROP YIELD BOOSTER FOR ENHANCING THE

ARGICULTURAL PRODUCTIVITY

‘AO1N

(51) International classification 63/00

(71)Name of Applicant :
1)DR. VEERENDRAKUMAR C. PATIL

(31) Priority Document No :NA Address of Applicant :H NO-1-4, RAJGIRA VILLAGE
(32) Priority Date :NA [BIDAR TALUK&DISTRICT Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International ApplicatiotNo ‘NA 1)DR. VEERENDRAKUMAR C. PATIL
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

HOMEOPATHIC COMPOSITION AS CROP YIELEBOOSTER FOR ENHANCINGTHE ARGICULTURAL PRODUCTIVITY
Abstract: The invention relates to homeopathic composition to boost the crop yield for enhancing the agricultural productivi
specifically relates to the homeopathic composition for boosting the crop yields which imcheases overall agricultural
productivity. The specific homeopathic composition of the invention idre@adly and increases fertility of agricultural land alony
with improving the insect resistance of the plant. The invention also relates to thel miegieparation of specific homeopathic
composition that boost the crop yield which in turn that increases overall agricultural productivity. Homeopathic confipositior
boosting the crop yield which in turn enhances the overall agricultural productvitgrising effective amount of plants selected
from Calendula officinalis, Echinacea angustifolia, Hypericum perforatum and Ledum palustre in the suitable vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941009910 A
(19) INDIA
(22) Date of filing of Application :14/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : A RAPID, COST EFFECTIVE AND NOVEL TECHNIQUE FOR EVALUATING PELVIC URETEF
JUNCTION OBSTRUCTION

. . . (71)Name of Applicant :

83 g‘:i%rrﬂatg’giﬂﬁf'a‘;a“on :QTMZW 01" 1)SRI RAMACHANDRA INSTITUTE OF HIGHER
(32) Priomy Date NA EDUCATION AND RESEARCH
(33) Nam eyof ity countr NA Address of Apptant :SRI RAMACHANDRA INSTITUTE
(&6) mtemaﬂoﬂal Ay Iicatiox No NA OF HIGHER EDUCATION AND RESEARCH, PORUR,

Filing Date PP NA CHENNAI, TAMILNADU, INDIA, 600116 Tamil Nadu India
(87) International Publication No " NA (712))|§;m§:lillljnl\—ﬁ(rxosrl:JNDARAM
(61) Patent of Addition to Application Number  :NA '

Filing Date NA SIOR. RAMESH BABU SRINIVASAN
(62) II:Dill\i/r:s|0Dn£':1tleto Application Number mﬁ 4)VASEEKARAN CHEL LAPPA

9 : 5)ANURADHA GANDHI

(57) Abstract :

The present invention shall disclose a Rapid, cost effective and novel technique on frozen tissues of a subject tdidgsaonnitad
and narrow segments for evaluating pelvic ureteric junction obstrunyidefining length of the ureter for resection within a
minimum period of time at the time of surgery. In this regard, a technique called Rapid Masson Trichrome technique ésl dev:
the frozen sections of the submitted narrow segments which helgsiminating the normal and narrow segments during the
procedure, within a turnaround time (TAT) of 20 minufEsis helps the surgeons to take informed decisions on the further cou
action. This intervention has many other applications, includisgsasent of organ transplant frozen sections to evaluate the
proportion of the fibrosis, where it plays an important role in the organ rejections.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201941015227 A
(19) INDIA
(22) Date of filing of Application :16/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : DESIGNING A SECURE MOBILE BASED EXAM MANAGEMENT SYSTEM

(51) International classification :HO04L63/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ms. J. Refonaa
(32) Priority Date :NA Address of Applicant :Sathyabama Institute of Science ar
(33) Name of priority country :NA Technology, Jeppiar Nagar, Rajiv Gandhi Roadyli@ganallur,
(86) International Application No :NA Chennai Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Ms. J. Refonaa
(61) Patent of Addition to Application Number ‘NA 2)Ms. S. L. Jany Shabu
Filing Date ‘NA 3)Mr. S. Dhamodaran
(62) Divisional to Application Number ‘NA 4)Mr. Yandamuri Sairam
Filing Date ‘NA 5)Mr. Hemanth Nag
(57) Abstract :

The measure and analysis narrative through laptops tsiakeological abject that like computer andet are wide service in
scholarly activities. However, execute exam certainty in undissembling surrounding where each pupil has his/her ownilinovi
contrivance constant to a Wi network throughout wibh it is supernumerary accompanying to the Internet can be one of the r
difficult undertaking. In such environment, students preserve simply repay intelligence over the plexus during examititard\\
to order different malicious that could rerxhen safety in rore environments and to designate the right security avail and
countermeasures that can be settle in employment to undertake exam safety. It also tendency to mix the result SEMbwth a
unreserved source and collectively habituakd.and its benefit expansion to thel@arning environment to the unadulterated ar
often one among the a quantity of tenacious and challangening work. In such environments, can simply bargain info towanktt
at time
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941016516 A
(19) INDIA
(22) Date of filing of Application :25/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR EXON PREDICTION FGENOMIC DATA

(51) International classification :C12Q1/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Md. Zia Ur Rahman
(32) Priority Date :NA Address ofApplicant :Dept. of E.C.E, K L University, Kone
(33) Name of priority country :NA Lakshmaiah Education Foundation, Green Fields, Vaddeswa
(86) International Application No :NA 522502, Guntur, Andhra Pradesh, India. Andhra Pradesh Ind
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Md. Zia Ur Rahman
(61) Patent of Addition to Application Number ‘NA 2)Srinivasareddy Putluri
Filing Date ‘NA 3)Shafi Shahsavar Mirza
(62) Divisional to Application Number ‘NA 4)Guru Kesava Dasu Gopisetty
Filing Date :NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a method for exon prediction for genomic datéoly t
of alphabetic DNA into binary form using Voss numaggpresentation and the nucleotide bases A, C, G, and T being translate
four numeric output sequences being derived respectivehgrpessing the resulting numeric sequence using Normalized Leg
Mean Square (NLMS) based filtering to remove the nbé&fere giving the resulting numeric sequence as input to all the propo:
adaptive exon predictors (AEPEs) ; deriving a TBP r efoler
filter and accurately locating genic regions frora IBINA sequence when the signal becomes minimum; and identification of ex
segment locations through measures such as specificity, precision and sensitivity using Least logarithmic absolute(ldiffddgn
Modified Clipped LLAD (MCLLAD) and modified LLA (MLLAD) algorithms and evaluating the performance of located exor
segments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941016517 A
(19) INDIA
(22) Date of filing of Application :25/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : INTEGRATED SANITATION AND RESERVOIR SYSTEM

(51) International classification :E03D11/1:[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HERSH HALADKER
(32) Priority Date :NA Address of Applicant :2-608/1/5/D, Karam Enclave, Banje
(33) Name of priority country :NA Hills Road No 10, Hyderabadb00034, Telangana, India.
(86) International Application No :NA Telangana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SOHAM BHOWMICK
(61) Patent of Addition to Application Number ‘NA 2)PRIYANKA HARDE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An integrated sanitation and reservoir system comprising of: walls clasped together at the edges which are restechasea me
frame and the walls and tank are molded as a single module, and the top of the metal base frame has a #icstuabtalet pan
and the walls rested on the metal base frame are extended by a sheet extending from the neck of the water tank timgs form
extension of the wall to a roof which is elevated and the roof comprises of multiple channels directaatlet smguide the water
falling on the roof to the water tank which is molded in to the walls as a single module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941016523 A
(19) INDIA
(22) Dateof filing of Application :25/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : A LINEAR SORTING TABLE WITH MANUALLY MOVABLE PALLETS

(51) International classification :B23Q7/0( (711))22%‘3(;'2: EAF\E)p\llllcsgtY y
g;g E:g:::y Bgf[:éjment No Hﬁ Address of Applicant :DEPARTMENT OF MECHANICAL
(33) Nameyof riority countr :NA ENGINEERING, NATIONAL INSTITUTE OF TECHNOLOGY
(86) Internatio%al Agplicatiox No :NA CALICUT, NIT CAMPUS, P.O. CALICUT, KOZHIKOE
g Dave NA Kz;aEI?/I:\;li?TY FRANCIS J
(87) International Publication No :NA 3)C BARADWAJ K :
(61) Patent of Addition to Application Number ‘NA N f ;
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)PANICKER, VINAY V.
Filing Date ‘NA 2)EMMATTY, FRANCIS J.
' 3)C., BARADWAJ K.
(57) Abstract :

A sorting table with manually movable pallets comprises of a table franpegilided with guidevays (2) and pallets (3a,3b, 3c, 3
3e, 3f). The pellets are manually movable along gwidgs (2) employing rollers (4). A plurality of stoppers (5) is provided alon
upper edge of the frame (1). A plurality of side hoppers (plised on the floor along the length of the frame on both sides of tl
table. A plurality of front hoppers (7) is attached to the table frame (1). A pull chain (8) is provided to move buffésfpalieng
guideways (2) to retrieve pallet (3f) and eme continuous sorting operation. Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941016573 A
(19) INDIA
(22) Date of filing of Application :26/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : IMOUSE: INTELLIGENT MEMORY MOUSE

(71)Name of Applicant :
1)PROF.(DR).P.SANTOSH KUMAR PATRA
Address of Applicant :ST. MARTIN'S ENGINEERING
COLLEGE, NEAR, SY. NO.98 & 100, DULAPALLY ROAD,
DHULAPALLY, KOMPALLY, HYDERABAD, TELANGANA
500014, INDIA Telangana India
2)PROF. DR. S.B. CHORDIYA

51) International classification :GO6F3/0t
531§ Priority Document No ‘NA 3)DR.(MS) URMILA SHRAWAN KAR
(32) Priority Date NA 2333' gHTJ?(I\IQQNSANTHAIAH
(33) Name of priority country ‘NA 6)MS. SHILPA JADHAO
(86) International Application No :NA .
Filing Date ‘NA 7)PROF. DAKHOLE DIPALI KHUSHALRAO
(87) International Publication No :NA S;MIIQSOSF ‘(JS\R('A)‘ EEEDFQAG KAMBLE
(61) Patent of Addition to Application Number ‘NA ' '

(72)Name of Inventor :
1)PROF.( DR).P.SANTOSH KUMAR PATRA
2)PROF. DR. S.B. CHORDIYA
3)DR.(MS) URMILA SHRAWANKAR
4)DR. D. RAMAN
5)DR. CHUKKA SANTHAIAH
6)MS. SHILPA JADHAO
7)PROF. DAKHOLE DIPALI KHUSHALRAO
8)MISS. JAYA DEEPAK KAMBLE
9)PROF.(DR.) BEG RAJ

Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

In this invention to provide the instant datatection and storage in computer mouse the Intelligent Mous#@like) is used as a
pointing device as well as storage device. It can store data uppetdifyte. Left and Right single click and double click is used
point to computer icon. Right the times click is used to display data stored in the mouse memory and Left three times click i
add and delete data and from the mouse memory respectively. Security is provided to intelligent mdses@M.e. to display
mouse memory data it ivask six digit passwords. This security feather adds in this invention to protect the mouse data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941003105 A
(19) INDIA
(22) Date of filing ofApplication :25/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : MOTIVE STEAM RECOVERY SYSTEM

(51) International classification :B60K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NARLA MASTANAIAH
(32) Priority Date :NA Address of Applicant :Dachur (Village and Post), Kaluvai
(33) Name of priority country :NA Mandal, Nellore District, Andhra Pradesh, India, Pin Cbdé
(86) International Application No :NA 342. Andhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)NARLA MASTANAIAH
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to motive steam recovery system. In one embodiment of the invention, the system for mrestoxes
steam includes a sparger for mixing of recovered steam into condensate-amag @aB/e guides the flow of steam. The exhaust
steam is recovered from the pumping chamber. The sparger regulates the back pressure on the conditioning valve drel diff
steam into the condensate mixer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741044975 A
(19) INDIA
(22) Date of filing of Application :14/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : SMART FUEL TANK CAP WITH WIRELESS CHARGING SYSTEM

(51) International classification :B60K15/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GAURAV KUMAR
(32) Priority Date :NA Address of Applicant :B101, RAINBOW VISTAS, IDL
(33) Name of priority country ‘NA FACTORY ROAD, MOOSAPET, HYDERABAD 500 018,
(86) International Application No :NA Telangana, India. Telangana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)GAURAV KUMAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT TITLE: SMART FUEL TANK CAP WITH WIRELESS CHARGING SYSTEMThe present invention relates to a
plug and play kind smaftiel tank cap (122) for monitoring fuel level in the vehicle. The smart fuel cap (100) is equipped with
pressure sensor (116), micro controller (110), coin cell battery (114) and a Bluetooth low energy (BLE) module chip$ée(11:
pressure sensor (1L6onitors the fuel level periodically, the microcontroller (110) reads the sensed data and transmits data
BLE module chipset (112) to the existing device on the vehicle and communicates the data to the server. A wirelesysteangi
(108) fitted along the cylindrical curve of the fuel tank supplies power to the smart fuel cap (100). The power is utilized by tt
microcontroller (110) as per the requirement to read the data that is sensed by the pressure sensor (116) and tramemit¢eto 1
location through the BLE module chipset (112).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941014820 A
(19) INDIA
(22) Date of filing of Application :12/04/2019 (43) Publication Date03/05/2019

(54) Title of the invention : AUTOMATED ROBOT FOR PRECISION FARMING WITH AUTOMATED RUBBER TAPPING
MACHINE

(51) International classification :A01G23/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr.Meeragandhi.G,
(32) Priority Date :NA Address of Applicant :Professor Faculty of Computing,
(33) Name of priority country :NA Sathyabama University, Jeppiar Nagar, Rajiv Gansghi Road,
(86) International Application No ‘NA Sholinganallur, Chenna&@00119. Tamil Nadu India
Filing Date ‘NA 2)Dr.S.Prayla Shyry,
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Dr.Meeragandhi.G,
Filing Date ‘NA 2)Dr.S.Prayla Shyry,
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Abstract: Inspite of the increasing demand for rubber, its productivity seems to be inadequate to supply the global market. |
conventional tappingrocess, the availability of skilled labor is decreased, with the increase in the labor cost. Also inefficienc
poor tapping skills of the workers would result in damage to the trees. Inorder to replace the manual labor , an adéiigated i
rule based farmrobowilh rubber tapping machine is designed and developed to take Early Warning decisions (triggering ale
animal intrusions with Cyber systems at the right time and right positionin Precision agriculture. Precision farm irg/ increas
productivity.enhance profitability, and minimize environmental degradation. Farmrobo with bGitnirera analyze the Soil
properties and also (Convolution Neural Networks) does ploughing, plant saplings. To cultivate the rubber in multi aesdlisee,
imagery real data is fetched using GNSS receivers and stored in a Cloud $peiuk). Health of the leaf is discriminated with KI
classifier and its severeity level is determined by random forest algorithm. If healthy, growth level of the tree isfohéajpuhg. I
not healthy, manures are selected and sprayed. The Automated Rubber Tapping Machine and the coconut shell is fixbdrto
tree based on fuzzy based intelligent rides. From the coconut shell, latex is transferred to the bowl ddrit@y@®M since the
flow of latex is maximum during early mornings.Results showed that highly skilled labour needs about 40 seconds to tap a
whereas the machine could do it in20 seconds.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201941014983 A
(19) INDIA
(22) Date of filing of Application :15/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : INTRUSION DETECTION SYSTEM USING HYBRID TECHNOLOGY FOR REAL TIMERVER
DATA

(51) International classification :HO04L63/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. S.Revathi,
(32) Priority Date :NA Address of Applicant :NO.324/81, COMPOST YARD
(33) Name of priority country ‘NA STREET, FIRE SERVICE BACKSIDE, THENI, TN625 531,
(86) International Application No ‘NA INDIA. Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. S.Revathi,
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT: The primary issues of Intrusidetection System (IDS) are generating high false alarm rate and fdéssitt attacks,
which make system security more vulnerable. The present invention is a new concept of using Suginer Filter to identiéy IDS
TakagiSugeno model is structured based on Nduray method to generate fuzzy rules and wiener filter is teséitier out attack
as a noise signal using fuzzy rule generation. These two methods are combined to detect intrusive behavior of the system.
proposed suginer filter (Sugeno+Wiener) uses completely a different research structure to identify atthekexgreriment was
evaluated on live network data collected, which shows that the proposed system achieves approximately 98.46% of accure
reduce false alarm rate to 0.08% in detecting different real time attacks. From the obtained resultht theaproposed system
performs better.

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 18/2019 Dated 03/05/2019 18311



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/08/2018

(21) Application N0.201841029830 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : A SYSTEM FOR MONITORING CONSTRUCTION OF AN ARCHITECTURAL STRUCTURE

:E04H9/02|(71)Name of Applicant :
(51) International classification F16F15/0C| 1)KRISHNA MURTHY.B.K.
F16F15/0z Address of Applicant :NO 384, 1ST FLOOR, (ABOVE
(31) Priority Document No ‘NA ASHWINI MEDICALS) 15TH CROSS, 6 TH MAIN,
(32) Priority Date ‘NA MAHALAKSHMI LAYOUT, BANGALORE -560086 Karnataki
(33) Name of priority country ‘NA India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)KRISHNA MURTHY.B.K.
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A system for monitoring construction of an architectural structure is provided. The system comprises of an intelligent modu
configured to predict: the position of the plurality of sensors to be placedsirthitectural structure, type and quantity of the
ingredients required for constructing, cost of the ingredients along with human resources and working hours, and timeline f
completion of the architectural structure. The plurality of sensors is corfigmmonitor the progress of the construction and col
data associated with the monitored progress of the construction of the architectural structure. While monitoring,ahhere is
deviation in the construction, the user is notified via a servetrenhonitored data is stored in the server in real time. The serw
configured to store the monitored data, ingredients used, dimension, deviations, layouts, and construction timelichitéchea
structure. The system provides for a minimaktage, monitoring and storing the monitored data of the construction of the
architectural structure FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841030043 A
(19) INDIA
(22) Date of filingof Application :10/08/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ONE AXIS SUN TRACKING ENERGY COLLECTION ARRAY

(51) International classification :F24550/20) (71)Name of Applicant :
HO1L31/05:| 1)Mr. ALANDURU SUNIL KUMAR

(31) Priority Document No :NA Address of Applicant :26.3-383, VuppukattaVari Street,
(32) Priority Date :NA Mother Teresa Home, Backside, B V Nagar, Nellos24004,
(33) Name of priority country :NA Nellore Distrid, Andhra Pradesh. India. Andhra Pradesh Indic
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Mr. ALANDURU SUNIL KUMAR
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

TITLE: ONE AXIS SUN TRACKING ENERGY COLLECTION ARRAY 7. Abstract of the Invention A one axis solar tracker
structure compriseglurality of parts. The sun tracking solar energy collection array comprises a plurality of solar energy coll
assemblies having at least one solar panel (102B) mounted oraaisrseipport structure and a drive mechanism for rotating a
ganged one@xis support structure to track the sun as a unit of the energy collecting array. Trdos@pport structure of sun
tracking solar energy collection array comprises a maintenance free polymer spherical bearing assemblage (112B) that are
support he structure and help in taking care of site assembly misalignments, a Taper short hat or rail assembly (118B) thiat
clamp the modules without using the pre define module holes or external support and uses module connectors (110B & 10
comd etely |l ock the modules in all the directions and re
tube connector (120B)to connect the torque tube in such way that the connector bolts are clamped the torque tubeitioarigle
vertical direction and a double handed torque arm (114B) to reduce the offset loading on the actuator and increaddsadndir
which further help in reducing10% to 15% of actuator (106B) power consumption. Abstract Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941009594 A
(19) INDIA
(22) Date of filing of Application :12/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : A PROCESS FOR PREPARING STABUETAL COMPOSITE FOAMS

(51) International classification :B29C70/4«|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM Institute of Science andl'echnology
(32) Priority Date :NA Address of Applicant :Kattankulathur, Chennai, Tamil Nac
(33) Name of priority country :NA 603203. Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Akshay Rakesh Devikar
(87) International Publication No " NA 2)Goarke Sanjeeviah Vinod Kumar
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to a procesgrparing metal composite foams. The metal composite foams of the present dis
are stable, and have comparatively better mechanical properties such as high compressive strength and higher enengy abs
behavior.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841045921 A
(19) INDIA
(22) Date of filing of Application :05/12/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : A DUAL AXIS SINGLE ROW SUN TRACKING SOLARNERGY ASSEMBLY

(51) International classification :HO1L31/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr. Alanduru Sunil Kumar
(32) Priority Date :NA Addressof Applicant :2613-383, VuppukattaVari Street,
(33) Name of priority country :NA Mother Teresa Home Backside, B V Nagar, Nellos24004,
(86) International Application No :NA Nellore District, Andhra Pradesh, India. Andhra Pradesh Indi
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mr. Alanduru Sunil Kumar
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

TITLE: A DUAL AXIS SINGLE ROW SUN TRACKING SOLAR ENERGY ASSEMBLY 7. Abstract of the Invention A dual a
sun tracking solar energy assembly (100) is disclosed. This dual axis tracker (100) is designed to track the sunifod®&déasit
west) and azimuth (souttorth) directions. This tracking stgystem includes a standard linear actuator (434A) for altitude track
and a special gearbox sub assembly (218A) for tracking azimuth direction. A driving mechanism is included to driveptmesol
(102A) for trackng in both the directions. For dual axis sun tracking, a special gear box assembly (218A) is developed to tre
in azimuth direction. For this a special hinge type hats are developed and a drive shaft (212A) is introduced to trehargeerh
connected and the drive shaft (212A) passes through the pedestal pole (436A) bearing assemblage (432A). Special siplsri
(432B) are developed which will support the torque tube (210A) and in addition to that a special slot is introducazhearitted
bearing which will act as a support guide to the drive shaft (212A). The drive shaft (212A) moves forward and reverse throt
pedestal pole bearings (432A) and drive shaft bearings (324A) by the spherical gear box (218A) which is driverchyatactr
(560A). Abstract: Fig: 1, Fig: 2 & Fig: 4.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941000621 A
(19) INDIA
(22) Date of filing of Application :07/01/2019 (43) Publication Date03/05/2019

(54) Title of the invention : SMART AGRICULTURAL ASSISTANT FOR ANIMAL MONITORING

(51) International classification :A01G22/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr.D. KAVITHA
(32) Priority Date :NA Address of Applicant :VALLIAMMAI ENGINEERING
(33) Name of priority country ‘NA COLLEGE, SRM NAGAR, KATTANKULATHUR, CHENNAI,
(86) International Application No :NA TAMIL NADU, INDIA - 603 203. Tamil Nadu India
Filing Date ‘NA 2)Dr.S. RAVIKUMAR
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)B. INDHUJA
Filing Date ‘NA 2)L. GAYAT HRI
(62) Divisional to Application Number ‘NA 3)K. DHANALAKSHMI
Filing Date :NA
(57) Abstract :

The main objective of this project is that the Drone used for agricultural surveillance is an unmanned vehicle used &mdprope
accurate surveying of the crops and leaves reducing the human effogirgjais deals with the animal monitoring and tracking ¢
animals and if any endangered species is identified, then the alert messages are sent as SMS to the farmers by thikitbatsost
measures the animals physiological signal by using |IOTisedtiasion and GPS. This project idea involves the use of PIR (Pa
Infra-Red Sensor) which senses the presence of animal. It controls every component of the system. The LCD monitor displ
animal has been detected. Buzzer is used for alerting. théthelp of IOTised transmission the warning message is sent to cor
agricultural land owners.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841020866 A
(19) INDIA
(22) Date of filing ofApplication :04/06/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : AUTONOMOUS ROBOTIC RICE COOKING DEVICE AND SEMUTONOMOUS RECIPE COOK
WITH VOICE GUIDE

(51) International classification HO4L | (71)Name of Applicant :
12/00| 1)M/s. GENDROI TECHNOLOGIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :H. NO.-348, PRASHANTH NAGAR
(32) Priority Date :NA [BANDLAGUDA, HYDERABAD 500086 Telangana India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)SHAIK BASHEER MOHIDDIN

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

TITLE: AUTONOMOUS ROBOTIC RICE COOKING DEVICE AND SEMAUTONOMOUS RECIPE COOK WITH VOICE
GUIDE- Abstract of the Invention The invention specifically relatesato autonomous robotic rice cooking device and semi
autonomous recipe cook with voice guide which is operated by a mobile application using internet (WAN)/home network (V
a communication medium. The cooking device comprises plurality of sensoengirgp unit, Induction heating element, digital
thermistor and a digitally operated buzzer to performterehd operations that are transmitted from the remote location. The u
needs to store the required ingredients in plurality of containers ang/ sgppinands to the device from the remote location to
complete the cooking process and santionomous recipe cook with voice guide provides instructions to prepare food items ¢
the users demand éby usi ng r e infenfaee dévicd oeby dowroading theaneedied seoide ffra
remote server.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941000522 A
(19) INDIA
(22) Date of filing of Application :04/01/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : AUTOMATIC DISINFECTOR DEVICE AND METHOD THEREOF

(51) International classification :E03D9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ADARI, Swarna Kumari
(32) Priority Date :NA Address of Applicant :Sai Venkateswara Enclave, Flat#1(
(33) Name of priority country :NA Door no: 4548-25/1/2, Avid Nagar, Akkayyapalem,
(86) International Application No :NA Visakhapatnanb30016, Andhra Pradesh, India. Andhra Prade
Filing Date ‘NA India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)ADARI, Swarna Kumari
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A device 100 and method 200 for disinfecting electronic items angbleatronic items. The device 100 includes housing, and tv
trays to receive electronic items and relactronic items respectively. The device 1ffludes one or more processors 102 to: mc
two trays to receive electronic items and @bactronic items respectively, spin the two trays, and spraypaoterial gel and a
combination of water, detergent and awdicterial liquid on the electronieiins and the nealectronic items respectively. The one
more processors 102 disinfect and wash electronic items withactérial gel, and neelectronic items with the combination of
water, detergent and asitacterial liquid to remove dirt, dust andcroorganisms. The device 100 includes witi@et (UV) unit 106
to provide UV light to the electronic and netectronic items. The device 100 includes drying unit 108 to provide hot and dry &
the disinfected and washed electronic and-electronc items.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015897 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention SYSTEM TO ALERT APPROACH OF AN EMERGENCY VEHICLE

(51) International classification ‘GO8C| (71)Name of Applicant :
1/087 | 1)DR. NAVEEN KUMAR REDDY CHINTA

(31) Priority Document No :NA Address of Applicant :# 3169, Pasalapudi, Rayavaram
(32) Priority Date :NA [Mandalam, East Godavari, Andhra Pradés38261, India.
(33) Name of priority country :NA [Andhra Pradesh India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)DR. NAVEEN KUMAR REDDY CHINTA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

TITLE: SYSTEM TO ALERT APPROACH OF ANEMERGENCY VEHICLE Abstract of the Invention A system to alert the
approach of an emergency vehicle is disclosed. The alert system comprises a transmitter unit, a receiver unit, apstam aldre
transmitter unit transmits the alert approach sigméhe receiver unit; the receiver unit on receiving the signal determines the
approach of the emergency vehicle and produces alert audible and visual signals to the vehicles and commuters at the traf
intersection. On producing the visual and audiblemivey signals the commuters and vehicles maintain a traffic silence without
creating any obstacles in the passage of an emergency vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015901 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : RESIST DYEING ON DENIMS TO FORM NOVEL CLOTHING

. e :DO6F|(71)Name of Applicant :

(51) International classification 5/00 1)SRAVAN KUMAR GAJAM
(31) Priority Document No :NA Address of Applicant :Weaver Soul, Plot No 42, 1st floor,
(32) Priority Date :NA |& Raju Colony, Rd Nr. 14, Banjara Hills, Next to Fur & Feaths
(33) Name of priority country :NA |Hyderabadrlelangana India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)SRAVAN KUMAR GAJAM
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a method of resist dyeing on a specialized fabric to form clothing of a new trend. it tnene
clothing of denims involves anique dyeing process. The process of making the said clothing comprises steps of preparing &
a tie & dye frame, marking of design on warp on tie & dye frame with charcoal or a fountain pen graphed desigpdmgtigne
threads starting withdhter colour ending towards darker shade before putting on loom.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007582 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : DEVELOPMENT OF A VISUAL DETECTION METHOD TO DETECT BEGOMOVIRUS USING
GOLD NANOPARTICLES

(51) International classification :C12N15/1:|(71)Name of Applicant :
(31) Priority Document No :NA 1)SRI RAMACHANDRA INSTITUTE OF HIGHER
(32) Priority Date ‘NA EDUCATION AND RESEARCH
(33) Name of priority country :NA Address of Applicant :SRI RAMACHANDRA INSTITUTE
(86) International Application No ‘NA OF HIGHER EDUCATION AND RESEARCH, PORUR,
Filing Date ‘NA CHENNAI, TAMILNADU, INDIA, 600116 Tamil Nadu India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)LAVANYA RAMESH
Filing Date ‘NA 2)DR.ARUN VISWANATHAN
(62) Divisional to ApplicatiolNumber :NA
Filing Date :NA
(57) Abstract :

The present invention discloses isolated and cloned DNA molecule derived from Begomovirus to design probes for detectit
begomovirus infection in plant. The invention also discloses a detection method and a kit for detecting Begomovirus utilizin
functionalized gold nanoparticle probes or functionalized AuNP. The method involves obtaining tissue samples from tih@ata
and bean plants, extiing total DNA from the tissue sample and denaturing the extracted total DNA. A red coloured function
AuNPs was added to the formed denatured DNA and heated at predetermined temperature and time to form a red colouwg:
mixture. The dielecic constant of the medium carrying the red coloured hybridized mixture is changed by adding acid or sal
detect the Begomovirus in which the retention of red colour indicates the presence of Begomovirus and the colour clradge
purple indicate absence of Begomovirus infection. The kit for Begomovirus detection comprises of (a) Positive control
(complementary/target nucleic acid) (b) Negative control {cmmplementary/ notarget nucleic acid/water) (c¢) Red coloured
functionalized AuNPs in hyidization buffer (d) Acid or Salt and (e) Instruction manual with reference chart.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941010348 A
(19) INDIA
(22) Date of filing of Application17/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : HIV SMART: A HEALTH CARE SYSTEM THAT MONITORS PEDIATRIC ANTIRETROVIRAL
THERAPY (ART) DRUG DOSAGES

(51) International classification :GO1N33/0! (711))|l§gmge 2;’?_25"\';:8%_
g;g E::g:::y Bgf[:eument No Hﬁ Address of Applicant :FLAT NO. 112, RAMKY ENCLAVE
(33) Nameyof riority countr :NA APARTMENTS, 23, STATION ROAD, GIRMAJIPET,
(86) Internatio%al Ay Iicatio% No :NA WARANGAL, HY DERABAD TELANGANA, INDIA, PIN
Filing Date PP :NA CODE-506 002. Telangana India
(87) International Publication No :NA g;gg.ﬁ"ABN?/OEPEAIQL?A'\\IHAN
(61) Patent of Addition to Application Number ‘NA : h _
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number :NA 1)DR.S. KALAIMAGAL
Filing Date ‘NA 2)DR.K. BOOPALAN
' 3)DR. TANVEER JAHAN
(57) Abstract :

The Invention is directly help to Indiegociety like; The Desire Society is an NGO in Hyderabad that offers HIV infected destit
children, free medication, accommodation and food. It is imperative that the children receive proper medication andtoutritio
ensure that the disease does nogpess at alarming rates and is kept under control. A key element required to ensure a succ
treatment is proper adherence to the Antiretroviral Therapy (ART) drug schedule prescribed for individual patients. ARibuld
be given in specific comibations and dosages and this combination will differ from child to child depending on their weight a
progress of the disease, thus making it difficult for the doctors to monitor dosages for a large group of young paienteniitm
is an attempt to create a Health Care System called HIV smart for the Desire society that can be used to monitor correct adf
the ART drug schedule, drug combination and drug dosage for the infected HIV children. The invention has currently been
implementedn the Hyderabad office and orphanage of the Desire Society, where it is being successfully used by doctors a
healthcare workers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941012327 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : AERODYNAMIC LIFT OPTIMIZATION AND DRAG REDUCTION

(51) International classification :B25J9/000 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sadu Rajeev Reddy
(32) Priority Date :NA Address of Applicant :Chintalchanda Village, Laxmanchai
(33) Name of priority country :NA Mandal, Nirmal District Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sadu Rajeev Reddy
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

TITLE: AERODYNAMIC LIFT OPTIMIZATION AND DRAG REDUCTION 7. Abstract An improved design of an aerodynam
wing 800 with enormous aerodynamic lift is disclosed. 5 The design comprises at leasttonpowered cylindrical boom 802 at
maximum thickness of a wing; a flexible sheet 805 covering the cylindrical boom 802for the uniform rotation of the ba®theac
wing 806 span; a plurality of ball/cylindrical bearing driven shafts 104 to sugipoffexible sheet and the spin effect; a doldkin
810 to improve aerodynamic efficiency of the wing by reducing induced drag; a plurality of flexible stream fairings &3®80n tt
lower surface of the wing to reduce the drag and to stabilize the fider the wing; the motor powered boom 102 and the two
cylindrical/ball bearing shafts 104 to support the continuous spinning in clockwise direction; wherein a derived shagee by sh
morphing concept is applied to the aerodynamic wing 800; the empty sisabe the aerodynamic wing 800 accommodates plur
of structural elements like ribs, stringers, spars, etc.; and pin joint or 15 electrically/electronic driven mechanitime airfigt skin
for flapping the trailing edge of the wing. Figure assodatéh Abstract is Fig. 8
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941004457 A
(19) INDIA
(22) Date of filing of Application :05/02/2019 (43) Publication Date : 03/05/2019

(54) Title ofthe invention : A PROCESS FOR LAUNDRY WASTEWATER TREATMENT

(51) International classification :CO2F1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM Institute of Science and Technology
(32) Priority Date :NA Address of Applicant :Kattankulathur, Chennai, Tamil Nac
(33) Name of priority country :NA India, Pin Codes03 203. Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)S.VISHALI
(87) International Publication No NA 2)E.POONGUZHALI
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure relatesatprocess for treatment of laundry wastewater. The process comprises the steps of adding at
coagulant to laundry wastewater andstirring the laundry wastewater to obtain clarified water containing coagulated. ifrfpairitic
clarified water contaiing coagulated impurities is filtered through a sand filter to obtain filtered water. The filtered water is thi
passedthrough a carbon adsorption unit to obtain partially treated water; asfiteting the partially treated water through an uit
filt ration unit to obtain treated water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941014228 A
(19) INDIA
(22) Date of filing of Application :09/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : EXTENSION AND ENHANCEMENT TO THE SECURE REMOTE MODERNIZE PROTOCOL

(71)Name of Applicant :

(51) International classification :HO4L9/0C| 1)Dr. S.PADMAPRIYA
(31) Priority Document No :NA Address of Applicant :NEW NO. 11/0OLD NO. 6, 3rd
(32) Priority Date ‘NA STREET, SAKTHI NAGAR, CHOOLAIMEDU, CHENNA{
(33) Name of priority country :NA 600094, TAMILNADU, INDIA. Tamil Nadu India
(86) InternationaApplication No ‘NA 2)Dr.N.PARTHEEBAN

Filing Date :NA 3)Dr.AHMED MUDASSAR ALI
(87) International Publication No NA 4)Mr.K.SUDHARSON
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. S.PADMAPRIYA
(62) Divisional to Application Number ‘NA 2)Dr.N.PARTHEEBAN

Filing Date :NA 3)Dr.AHMED MUDASSAR ALI

4)Mr.K.SUDHARSON

(57) Abstract :

This invention builds on previous work introducing the Secure Remote Update Protocol (SRUP), a secure communications
for Command and Control applications in the Internet of Things, built on top of MQTT. This research builds on the innovati\
protocol and introduces a number of additional message types: adding additional capabilities to the protocol. We alsititalk ¢
difficulty of prove that a physical device has an identity corresponding to a logical device on the network and propaseisnmte
rise above this within the protocol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941013634 A
(19) INDIA
(22) Date of filing of Application :04/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : IMPROVEMENT OF TRIVIAL AND SECURE IOT DEVICE MANAGEMENT

(51) International classification :HO04L67/3¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. P. MURUGANANTHAM
(32) Priority Date :NA Address of Applicant :SAINTGITS COLLEGE OF
(33) Name of priority country ‘NA ENGINEERING, KOTTUKULAM HILLS, PATHAMUTTOM,
(86) International Application No :NA KOTTAYAM, KERALA, 686532, INDIA Kerala India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. P. MURUGANANTHAM
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Often the Internet of Things (loT) is considered as a single problem domain, with proposed soligiwtes] to be applied across
wide range of applications. However, the privacy and security heeds of critical engineering infrastructure or sensitingatomn
operations are very different to the needs of a domestic Smart Home environment. Additibaedihancial and human resources
available to implement security and privacy vary greatly between application domains. In domestic environments, humaayis
be as important as technical issues. After surveying existing solutions for enhanciegualy sthe paper identifies key future
requirements for trusted Smart Home systems. Gateway architecture is selected as the most appropriate foometaimee
devices, and for high system availability. Two key technologies to assist systemamatgement are identified. Firstly, support fc
system autaconfiguration will enhance system security. Secondly, the automatic keep informed of system software and firm
needed to maintain ongoing secure system operation
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841024747 A
(19) INDIA
(22) Date of filing of Application :03/07/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM TO MONITOR AN ENGINEERING STRUCTURKED A METHOD TO OPERATE THE
SAME

. . :GO8E|(71)Name of Applicant :

(51) International classification 25/00 | 1)KRISHNA MURTHY.B.K.
(31) Priority Document No :NA Address ofApplicant :NO 384, 1ST FLOOR, (ABOVE
(32) Priority Date :NA [ASHWINI MEDICALS) 15TH CROSS, 6 TH MAIN,
(33) Name of priority country :NA [BANGALORE 560086, KARNATAKA, INDIA Karnataka Indie
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)KRISHNA MURTHY.B.K.
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

System to monitor an engineering structure and a methoget@te the same are provided. The system includes a plurality of s
embedded within corresponding one or more hollow spaces indgefired manner. The one or more hollow spaces are associe
with a grid structure of an engineering structure. Tleafity of sensors is configured to sense one or more parameters associt
the engineering structure in raahe. The system also includes a processing subsystem operatively coupled to the plurality o
The processing subsystem is configut@grocess the one or more parameters sensed by the corresponding plurality of sense
processing subsystem is also configured to analyse one or more processed parameters to monitor the engineeringestfuctur
time. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941013349 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SYSTEM AND METHOD OF AUTOMATEDIGITIZATION OF A PRODUCT

(51) International classification :G06K9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PERFECTFIT SYSTEMS PVT LTD
(32) Priority Date :NA Address of Applicant :230, Mather Nagar, Cochin, Kerala
(33) Name of priority country :NA 682033, India Kerala India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Eobin Alex George
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system of automating digitization of a product to deploy on a media platform is disclosed Tleeesystem comprises a proces
that executes instructions and are configured to (a) generate a media library of the product wherein the media lileratgds ger
using multiangle images or videos of the product; (b) determine a system of choicettioe feetraction from (i) a rule based engi
or (i) a machine learning model; (c) 5 determine a score of the at least one first feature or the at least one sez@xttéestdrby
the rule based engine or the machine learning model (106); (d) geaeligitalized product by compiling the highest scoring firs
feature or the highest scoring second feature for each of the plurality of predetermined categories or generate recosbeesed
on the feature scores of the plurality of categories fopthduct image; and (e) deploy the digitalized 10 product on the media
platform. The system further captures performance feedback from the feature categorizing module 210 and from theheser t
improve performance of the machine learning model (10&). 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/03/2019

(21) Application N0.201931008958 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR HOME AUTOMATION

(51) International classification :GO6F15/1
(31) Priority Document No :NA

(71)Name of Applicant :
1)Bidhan Podder

(32) Priority Date :NA Address of Applicant :R/127, P.O. Kalyani, P.S. Kalyani,
(33) Name of priority country :NA Near Shiv Mandir, Picnic Garden, Pin. 74528Vest Bengal
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Bidhan Podder
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system and method for home automation is provided. The system includes a plurality of sensors is configured to sestirga
status of the plurality of devices. The system also includes a controller is configured to retrieve the operatingrstgtusality of
switches. The controller also configured to retrieve an operating status of the plurality of switches. The controllerapmuds
optimization module configured to retrieve usage data of the plurality of devices from the plursditsofs. The power optimizati
module also configured to determine usage pattern of the plurality of the devices by using analysis techniques. The power
optimization module also configured to determine user preference of the plurality of devices usadeslzadetermined usage
pattern. The controller also includes an instruction module is configured to instruct to regulate usage of powgufatithef the

devices.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against tgeant of

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032374 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : GABAA IN L-CARNOSINE MEDIATED PROTECTION

(51) International classification :A61K31/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANAV BHARTI UNIVERSITY
(32) Priority Date ‘NA Address of Applicant :VILLAGELADDO, P.O-
(33) Name of priority country ‘NA SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL
(86) International Application No ‘NA PRADESH173229, INDIA Himachal Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)DEEPAK GARG
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to molecular mechanism involveddarhosine mediated protection against sodium azide induce
Alzheimer's disease. More patrticularly, the present invention relates to the role of-GABIA-carnosine mediated protection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032375 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : INDOLE3-BUTYRIC ACID DERIVATIVES AND PROCESS FOR THEIR PREPARATION

(51) International classification :C07C251/7 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANAV BHARTI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGELADDO, P.O-
(33) Name of priority country ‘NA SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL
(86) International Application No :NA PRADESH173229, INDIA Himachal Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)VARUN ARORA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The preseninvention, relates to Indol@-butyric acid derivatives and process for their preparation. More particularly, the prese
invention discloses a process for the preparation of |rgitletyric acid derivative'of Formula IV.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/09/2017

(21) Application N0.201711032376 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : OPTIMIZATION OF A POWER EFFICIENT CODE FEGR FILTER BY UPGRADING POSITION

& VELOCITY
(51) International classification :B60R25/100 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANAV BHARTI UNIVERSITY
(32) Priority Date :NA Addressof Applicant :VILLAGE-LADDO, P.O-
(33) Name of priority country ‘NA SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL
(86) International Application No ‘NA PRADESH173229, INDIA Himachal Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SHIVANI SHARMA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The preseni invention relates to a method and apparatus for optimization of a power efficient code for. Finite Impulse F¢Rp

filter by changing the value of velocity and position.
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(12) PATENTAPPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/09/2017

(21) Application N0.201711032377 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : ENHACEMENT OF RC5 FOR IMAGE ENCRYPTION

(51) International classification :HO4N21/4405 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANAV BHARTI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGELADDO, P.O-
(33) Name of priority country ‘NA SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL
(86) International Application No :NA PRADESH173229, INDIA Himachal Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)AMIT THAKUR
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates broadly to image , encryption method and apparatus/device, and in particular RE@hlf@nioetter

security in image encryption.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032378 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date03/05/2019

(54) Title of the invention : NOVEL GENES AND PROTEINS LIBRARIES

(51) International classification :C07K14/4°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANAV BHARTI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGELADDO, SULTANPUR,
(33) Name of priority country ‘NA KUMAR HATTI, SOLAN, HIMACHAL PRADESH-173229,
(86) International ApplicatioiNo :NA INDIA Himachal Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)KANIKA MAHAJAN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a de ngegane and protein library and a method of generating or designing thereof. More part
the present invention discloses a method for constructing a homologous recombination based random gene library and a g
DNA based random library.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032406 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PROCESS FOR TIRREPARATION OF §2-[3-METHYL-5-(TRIFLUOROMETHYL)-1H-
PYRAZOL-1-YL]JACETYL}PIPERIDINE -4-CARBOTHIO AMIDE

(71)Name of Applicant :
(51) International classification :C07D213/7)| 1)SRF Limited
(31) Priority Document No :NA Address of Applicant :Unicrest Building, BlogR, Sector 45,
(32) Priority Date :NA Gurgaon122003, Haryana Haryana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1) KUMARASAMY RADHA
Filing Date :NA 2)GANESAN VARADHARAJ
(87) International Publication No *NA 3)RAVICHANDRAN POORNACHANDRAN
(61) Patent of Addition to Application Number  :NA 4)KAVER IKANNAN NAGARAJAN
Filing Date ‘NA 5)RAJENDRAN BHARTI RAM MOHAN
(62) Divisional to Application Number ‘NA 6)SEETHARAMAN PRASANNA KUMAR
Filing Date :NA 7)KUMAR KAPIL
8)ANAND RAJDEEP

(57) Abstract :
The present invention relates to an industrially advantageous, efficient and safe process for preparation of compoutadldfyfol
using salt of sulfide. Formula |

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/09/2017

(21) Application N0.201711032407 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : PROCESS FOR THE PURIFICATION B-[3-METHYL-5-(TRIFLUOROMETHYL)-1H-
PYRAZOL-1-YL]JACETYL}PIPERIDINE -4-CARBOTHIO AMIDE

(51) International classification :C07D413/1
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)SRF Limited
Address of Applicant :Unicrest Building, BlogR, Sector 45,
Gurgaon122003, Haryana Haryana India

(33) Name of priority country ‘NA (72)Name of Inventor :
(86) InternationaRpplication No ‘NA 1) KUMARASAMY RADHA

Filing Date ‘NA 2)GANESAN VARADHARAJ
(87) International Publication No " NA 3)RAVICHANDRAN POORNACHANDRAN
(61) Patent of Addition to Application Number  :NA 4)KAVER IKANNAN NAGARAJAN

Filing Date ‘NA 5)RAJENDRAN BHARTI RAM MOHAN
(62) Divisional to Application Number ‘NA 6)SEETHARAMAN PRASANNA KUMAR

Filing Date ‘NA 7)KUMAR KAPIL

8)ANAND RAJDEEP

(57) Abstract :

The present invention relates to an industrially advantageous, efficient and safe process for preparation of pure cdonpauiad
I. Formula | These compounds are useful as an important intermediate for synthesizing the agrochemical and phapnadects
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032446 A
(19) INDIA
(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention SMART-MASK: DEVICE FOR COPD SUFFERERS

(51) International classification :A61M16/10|(71)Name of Applicant :
(31) Priority Document No :NA 1)FEROZE GANDHI INSTITUTE OF ENGINEERING
(32) Priority Date :NA AND TECHNOLOGY
(33) Name of priority country :NA Address of Applicant :Ratapur Crossing, NAMB Lucknow
(86) International Application No :NA Allahabad Highway, Rae Bareli, Uttar Pradesh India 229316
Filing Date ‘NA Pradesh India
(87) International Publication No *NA 2)REGISTRAR, UNIVERSITY OF CALCUTTA
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)MISHRA, Rakesh, Kumar
(62) Divisional to Application Number ‘NA 2)CHAKI, Nabendu
Filing Date ‘NA 3)CHOUDHURY, Sankhayan
(57) Abstract :

An arrangement for local or remote monitoring of pulmonary function test, PFT, parameters, from quiet breath of patients, ¢
arrangement comprising a mask (1), a-eontact pressure sensor &hbedded within the mask (1), said sensor (2) being sensi
enough to detect low pressures from normal and abnormal breath flow of patients and converts the detected pressuread ar
signal, a signal conditioning circuit (3) configured to iseldte main signal from unwanted noise and a microcontroller unit (4),
adapted to process and store sensed data on-heaoth memory, wherein the signal conditioning circuit (3) communicably cou
the pressure sensor (2) and the microcontroller uniff#g sensor (2) is positioned to orthogonally intercept the flow of air with
mask such that maximum flow of air is detected by it. The arrangement is configured to vary the sensitivity accordimgssuttec
induced by the breath of the patient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032551 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : AROCESS FOR PREPARATION OF LANTHANUM GERMANIUM BASED APATITE
ELECTROLYTES

(51) International classification :YO2E60/52:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Anirudh Pratap Singh
(32) Priority Date :NA Address of Applicant :Dean (R&D), IKG Punjab Technical
(33) Name of priority country :NA University, Kapurthala 144603 (Punjab) India Punjab India
(86) International Application No ‘NA 2)Chetan Sharma
Filing Date ‘NA 3)Dr. Kanchan Lata Singh
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Dr. Anirudh Pratap Singh
Filing Date ‘NA 2)Chetan Sharma
(62) Divisional to Application Number ‘NA 3)Dr. Kanchan Lata Singh
Filing Date :NA
(57) Abstract :

Present invention relates to an economic and convenient process for preparation of lanthanum germanium based apatitebs
use of microwave energy. A mixed oxide powder is prepared and calcined and sintered under microwave energy. Thenorec
economic and convenient compared to conventional processes. The microwave sintered products have higher density duer
sintered apatites obtained by conventional heating. The grain growth was more uniform in microwave sintered apati¢égistoon
grain growth in the conventionally sintered apatites and had porosity also. The higher density and uniform microstilueture o
microwave sintered product was correlated to volumetric heating leading to mass transport predominantly by latdce and gr
boundary diffusion while during the conventional sintering the surface diffusion dominated over the interior diffusion.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/09/2017

(21) Application N0.201711032627 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : AN AUTOMATED HANDLE BAR LOCK FOR AUTOMOBILES

(51) International classification :B60W30/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LIMITED
(32) Priority Date :NA Address of Applicant :an Indian Company of E1 6, Sector
(33) Name of priority country :NA 59, Noida, Uttar Pradesh, P201301, India Uttar Pradesh Indic
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Deepak Goswami
(87) International Publication No *NA 2)Vikram Puri
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure discloses an automated handle bar lock (100) for vehicles. The automated handle bar lock (E30a cc
housing (1) and a bottom plate (2) definingesneapsulation therebetween. There is provided a locking means (5) for selective
locking/unlocking a handle bar of the vehicle. The handle bar lock further comprises an actuating means (3) couplddewith a
mechanism (4). The drive mechanism (4) cosgsia ring gear (4a) meshed with a sun gear (4e) through a plurality of planet
(4b, 4c, 4d). The ring gear (4a) comprises a projection (P) extending towards the bottom plate (2). The said projsqiiowi¢fex
with a cavity (4b) to accommodatereagnet for position feedback sensor. The drive mechanism (4) is operatively configured
locking means (5) by a slide plate (8). The slide plate (8) comprises a slot (S1) for receiving the projection (P)thedb¢hiuty
means (5) translateaterally upon rotary movement of the ring gear (4a).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032637 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Publication Date03/05/2019

(54) Title of the invention : HYBRID MULTMROTOR ASSEMBLY OF AN AERIAL VEHICLE

(51) International classification :B64C27/2(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DRONEPIC AUTOMATION PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :2nd Floor, Saffron Tower, GT Road
(33) Name of priority country :NA Paragpur, Jalandhar, Jalandhar PB 144001, Punjab, India. P
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)KUMAR, Suman
(61) Patent of Addition to Application Number ‘NA 2)VERMA, Ankit
Filing Date ‘NA 3)MISHRA, Aviral
(62) Divisional to Application Number ‘NA 4)SINGH, Awalpreet
Filing Date :NA
(57) Abstract :

The present disclosure relates to a hybrid mrolibr assembly for an aerial vehicle that comprises at least two internal combus
(IC) engines 102 configured with a primary set of propellers 104, said at least two IC engines 102 installed onaxiseaticantre
of body frame 112 of the aerial vehicle, and a plurality of motors 106 configured with an auxiliary set of propellehs:adiydoh
motors 106 operatively coupled with a plurality of arms 108 of the aerial vehicle, wherein the tmtdd&sengines 102 allow
rotation of the primary set of propellers 104 to provide uplifting motion to the aerial vehicle, and the plurality oflip6taltew
rotation of the auxiliary set of propellers 110 to provide flight control of the aerial velitséeproposed hybrid multotor assembly
improves flight time characteristics and payload capacity of the aerial vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032651 A
(19) INDIA
(22) Date of filing of Application :14/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR AUTHENTICATING A USER BASED ON MAPPING COMPUTIM
DEVICE WITH THE USER IDENTITY

(51) International classification :G06Q20/382|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Nucleus Vision LLC
(32) Priority Date :NA Address of Applicant :75 FORT STREET, PO BOX 1350,
(33) Name of priority country :NA KY1-1108, GRAND CAYMAN Cayman Island
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Abhishek Pitti
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A system to authenticate a user and a computing device includes a processing unit and a database which cause thenppttoce
receive input from theser to select a wireless network; the wireless network having a specific IP address whitelisted by a w
network solution provider; display a wqortal of the selected wireless network; receive a phone number of the user; receive
specified code &m the user; provide the user with a predefined number of digits of an identification number of the computin
for use as a password; receive the predefined number of digits of the identification number of the computing deviceméral tr:
combindion of the received predefined number of digits and a MSISDN to a server, the server transmits data to a telecom ¢
the telecom server initiates a search operation of the combination to authenticate the user on determining a match.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038567 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : APPARATUS AND METHOBOR ECGLIKE WAVEFORM

. e :A61B|(71)Name of Applicant :

(51) International classification 5/02 1)CNOGA MEDICAL LTD.
(31) Priority Document No :NA Address ofApplicant :Tarshish 5 North Industrial park
(32) Priority Date :NA |Caesarea 3088900 (IL) Israel
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Yosef Segman

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A medical apparatus configured to generate, without multiple electrodes, a signal corresponding to electrical inapiodses, ahd
to display a waveform of that signal, comprising: a pulse unit comprising sensor(s) for receiving a single channelglulse sigr
waveform from a live tissue and for generating a digital pulse signal; a memory buffer; one or more procdtgamsdctm
constantly apply a derivative function to the digital pulse signal and initiate a display signal to display a wavefodarofatiee
function during a period of time, wherein the waveform of the derivative function has a shape of an EC®asigform of the
subject taken during the period of time, wherein the derivative function includes P(t)/t, wherein P represents thegulse sign
waveform and t is a time variable; and a digital display or printer device configured to display or psiavéfierm.Multiple channe
embodiment also included.

2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038575 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date 03/05/2019

(54) Title of the invention : PIEZOELECTRIC SIGNAL GENERATOR TO PROHIBIT UNAUTHORIZED RED LIGHT
CROSSING USING A HIGH TENSILE MAGNETIC HOOKS UNIT

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHOOLINI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGEBHAJOL, P.O.
(33) Name of priority country :NA SULTANPUR, SOLAN (HP) Himachal Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)ADIT RANA
(87) International Publication No *NA 2)RANCHAN CHAUHAN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

In the present invention, a hydraulic hook unit is used to restrict the vehicle to enter into the unauthorized ared tighingh\se
hook is magnetic it will minimize the actuating force and hydraulic hook uséfesto catch a vehicle at high speed. In case of
emergency i.e ambulance crossing camera unit catches the image of vehicle with siren and match it with neutral cotliigy if r
verified then it will allow only one vehicle and lowers the hook as thdaipngf the vehicle is verified by piezoelectric unit. A pie
electric sensor type unit will be placed in front of the zebra crossing that will identify the presence of vehicle aigthaeiod s
actuating unit of hydraulic hook.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/10/2017

(21) Application N0.201711038576 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : PRODUCT BASED TEMPERATURE CONTROYSTEM FOR SOLAR DRYER TO PREVENT

OVERHEATING AND IMPROVE COMPETENCE

(51) International classification :G06Q10/083|(71)Name of Applicant :
(31) Priority Document No :NA 1)SHOOLINI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGEBHAJOL, P.O.
(33) Name of priority country :NA SULTANPUR, SOLAN (HP) Himachal Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)RANCHAN CHAUHAN
(87) International Publication No NA 2)ADIT RANA
(61) Patent of Addition to Application Number :NA 3)RAJ KUMAR
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a Product based temperatn&ol system for solar dryer to prevent overheating and improve compete
is well known that different types of food products have different level of moisture content present inside them. Tdigmove 1
moisture so as to prevent the product frontyedeterioration and increase their shelf life, it is required that the simple drying sy
is incorporated which provide an optimum working condition required for a particular product. But to maintain betteofjaaldy
product interms of its colourrehydration property, nutrients etc. product based temperature and humidity control system is ¢
and fabricated and a regulator unit has been also provided to select the type of food product that is being driedhardbgngfca

solar dryer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038585 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PROCESSND SYSTEM FOR NANGFINISHING A SURFACE

(51) International classification :B24B31/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(32) Priority Date :NA Address of Applicant :Hauz Khas, New Delhi, Delhi India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)JHA, Sunil
Filing Date ‘NA 2)IQBAL, Faiz
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A process and associated systems for #fanshing of a surface. The process includes providing a surfadmifgiiing, applying an
abrasive slurry on the surface, and rubbing the abrasive slurry on the surface using an inflated membrane. The inflatedlisne
pressed against the surface with the applied abrasive slurry and moved in a reciprocating al noiatimm for rubbing the abrasiv
slurry on the surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038640 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) PublicatiorDate : 03/05/2019

(54) Title of the invention : TRAFFIC SIGNALS REBREEN UNSAFE BECAUSE OF COLORS BLINDNESS

(51) International classification :G08G1/09|(71)Name of Applicant :
(31) Priority Document No :NA 1)DR. SURENDA KUMAR MALHOTRA
(32) Priority Date :NA Address of Applicant :69/2 V.T. ROAD, MANSROVER,
(33) Name of priority country :NA JAIPUR RAJASTHAN302020, INDIA Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)DR. SURENDA KUMAR MALHOTRA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This discloser is ofin invention regarding safe colors and shapes for COLOR TRAFFIC LIGHT SIGNAL DEVICES for contrc
vehicles, Trains, Ships, Air Crafts etc. Safe colors and shape for color blind persons as well as for normal colorsaamrRieD
and GREEN colors Jldignal are the most unsaf®ed andsreen color signals are confusing and have more accident fervB
proneness than other colors. Color Signals were introduced in London in year 1860 to direct horse cabdag@® men are colo
blind. 99% of all colorblind are of color RED and GREEN and remaining 1% are of colors yellow and blue color blinds, in thi
including total color blinds also. There is no treatment of any type of color blindness. Safest colors for Traffic Sigosilsgc
priorticaly betwen colors Violet, color of milky white tube light and orange color, compasidele by combination of 2 or more
colors in specific proportionsThese colors are many time safer than red and green color light signal devices for color blind
as wellasV;7$W$ normal color vision person€hanged Colors of traffic signal devices along with its shapes are also needed
clear differentiation. The shape of traffic signal devices must be different for different indications. For violet calarecskge for
indications STOP, milky white tube light color, Round shape for indication MAY GO ARROW SIDE orange color Triangldéo
indication WARNING for traffic color light signal devices and also on the vehicles of fire brigade, ambulance and impostenst
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711037910 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention CARBON NANOSTRUCTURE BASED SUPERHYDROPHOBIC SURFACES AND A METHOD C
FABRICATING THE SAME

(51) International classification :D06M13/51:|(71)Name of Applicant :
(31) Priority Document No ‘NA DIIT ROPAR
(32) Priority Date :NA Address of Applicant :Nangal Road, Rupnagar, Punjab
(33) Name of priority country :NA 140001, India Punjab India
(86) InternationaApplication No ‘NA (72)Name of Inventor :
Filing Date :NA 1)Dr. PRABHAT KUMAR AGNIHOTRI
(87) International Publication No NA 2)Dr. PURBARUN DHAR
(61) Patent of Addition to Application Number :NA 3)SARIT KUMAR DAS
Filing Date ‘NA 4)YUGAM SINGLA
(62) Divisional to Application Number ‘NA 5)KARANVIR SINGH PRIHAR
Filing Date :NA
(57) Abstract :

The embodiments herein provide a method of fabricating super hydrophobic surface using patterned growth of carbon nani
thin plane surface with predetermined contact angle. A thin film of iron is coated sitidbe wafer. The silicon wafer surface is
cleaned by sonication in acetone bath. The iron is deposited on the cleaned surface of silicon wafer by placing sgleoon the
wafer surface to create geometrical patterns. The iron deposited on thewdfeorsurface acts as a catalyst for the growth of thi
carbon nanoparticles. A patterned growth of the carbon nanotubes is carried out on the catalyst coated silicon wafea surfac
vacuum chamber by supplying different precursor gases at a giverafieygas mixture ratio and for particular time at preset
temperature to obtain a super hydrophobic surface with a contact angle of 171.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038045 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING A SECURE VLAN WITHIN A WIRELESS NETWOF

(51) International classification :HO04W52/36!((71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sophos Limited
(32) Priority Date :NA Address of Applicant :The Pentagon, Abingdon Science F
(33) Name of priority country :NA Abingdon, Oxfordshire OX14 3YP (GB) U.K.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KAUSHIK, Anil
(87) International Publication No *NA 2)BASU, Rishikesh
(61) Patent of Addition to Application Number :NA 3)DHARANI, Pragada Kranthi Kiran
Filing Date ‘NA 4)NARASIMHA, Sathwikh Gopady
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Methods, systems and computer readable media for secure VLAN within a wireless network are described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038070 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SECUREACKAGING ASSEMBLY

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BEIERSDORF AG
(32) Priority Date :NA Address ofApplicant :Unnastrasse 48, 20245 Hamburg,
(33) Name of priority country :NA Germany Germany
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MURUGAN ARUL
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a secure packaging assembly (100) for holding articles of various shapes and size. The se
packagingassembly (100) comprises of an inner container (110) and an outer sleeve (120). The inner container (110) defin
internal cavity (23) for holding articles. The inner container comprises of a rear panel (11) comprising of a receivaigi@jaan
left panel (12b), a right panel (12a), a left reinforce side panel (13b), a right reinforce side panel (13a), a top d@sde (2dtton
closure (22). The outer sleeve (120) comprises of a rear panel (31) comprising a locking fin (41), a front péeftip@del (34a),
right panel (34b), and a bottom closure (43). The receiving channel (18) is adapted to receive the locking fin (41y tocHittad
inner container (110) within the outer sleeve (120). [Figure 1(a)]

N
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038071 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SYSTEM FOR IMPROVING AIR FLOW IN REFRIGERATOR AND A METHOD THEREOF

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address ofApplicant :20 Yeouidedong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)AGRAWAL SAURABH
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for improving air circulation in a refrigerator (100), the system comprises a fagdlmn cycle (202) and a refrigerator .
flow cycle (502). The freezer air flow cycle (202) includes a shroud (206) with a grill (208), at least one freezerti{@di0juznd a
least one freezer return duct (212). The refrigerator air flow cycl®) (B6ludes at least one refrigerator inlet duct (504) and at le
one refrigerator return duct (506). Further, the at least one freezer return duct (212) and the at least one refuigedtot ret
(506) provides a separate passage for return of doliticen a refrigerating compartment (104) and a freezing compartment (10z
respectively to an evaporator (204) facilitating improved air circulation in the refrigerator (100). FIGURE 2
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711038072 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A PERFUME ATOMIZING ASSEMBLY FOR A RANGE HOOD AND A METHOD THEREOF

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)DANG VIKRAM
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A perfume atomizing assembly (100) for a range hood, comprises an axial fan (102), the axial fan (102) being adapteditest
air, amixing tank (104) configured to receive the fresh air supplied by the axial fan (102), a perfume tank (106) includiriP |
the perfume tank being capable of storing liquid perfume, a pump (114) configured to transfer the liquid perfume frdomtae p
tank (106) to the mixing tank (104), an atomizing nozzle capable of atomizing the perfume in the mixing tank (104 )tagoswirl
(210) adapted to mix the perfume with the air inside the mixing tank (104) to form a perfumed air, a perfumed singligpen
(116) adapted to dispense the perfumed air in vicinity of a cooktop below the range hood and eliminate unpleasant odor af
completion of a cooking cycle. FIGURE 1

¢

-
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711038661 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR ENABLING SECURE PRINTING

(51) International classification :G06F21/8!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ranesh Bajaj
(32) Priority Date :NA Address of Applicant :4/37, Pace City Phds&surgaon122
(33) Name of priority country :NA 004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Ranesh Bajaj
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides methods and systems for enabling secure printing. The present invention involves redeiviof
codes (product code, imagmuntry code, batch code, bar code etc.), wherein each code is unique and personalized as per t

customerEs requirement. The code series is superi mposee:i
format. The whole converted des are printed using commercial digital prinfidre images can be personalised and variable coc
can be changed simultaneousl y. Positions can be fi xed

naked eye and can be viewdddugh a decoding mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038664 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : MODIFICATION OF EVAPORATIVE DESERT COOLER'

(71)Name of Applicant :
(51) International classification :B24B53/07!| 1)EKANSH KUMAR
(31) Priority Document No :NA Address of Applicant :FLAT NO: 35, TYRE/, DTU
(32) Priority Date ‘NA CAMPUS, BAWANA ROAD NEW DELHF110042, INDIA
(33) Name of priority country :NA Delhi India
(86) International Application No ‘NA 2)EKANSH GUPTA
Filing Date :NA 3)ANIMESH VERMA
(87) International Publication No *NA 4)NAUSHAD AHMAD ANSARI
(61) Patent of Addition to Application Number  :NA (72)Name of Inventor :
Filing Date ‘NA 1)EKANSH KUMAR
(62) Divisional to Application Number ‘NA 2)EKANSH GUPTA
Filing Date ‘NA 3)ANIMESH VERM A
4)NAUSHAD AHMAD ANSARI
(57) Abstract :

added feature of deumidification for providing comfort cooling. Higher humidity reduces the extent of comfort cooling by rec
the rate of evaporation from the skin. This is highly prevalent in halimthtes which decreases the comfortable factor of the sk
leading to stickiness in skin. To overcome this, we have designed an air cooler which is cost effective, energy efficient and
environment friendly unlike air conditioners which uses refrigeraatsiful to environment and uneconomical as well. In this stu
an analytical approach has been taken to modify the present air coolers suitable for humid climate also similar teoagrsondit
Various parameters such as air velocity, relative humiditpperature and pressure of this proposed air cooler have been anal
using Ansys Flow Simulation and designed our accessory product using Solidworks.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711038685 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : FRAME WIRE STRUCTURE FOR FRONT SEAT CUSHION FRAME

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road, Vasant Kt
(33) Name of priority country :NA New Delht110070, India. Delhi In@i
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)GUPTA, UJJWAL
(87) International Publication No *NA 2)PRASAD, LATKAR
(61) Patent of Addition to Application Number ‘NA 3)MAHESHWARI, PANKAJ

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter herein relates to a cushion portion (200) with two side members (201, 202), a plurality of trans/268,tub
204, 205, 211and a frame wire structure (300) which is provided at the front end of the cushion portion (200). The frame wi
structure (300) is an angular raised structure which avoids forward movement of occupant during a crash. Further, the fran
structure (30) supports the thigh of the occupant. The frame wire structure (300) has two transverse wires (307) which pro\
rigidity to the structure and which is used for trimming of the fabric. To be published with Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038686 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : SHIFT FORK WITH SPRING LOADED FINGERS FORIFFNESS BALANCE

(51) International classification :F16H15/1|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road, Vasant Kt
(33) Name of priority country :NA New Delh+110070, India. Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)SINGH, BHUPINDER
(87) International Publication No *NA 2)CHOUDHARY, VED PRAKASH
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The subject matter herein relates to an offset shift @8K) with spring loaded fingers for stiffness balance. The offset shift fork
(500) has a hub portion (500a) connected with a shift shaft (506) and two fingers (501, 502) extending from the hub portion
(500a).The fingers (501, 502) are adapted to engatheciwcumference of sleeve (901, 902). Further, a double acting ball sprin
device (503) provided at lower end contact points of the two fingers (501, 502), wherein the double acting ball spri(ED8%iact
adapted to engage with the sleeve (901, 902%e published with Fig. 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038702 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : NANGCOOLANT(S) AND METHOD FOR PREPARATION THEREOF

. e . (71)Name of Applicant :

83 g‘:i%rrﬂatg’ggbﬂzif'a‘;at'on :ﬁigmz‘r’/ 11" 1)CHAIRMAN, DEFENCE RESEARCH AND
(32) Priority Date :NA DEVELOPMENT ORGANISATION
(33) Nameyof Hority countr :NA Address of Applicant :Ministry of Defence, Govt. of India,
(86) Internatio%al Ay Iicatiox No :NA Room No. 348, Bnving, DRDO Bhawan, Rajaji Marg Delhi Indi

Filing Date PP :NA (72)Name of Inventor :
(87) International Publication No " NA gggﬁ\hl\?kglﬁ/i@ﬂpi{ﬁISHKUMAR
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA 3)NITHIYA PRIYA KARTHIKEYAN
(62) Divisional to Application Number ‘NA 4)KHADER BASHA MOHAMED HANEEF

Filing Date ‘NA 5 KUMARASAMY ANNAMALAI

6)SIVAKUMAR PALANIVELU

(57) Abstract :

The present disclosure relates to coolant additives for employing in the automotive industry. Particulandgetfiedisclosure
provides a nangoolant(s) formed by dispersion of carbon nanotubes in coolant(s) to enhance the functionality/properties of
coolant(s). Said enhancement in properties is achieved due to functionalization of the dispersed cathmsnahe present
disclosure further provides a method for preparing the Jcantant(s).

\B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038073 A
(19) INDIA
(22) Date of filing ofApplication :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A YOGURT MAKER FOR PREPARING YOGURT IN A REFRIGERATOR AND A METHOD
THEREOF

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)VISHNOI ANSHU
(87) International Publication No *NA 2)BHUSHAN BHARAT
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An apparatus for preparing yogurt in a refrigerator (100) is provided. The apparatus comprises a yogurt making unét yodayt
making unit (112) further comprising a container; a fingtrocontroller (302); a heating device (118); a temperature measuring
device (116); a pH measuring mechanism (312); a first electronic device (314) to indicate a current status of yogorthetored i
container; and a second electronic device (316) 1o aleser regarding stale yogurt in the container.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/10/2017

(21) Application N0.201711038074 A

(43) Publication Date03/05/2019

(54) Title of the invention : A SYSTEM FOR INDICATING ICE FORMATION AND A METHOD THEREOF

(51) International classification :F25C5/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)GAKHAR MANSI
(87) International Publication No NA 2)TAMTA DEVENDER KUMAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system(100) for indicating ice formation in a refrigerator comprises an ice tray (102) having plurality of cavities,a tempera
sensing unit (106) affixed in the freezing compartment (104) of the refrigerator, the temperature sensing unit (106ifigeireg ta
sense temperature of the freezing compartment (104)a first timer (110) configured to record the time of initiation afianafper
iceformation,a control unit (112) in electronic communication with the temperature sensing unit (106) and itmerfi($L.0) in orde
to receive feedback of the temperature sensed by the temperature sensing unit (106) and the time recorded by tH& Ti03t tim
Further, the control unit (112) is configured to determine the time required for completion of theapdriee formation and
provide a real time display of stage wise increment in ice formation, to a user. FIGURE 1

No. of Pages : No. of Claims : 1

The Patent Office Journal No. 18/2019 Dated 03/05/2019 18358



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038075 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A COOKTOP, A PERFUME DISPENSING ASSEMBLY AND A METHOD THEREOF

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)DANG VIKRAM
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A perfume dispensing assembly (108) for a cooktop (100), the cooktop (100) including a body frame (102), one or more co
surfaces (104) and a cavity (106) for holding the perfume dispensing assembly (108), the gisgfansng assembly (108)
comprises a cabinet (202), a separator (204) dividing the cabinet (202) into a first section (206) and a second seciphu(2§)
of ribs (210) provided inside the first section (206), one or more perfume containerplé®¥?) inside the first section (206) and
supported by the plurality of ribs (210), a dispensing mechanism coupled with the one or more perfume containers (2&2pi
section (208). Further, the dispensing mechanism is capable of dispensingepieoiomthe one or more perfume containers (212
vicinity of the cooktop (100) through an outlet (804) of the perfume dispensing assembly (108). FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711038085 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : REGULATOR RECTIFIER FOR ENERGIZING A LAMP, CHARGE A BATTERY AND POWER
FUEL INJECTION BASED LOADS IN A VEHICLE

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NAPINO AUTO & ELECTRONICS LTD.
(32) Priority Date :NA Address of Applicant :Plot No. 7, SectorlBIT Manesar,
(33) Name of priority country :NA Distt-Gurgaon 122050, Haryana Haryana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KUMAR, Deepak
(87) International Publication No *NA 2)TYAGI, Nitin
(61) Patent of Addition to Application Number ‘NA 3)GHONGATE, Avinash

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT The present invention relates to a circuit of regulator rectifier which rectifies and regulates the AC sideidad DC
voltage in correspondence to every half cycle of a full waveform input AC voltage coming from alternator current germeator
particularly, the present invention relates to a voltage control system for use in a vehicle in which a full wavefori@ wgitage
produced by an alternator current generator, driven by an internal combustion engine, is used to light a lampattesgereal
power fuel injection based loads.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/10/2017

(21) Application N0.201711038128 A

(43) Publication Date03/05/2019

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF RIBOCICLIB AND ITS SALTS

(51) International classification :CO7C
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)FRESENIUS KABI ONCOLOGY LTD.
Address of Applicant :B810, Som Dutt Chambetfls Bhikaiji
Cama Place, New Delhi Delhi India
(72)Name of Inventor :

(33) Name of priority country ‘NA ntor
(86) International Application No ‘NA 1)SOKHI, Sarbjot Singh
Filing Date ‘NA 2)SINGH, Govind
(87) International Publication No :NA jglﬁinlgéfﬁgsetzsh Kumar
(61) Patent of Addition to Application Number ‘NA L
Filing Date ‘NA 5)TIWARI, Raj Narayan
(62) Divisional to Application Number ‘NA 6)SHUKLA, Sonu
Filing Date ‘NA 7)Musmade, Sachin
8)DUA, Heena
9)CABRI, Walter
(57) Abstract :

ABSTRACT The present invention relates to a process for the preparation of ribociclib or its salts. The invention aésormro®ic
crystalline forms of ribociclib succinate and ribociclib trifluoroacetate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038720 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : LIFTING JACK FOR AUTOMOTIVE

(51) International classification :B60R19/4{|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HYUNDAI MOTOR COMPANY
(32) Priority Date :NA Address of Applicant :12, Heolleung, Seochegu, Soul
(33) Name of priority country :NA 06797, Republic of Korea Republic of Korea
(86) International Application No ‘NA 2)KIA MOTORS CORPORATION
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)GEEL, Eeshan
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A lifting jack for automotive may include a base; a pair of lower arms of which one end portion is hingedly evifageth sides ¢
the base; a stand having a stand groove; a pair of upper arms of which one end portion is hingedly engaged with btitd stda
and the other end portion is hinge is hingedly engaged with the other end portion of the pair aftesye fix bracket hingedly
engaged with the other end portion of the lower arm and the other end portion of the upper arm; a hollow screw rodysametr:
being inserted into the fix bracket and screw threads are provided on an external circienfecemnection shaft inserted into an
internal circumference of the screw rod; and a key inserted into the screw rod through the fix bracket.

~
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711038721 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : LEVELING NIPPLE FOR TANK CAPABLE OF PREVENTING SHBACK

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HYUNDAI MOTOR COMPANY
(32) Priority Date :NA Address of Applicant :12, Heolleung, Seochegu, Seoul
(33) Name of priority country :NA 06797, Republic of Korea Republic of Korea
(86) International Application No ‘NA 2)KIA MOTORS CORPORATION
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)POTLABATHINI, Sreekanth
(61) Patent of Addition to Application Number ‘NA 2)PARK, Chun Kyu
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A leveling nipple for a tank may include a first pipe that includes a curved portion discharging air inside the tanki¢o gip®u
when a fluid is supplied to the tank; and a second pipe that discharges air inside the tank to the outlet pipe whes shpflied ti
the tank and is connected to the curved portion of the first pipe, wherein the second pipe includes a divosidmapguides the
fluid flowing into the second pipe to the first pipe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038739 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : VIEWER GAZE ANALYTICS

(51) International classification :GO6F3/01:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.,
(32) Priority Date :NA Address of Applicant :Samsung Electronics Co., Ltd., of 4
(33) Name of priority country :NA MaetanDong, YeongtongsU, SuwonSl, Gyeonggido 442742,
(86) Internationapplication No :NA Republic of Korea Republic of Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)SAMANTA, Pranay Kumar
(61) Patent of Addition to Application Number ‘NA 2)BOTU, Pradeep Kumar
Filing Date ‘NA 3)PATEL, Pratibha Raj
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

According to an embodiment, a method comprises detecting at least one item worn by a user of a wearable computing dev
method further comprises detecting at leastgame of a viewer in respect of the at least one item worn by the user. Further, tt
method comprises providing at least one recommendation for the user based on the at least one gaze.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711038757 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PORTABLE CHARGER FOR ELECTRONIC DEVICES

(51) International classification :H02J7/02!((71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(32) Priority Date :NA Address of Applicant :Dean, ReseakDevelopment, Roon
(33) Name of priority country :NA Number 151, Faculty Building, Post Office: IIT Kanpur KanpL
(86) International Application No :NA Uttar Pradesh India 208016 Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)JAYARAMAN, Eswaran
(61) Patent of Addition to Application Number ‘NA 2)IYER, S. Sundar Kumar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A portable charger to providand store electrical power when exposed to any source of light is disclosed. This portable, com|
retractable, light weight solar charger is provisioned to ensure that optimal sunlight is incident onto the solar jgutietszizd

conversion of energyA pushbutton implements a ralp mechanism of the retractable solar module. Horizontal rods ensure thi
solar module is taut when the portable charger is in pholtaic power generation state while vertical legs tilt the solar panel in
desireddirection and angles for optimum power generatibis. also provisioned with means for replacing the solar submodule.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038776 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A METHOD AND COMPOSITION OF PUMPKIN WINE USING OAK (QUERCUS
LEUCOTRICHOPHORA) WOOD CHIPS

(51) International classification :A61K36/896¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)SHOOLINI UNIVERSITY
(32) Priority Date :NA Address of Applicant :VILLAGEBHAJOL, P.O.
(33) Name of priority country :NA SULTANPUR,SOLAN-173229 (HP) Himachal Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)AMAN DEEP THAKUR
(87) International Publication No NA 2)DR. SOMESH SHARMA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

In the present invention wood chips Acacia spp., Bombaxceiba and Quercusleucotrichophorawere tried for a pering mthisioé
wine maturation. During maturation, there was a decrease in total soluble solids, total sugar, titratable acidity, @dcorbic a
carotenoid, alcohol content, whereas, an increase was observed in the reducing sugar, pH, volatile acidiighestalsohols,
phenols and antioxidant activity. Further, the wine matured with wood chips of Quercuslecotrichophora had the besstibaias
compared to the other treatments. The changes have been reflected in the sensory quality of thevidiéferdfaturation involves
several events that improve wine quality as wines become more pleasant, tasty, fruity in flavour and clarified duringveaging
also observed that the addition of wood chips of Quercuslecotrichophora led to a markedrmeptonghe aroma and flavour of
wines. Hence, an overall improvement in the quality of the wines was observed with woods of Quercuslecotrichophora.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711038135 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : RAPID HYDROTHERMAL SYNTHESIS OF HIERARCHICALLY MESOPOROUS LI3VO4 AND
APPLICATION AS ANODE MATERIAL IN LITHIUM ION BATTERIES

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE
(32) Priority Date :NA Address of Applicant :RORKEE UTTARAKHANE247667,
(33) Name of priority country :NA INDIA Uttarakhand India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)NISHANT GAUTAM
(87) International Publication No NA 2)TAPAS KUMAR MANDAL
(61) Patent of Addition to Application Number ‘NA 3)PARITOSH MOHANTY
Filing Date ‘NA 4)ANJAN SIL
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Thepreseninvention providessynthesiof nutshaped.i)V04 by a. rapid template free hydrothernmaéthod. The analysis of
powder Xray diffraction (PXRD) patternsof asobtained powder sampleswithoutanypostsynthetic calcinatiorrevealed
formation of singlephaseLi)V04 with orthorhombic structurand leassquarerefinedlattice parameters of 6.3189(3)4454(2)
and 4.9468(2A. Scanning electron microscopic (SEM) images confirmed formation eshrapged microstructure. HREM analysis
together with BET sudce area analysis confirmed presence of mesoporosity and multimodal pore distribution in the nut
shaped.i)V04 . The electrochemicaharge/dischargstudies employing a lithium metal haléll with Lh VO4in its bare form as th
active anode material shew a discharge capacity of615 +mh#&hg-1 and a charge capacity of 85 + 15 mAhgt 0.1 C rates for th
first cycle. The discharge capacity of 345 + 15 mAhgbservedatthe 2d cyclein the nut-shapecdhierarchicallymesoporous Li3V0
is superior to thee reported in the literature for other Li)V04 in its bare form.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038137 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A NOVEL ELECTROCHEMICAL SENSING PLATFORM FOR DETECTION OF BIOLOGICAL
ELEMENTS

(51) International classification ‘GOLN| (71)Name of Applicant :
33/48 | 1)JAWAHARLAL NEHRU UNIVERSITY

(31) Priority Document No :NA Address of Applicant :NEW MEHROLI ROAD, NEW
(32) Priority Date :NA |DELHI-110067, INDIA Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PRATIMA RATHI SOLANKI

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A novelelectrochemical s nsing platforior dete.ction of biological elements. Present:. invention _provides synthesis of a nov
simple, coseffective, environmenrtriendly, rion invasive | befree andmediator free biosensing platform utilizing

nanostructurg material. for. det ction . dfiological elements including enzymes, biomarkers, vitamins and mycotoxins.A conc
electrode is fm. med wi;ing . dif. fe ent pa. pers .ami r.el tive substrate (pla. stic sheetioy. eduction. of graphene oxideGR)
by applying hydrazine vapor: M tahnoparticles, anofibremnd c nductingy lymersareplanted on conducting paper using
ele.ctropho etic deposition technique. The modified condpetige. probe displays the existen.ce of elements suc. h as .carbo_
oxygen and metal and fibres calculated from SEM and EDS. Results of immunosens.or are provided as an example. Biop.
eled:rospun nanofibres onto RGO conducting paper ar used for 2B@Pjitamin D3] detection.

L S B
=

=
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038138 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A NOVEL METHOD TO DETECT {8 USINGELECTROCHEMICAL SENSING PLATFORM

(51) International classification ‘GOIN| (71)Name of Applicant :
33/53 | 1)JAWAHARLAL NEHRU UNIVERSITY

(31) Priority Document No :NA Address of Applicant :NEW MEROLI ROAD, NEW DELH]
(32) Priority Date :NA (110067, INDIA Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PRATIMA RATHI SOLANKI

Filing Date :NA 2)KASHYAP DAVE
(87) International Publication No *NA 3)AMIT DINDA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides an electrochemical sensing platfodetigtion of 11-8. Cysteine capped gold nanoparticles (Cy:
AUNPSs) are planted on conducting paper [reduced graphene oxide(RGO)paper probe] using electrophoretic deposition tecl
voltage of 60 v.. The modified conducting paper probe displeygxstence of elements such as carbon, oxygen and Au calculi
from EDS as 73.7, 14.5 and 11.8 %, respectively and further confirmedayyphotoelectron spectroscopy (XPS). This-BydNPs
ROO paper probe is usd for immobilization of monoclonal antibodjamsat interleukir8 (IL-8) for IL-8 detection. The paper prok
based immunosensor has ability of direct electron transfer without any mediator. The chronoamperometry response sttiue:
lineai detection range a®pg/mL and high sensitivity of 183J.!AmLpglcm2 with limit of detection 0.58 pg nil The AntiIL8-
CysAuNPsRGO paper probe exhibits specificity with-8.and do not show any effect ofNaCl, glucose, MUC and Cyfra &hich
are generally present in the saliva samples. The immunasearsbe used for H8 detection in saliva samples as evaluated with
spiked samples of saliva.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038777 A
(19) INDIA
(22) Date of filing ofApplication :31/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : GREENER SYNTHETIC PROTOCOL FOR-DIBRYL -3-TRIFLUOROMETHYPYRAZOLES

(51) International classification :C07C69/00 Uf;g?gﬁ lgzﬁ]gelgimt;
(31) Priority Document No ‘NA upta - _
(32) Priority Date ‘NA Address of Applicant :Department of Pharmaceutical
(33) Nameyof riority countr :NA Chemistry, M M College of Pharmacy, Maharishi Markandes|
(86) |ntemaﬂ0?1a| Ay Iicatiox No :NA University, Mullanal332(07, Ambala, Haryana, India Himachal
Filing Date PP ‘NA Pradesh India
(87) International Publication No :NA é;x:n%dsﬁli]r:?ar
(61) Patent of Addition to Application Number  :NA P ‘ _
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)Girish Kumar Gupta
Filing Date ‘NA 2)Vinod Kumar
3)Vipin Saini
(57) Abstract :

The present invention relates to synthesis &diaryl-3-trifluoromethylpyrazoles derevatives by epet solid phase reaction mett
using pTSA as catalyst. The literature survey revealed that substituted fluororinated pyrazoles are an interesting classaés
owing to their role as anthflammatory, antibacterial and antifungal, anticancer, anthelmintic, cytotoxic, antimicrobial and ant
agents. Looking into the biological importance, many synthetic approaches have been attempted for trifluoromethylpyiazol:
are reported in litetture. Viewing a wide range of pharmaceutical activities of pyrazole and its derivatives, it was decided to
synthesize some 1;diaryl-3-trifluoromethyl substitution based pyrazoles for biological interest. Condensatidiketiones with
hydrazines in th presence of-p SA furnishes the desired product rapidly (withir2®min). The reaction was monitored by TLC
and NMR spectra
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038824 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : AN IMPROVED PROCESS FOR THE SYNTHESIS OF SHORT CHAIN OLEFINSC&GZFROM
SYNTHESIS GAS USING ALKALI PROMOTED SUPPORTED IRON CALYST

(51) International classification :C01B25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of ApplicantfANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)INDRAJIT KUMAR GHOSH
(61) Patent of Addition to Application Number ‘NA 2)ANKUR BORDOLOI
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to the synthesis of alkali or alkaline earth metal or metal oxide andocapees of copper promoted alum
supported iron catalysts by conventional successive impregnation on commercial alumina support using chloride prettunsat
least one of the nietals or by external addition/doping of Cl and thereby utiligmgaterials for improved synthesis of short chal
olefins (C2C4) from syngas in a single step Fischieopsch process, FTO in presence of C02 afeed. The efficient chlorided

supported iron materials are very attractive as catalytic system fordut siinthesis of lower olefin (G24) from syngas under

hydrogen deficient condition at selectivity of up to 75% at CO conversion up to 90% with syngas having H2 to CO or H2®
molar ratio 0.5 to 1.0, at conditions of temperature, pressure and @HBM-350°C, 1015 bar and 2008000 mIhVg1l respectivel

frchy
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038953 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) PublicatiorDate : 03/05/2019

(54) Title of the invention : AUTOMATIC FRESHWATER SUPPLY SYSTEM IN RAIL COACHES

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VAKEEL AHMAD
(32) Priority Date :NA Address of Applicant :26, AHBABNAGAR, JWALAPUR
(33) Name of priority country :NA HARIDWAR Uttarakhand India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)VAKEEL AHMAD
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Invention relates to automatic freshwater water Supply & monitoring syfeterail coaches, particularly but not necessarily exclt
to Indian Railways LHB type & other high speed coaches. The invention enables automatic continuous pressurized water s
consumption points in the coach, and online communicating low Vesterto preassigned phone numbers through SMS, facilita
the water replenishment in particular coach in running train, at next water filling station. In said invention, two sraalkgiary
tanks | & Il are provided, which are connected with urid@me mounted main tank through an eductor, which ensure a contint
pressurized water supply to consumption points. An air ejector is used to prime the system only once by filling thawxdtaryin
tanks I. The eductor is fed with pressurized n@ivater received from au xiliary tanks delivery pipe line. This pressured water
the water supply from main tank to au xiliary tanks | & I1, in a continuous cycle. The invention is reliable, energyt sfflaison
with low maintenance, for autorti@ & continuous water supply & monitoring system in high speed coaches.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711039092 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : HIGHLY EFFICIENT AND COST EFFECTIVE ORGANIC SOLAR CELLS BASED ON SOLUTIC
PROCESSED HOLE TRANSPORT LAYER

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)UTTARANCHAL UNIVERSITY
(32) Priority Date :NA Address of Applicant :PREM NAGAR, DEHRADUN
(33) Name of priority country :NA UTTARKHAND-248007, INDIA Uttarakhand India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)GAIROLA, SHIV PRA SAD
(87) International Publication No *NA 2)BHARGAV RANVOO
(61) Patent of Addition to Application Number ‘NA 3)DHAWAN, SUNDEEP KUMAR
Filing Date ‘NA 4)PATRA ASIT
(62) Divisional to Application Number ‘NA 5)GAIROLA, PREETI
Filing Date :NA
(57) Abstract :

The present invention relates, Cobalt Oxide (Co304) used as a solution processed, inexpensive and effective holeyga(idpb!
) for efficient organic solar cells (OSCs). OSCs consist of ITO coated glass substrate as a transparent anode electrode for |
incident, Co304 used as a solution processed HTL material dissolved in OMF solvent after that active layer (combinatioara
acceptor material) deposited on to HTL and finally Al used as cathode electrode were deposited by thermal evaporatievic®
was fabricated using a most studied low band gap donor material PCDTBT blended with PC71BM as an acceptor material
simplest device structure ITO/ Co30Jactive layer/Al at ambient conditions. This invention clarify that the devices fabticated
Co30 4 showed better performance as compare to the devices fabricated with well known and most studied solution proce:
material PEDOT:PSS under same environmental conditions. This invention further describes, a process OSCs fabrication L
solution processed Co30 4 as an efficient, inexpensive, effective, stable, easily soluble hole transport material Kfiarfor sol
processed, low cost and efficient organic photovoltaic applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711039126 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR MANAGING ACCESS TO AN APPLICATION IN A COMPUTINC
DEVICE

(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, YeongtongsU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No ‘NA Korea
Filing Date ‘NA 2)Delhi Technological University
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)PANDEY, Nirmal
Filing Date ‘NA 2)GOYAL, Nitesh
(62) Divisional to Application Number ‘NA 3)VERMA, Om Prakash
Filing Date ‘NA 4)KUMAR, Amioy
(57) Abstract :

The present subject matter provides a method and system for managing access to an application in a-devigeitiiige method
comprises analysing an existing level of security associated with accessing at least one application. Based on sgdrémrahysg
at least one of: recommending a user to associate one or more additional-$eeeirfgr accessing the at least application; and
determining an authenticatigerocedure for said existing level of security based on a comparison of: a currentleattergnd a
predicted battery level around the occurrence of a forthcoming battarging event of the mobilgevice said event having been
determined based on a battetyarging trend associated with the molgtvice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711039129 A
(19) INDIA
(22) Date offiling of Application :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PATH COMPUTATION SYSTEMS AND METHODS IN CONTROL PLANE BASED NETWORK:
FOR PHOTONIC LAYER TOPOLOGIES

(51) International classification :G02B27/01 | (71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Ciena Corporation
(32) Priority Date :NA Address of Applicant :7035 Ridge Road, Hanover, Maryla
(33) Name of priority country :NA 21076, United States of America U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Chbhillar Mohit
(87) International Publication No *NA 2)Bisht Seemant
(61) Patent of Addition to Application Number  :NA 3)Prakash Anurag
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Systems and methods of path computation and setup via a control plane in a network with partial connectivity in a ghotonic
include responsive to one wore nodes in the photonic layer having partial connectivity, receiving connectivity information of
one or more nodes in signaling messages at an originating node providing setup messages; storing the connectivity aiftiven
one or more nodesd utilizing the connectivity information for path computation; after path setup of a service through the or
more nodes, periodically sending probe signaling messages over the service; and receiving probe response messages cor
updated connectity information of the one or more nodes and storing the updated connectivity information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711039130 A
(19) INDIA
(22) Date of filing ofApplication :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : LINK LOCKING IN ETHERNET NETWORKS

(51) International classification :HO04W4/1:| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ciena Corporation
(32) Priority Date :NA Address of Applicant :7035 Ridge Road, Hanover, Maryla
(33) Name of priority country :NA 21076, United States of America U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Vashisht Prashant
(87) International Publication No " NA 2)Mishra Rajneesh
(61) Patent of Addition to Application Number ‘NA 3)Ralhan Ritesh
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Systems and methods of Ethernet link locking to detect incorrect cabling implemented at a network element include identify
information using Link Layer Discovery Protocol (LLDP) on a port in the network elecsaminunicatively coupled to an adjacer
port on an adjacent network element; configuring a maintenance association and port Maintenance End Point (MEP) oittth
the adjacent port on the adjacent network element and using the identified informetizemnging Continuity Check Messages
(CCM) over the maintenance association; and detecting a port mismatch between the port and the adjacent port bademked
faults.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711039162 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND DEVICE FOR PROVIDING CONTROL COMMAND TO CONNECTED DEVICE!

(51) International classification :G05B19/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :416 Maetdbong, Yeon¢pngGU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No :NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)SAURABH, Shashank
(61) Patent of Addition to Application Number ‘NA 2)SRIVASTAVA, Puneet
Filing Date ‘NA 3)SHARMA, Sushant
(62) Divisional to Application Number ‘NA 4)SHOREY, Mayank
Filing Date :NA
(57) Abstract :

The present invention relates to methods @evces for providing control command to at least one connected device. The met
comprises of displaying, on a virtual reality device and/or an augmented reality device, a multimedia content correspbading
connected device, receiving, by the vittteality device and/or the augmented reality device, at least one gesture position infa
of an actuating means, displaying, on the virtual reality device and/or the augmented reality device, an updated muotftiemedia
including a graphical represtation of an actuating means in an operational relationship with respect to a graphical represen
at least one actuator corresponding to the connected device, receiving, by the virtual reality device and/or the awgjityented r
device, gestureaanmand information in relation to the actuator; and generating a control command based on the gesture co
information and providing the control command to the connected device.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :27/10/2017

(21) Application N0.201711038185 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : COSMETIC HERBAL FORMULATION FOR TREATING SKIN DISORDERS AND A METHOD F

THE SAME

‘A61K

(51) International classification 36/00

(71)Name of Applicant :
1)RAMA -EESH CHARITABLE TRUST

(31) Priority Document No :NA Address of Applicant :3,Knowledge ParkSurajpur Kasna
(32) Priority Date :NA [Road,Greater Noida, Uttar Prade&bil 310 Uttar Pradesh India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Pallavi Rai
Filing Date ‘NA 2)K.V.Prashant
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a relates to a topical poly herbal synergistic formulation, comacibiegherbal extracts namely Curcum
longa, Cyperus rotundus and Psoralea corylifolia in a predefined ratio combined to form a phytosome complex with the hel,

Cholesterol and Soyalecithin and a method for the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038293 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD OF PREPARING NANCOMPOSITEMEMBRANE FOR HIGHTEMPERATURE
POLYMER ELECTROLYTE MEMBRANE FUEL CELL (HTPEMFC)

(51) International classification :C085 | (71)Name of Applicant
K5/151| 1)CHAIRMAN, DEFENCE RESEARCH &

(31) Priority Document No ‘NA |DEVELOPMENT ORGANISATION
(32) Priority Date :NA Address of Applicant :Room no. 348;idng, DRDO Bhawa
(33) Name of priority country ‘NA Rajaji Marg, New Delhi India 110105 Delhi India
(86) InternationaApplication No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)RAO, Swati Srinivasa
(87) International Publication No :NA 2)HANDE, Varsha Rajpal
(61) Patent of Addition to Application Number ‘NA 3)SAWANT, Shilpa Makarand

Filing Date ‘NA 4)PATRI, Manoranjan
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to method of preparation of a polybezimidazole based polymer electrebdaenpasite membrane
intended for use in a High Temperat&elymer Electrolyte Membrane Fuel Cell (HTPEMFC). The membranes formed have kt
characterised in terms of thermal, mechanical and functional properties. The membranes thus prepared exhibit excdlkemd th
mechanical characteristics coupled with exdganent in doping level and conductivity. The napmposite material is prepared by
the dispersion of essentially an ion conductor into a polymer matrix. The present invention more particularly relatesstofproc
preparation of a polybezimidazole bagedymer electrolyte nanoomposite membrane intended for use in a high temperature
polymer electrolyte membrane fuel cell (HTPEMFC).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038309 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SHELF STABLE PHYTOCHEMICAL RICH LIQUID CONCENTRATE DERIVED FROM
BOTANICAL SOURCES

(51) International classification /AGIK |(71)Name of Applicant
36/18t 1)NOMADS NEUTRACEUTICALS PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :&70, SECTOR22, NOIDA- 201301,
(32) Priority Date :NA |UTTAR PRADESH, INDIA. Uttar Pradesh India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. Ishan Sinha

Filing Date ‘NA 2)Ms. Papia Bera
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A SHELF STABLE PHYTOCHEMICAL RICH LIQUID CONCENTRATE DERIVED FROM BOTANICAL SOURCES The
present inventionelates to a phytochemical rich liquid concentrate derived from botanical sources having a good shelf life. |
disclosed a phytochemical rich liquid concentrate having good shelf life derived from botanical sources comprising a)the
phytochemicals extractdtbm the plant material Camellia sinensis; b)polyol in quantitsgtdéast 50% by weight of total liquid
concentrate; c)water from 10% to 5@% weight of total liquid concentrate; and d)medicinal aromatic plant extract from 0.05 9
% (v/v) of totalliquid concentrate; e)one or more optional ingredients selected from sweetener, electrolyte, vitamin, flavor ar
fla weak acid to maintain the pH value of phytochemical rich liquid concentrate between 4 to 6.1t also provides for af proces
produchg the phytochemical rich liquid concentrate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038404 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date03/05/2019

(54) Title of the invention : APPARATUS FOR PEELING AND CUTTING PINEAPPLES

. e :A23N|(71)Name of Applicant :

(51) International classification 2/00 1)Prakash kumar
(31) Priority Document No :NA Address of Applicant :B801, Rosewood Apartments, Mayu
(32) Priority Date :NA [Vihar phasel Extension, New Delhil10091 Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Prakash kumar

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates toapparatus for simultaneous cutting and peeling of pineapples. The apparatus comprises a
fitted blades arrangement 6 which further comprises a circular blade and perpendicular fitted blades having an apecené&é 1
The blades cut and peel tfigit in one shot once the fruit disc is placed over the blades and pressed from top using a pressin
mechanism and a handle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038417 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PHYTASIEENRICHED FRUITS AND VEGETABLES

(51) International classification :€12 | (71)Name of Applicant :
1/12%| 1)INTERNATIONAL CENTRE FOR GENETIC

(31) Priority Document No :NA |ENGINEERING AND BIOTECHNOLOGY
(32) Priority Date :NA Address of Applicant :Aruna Asaf Ali Marg, 110 067 New
(33) Name of priority country :NA |Delhi, India Delhi India
(86) International Application No :NA |(72)Name ofInventor :

Filing Date :NA | 1)KAUL, Tanushri
(87) International Publication No :NA | 2)SUBRAMANYAM, Chinreddy
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :
The present invention discloses phytase enriched tomato fruit and methods for producingfthere@thod includes transforming
phytase coding gene sequence obtainedBoanc i | | us subtilis operably Iinked to

directing the expression of the phytase into tomato fruit.

Lid
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/10/2017

(21) Application N0.201711038434 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : DESIGN & SYNTHESIS OF POLYANILIE/GRAPHENE OXIDE COMPOSITES FOR EMI

SHIELDING APPLICATIONS

(51) International classification :C01B25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)UTTARANCHAL UNIVERSITY
(32) Priority Date :NA Address of Applicant :UTTARANCHAL UNIVERSITY,
(33) Name of priority country ‘NA PREMNAGAR, DEHRADUN UTTARAKHANAD -248007,
(86) International Application No ‘NA INDIA Uttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)GAIROLA, SHIV PRASAD
(61) Patent of Addition to Application Number ‘NA 2)MOHAMMED, FARUKH
Filing Date ‘NA 3)DHAWAN, SUNDEEP KUMAR
(62) Divisional to Application Number ‘NA 4)GAIROLA, PREETI
Filing Date :NA
(57) Abstract :

Thepresent disquisition iselated tathe procesf makinghigh performance EMI shielding material madie of polyaniline
andgraphene oxide arapplication thereof. In this findindhe composites of polyaniline and graphene oxidee prepared by in
situinterfacial polymerization method whidanfind applications in thehielding of electronic gadgets frafmeincoming
andoutgoing electromagnetic wavisX- band 8.2 12.4GHz. 9raphene oxid@O) is added to enhance thi@elding effectiveness
of the matrix. Theshielding studieshowsthat the5% concentratiorof GO inthe polyaniline (95%matrix improves thebsorption
contribution to theotal shielding effectiveness in the polyanilie/graphene oxide composites.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038442 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : NOVEL HELMET

. e :A42B|(71)Name of Applicant :

(51) International classification 3/00 1)Vida Salvateur International Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :1098/44, DDA Flats, Kalkaji, New
(32) Priority Date :NA |Delhi 110019 Delhi India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Prateek Kumar

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A novel helmet is disclosed. The helmet comprises a device adapted to be secured with a normal helmet. The device ligimy
dependent resistor and infrared sensor, adapted to be connected to with a microprocgsescofie and an accelerometer adap
to be connected with a microprocessor are provided for sensing speed and orientation of vehicle rider with respectAo gravii
barometric pressure sensor, adapted to be connected with the microprocessor, is fmosatesing pressure & altitude. A Bluetoc
module is provided for establishing connection with the phone of the vehicle rider. A rechargeable battery is providegliZimger
all the above mentioned electronic components used in the device.

|
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038475 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : RELIEF SPRAFORMULATION

. e :A61K|[(71)Name of Applicant :

(51) International classification 36/00 | 1)ANIL KHANNA
(31) Priority Document No :NA Address of ApplicantD-199, DEFENSE COLONY, NEW
(32) Priority Date :NA [DELHI- 110024. Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)ANIL KHANNA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a herbal palief composition which is formulated from herbal and natural ingredients without
toxic sideeffects based on the active properties of pain relief (anodyne), inflammation reductianfl@mtnatory) and healing
properties of herbs and their extracts in a synergistic combination. Said herbal pain relief composition comprisingaaiéyrapeu
effective amounts of water soluble active ingredients, at least one carrier, at least one solubilizer and at leassohleatatura
preservative.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711038496 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : AN ICE TRAY TO REDUCE ICE MAKING TIME IN A REFRIGERATOR AND A METHOD
THEREOF

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)KUMAR SACHIN
(87) International Publication No *NA 2)AGRAWAL PRAVEEN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention provide an refrigerator (100) including a cabinet (102); a freezing compartment (104) mouated over
refrigerating compartment (106) disposed in the cabinet (102) and an ice tray (110) for making ice. The ice tray (18@s@mg
body (110 a) including a plurality of cavities (110 b). Each cavity (110 b) is insert molded with metal inserts (tifdtojrasectior
to facilitate better heat transfer and accelerate ice formation. Figure 1 (a)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711038504 A
(19) INDIA
(22) Date of filing ofApplication :30/10/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : SPEAKER FOR VEHICEE

(51) International classification :H04M1/608:|(71)Name of Applicant :
(31) Priority Document No :NA 1)HYUNDAI MOTOR COMPANY
(32) Priority Date :NA Address of Applicant :12, Heolleung, Seochegu, Seoul
(33) Name of priority country :NA 06797, Republic of Korea Republic of Korea
(86) International Application No ‘NA 2)KIA MOTORS CORPORATION
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)KIM, Dong Kyu
(61) Patent of Addition to Application Number :NA 2)LEE, Jaejun
Filing Date ‘NA 3)BATTE, Jaya Prakash
(62) Divisional to Application Number ‘NA 4)MUNAGA, Masthan, Vikas
Filing Date :NA

(57) Abstract :

A speaker for a vehicle includes: a base plate which is installed in a door of the vehicle and includes a first colguingruooat
speaker module including a second couppogion. In particular, the first coupling portion has a predetermined pattern formec
a circumferential direction of the inner surface of the first coupling portion, and the second coupling portion incledeteaminec
pattern formed along a cumferential direction of the outer surface of the second coupling portion such that the second coug
portion is interlocked with the first coupling portion, and a connector.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :21/08/2018

(21) Application N0.201814031330 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD FOR IMAGIPROCESSING AND MOBILE TERMINAL USING DUAL CAMERAS

(51) International classification :HO4N5/225
(31) Priority Document No 201711060116
(32) Priority Date :01/11/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA,
CHANGEAN, DONGGUAN, GUANGDO
China
(72)Name of Inventor :

1)OUYANG, DAN

Filing Date ‘NA 2)TAN, GUOHUI
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A method for image processing and a mob#aninal, and a computer readable medium are disclésehe method, n number of
first images and m number of second images are acquired. The first images and the second images are captured by aepair
and a secondary camera respectively, artd thee n and the m are integers greater than 2. A synthesiemmjsing process is

performed on the n number of first images and the m number of second images respectively to obtain a primary image and
secondary image respectivelyepth information ofhe primary image is obtained based on the primary image and the second
image. A blurring process for the primary image is then performed based on the depth information of the primary imageto

target image.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/08/2018

(21) Application N0.201814031436 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : IMAGEPROCESSING METHOD, APPARATUS ANDEVICE

(51) International classification :G06K9/36
(31) Priority Document No 201711059105
(32) Priority Date :01/11/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA,
CHANGEAN, DONGGUAN, GUANGDO
China
(72)Name of Inventor :

1)OUYANG, DAN

Filing Date ‘NA 2)TAN, GUOHUI
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

An imageprocessing method, an apparatusl a device are providetihe method includes: controlling a primary camera to capt
plurality of primary images, and simultaneously controlling a secondary camera to capture a plurality of secondary itaiages;
a reference primary image frometprimary images, and obtaining a reference secondary imaggptared with the reference
primary image from the secondary images; starting a multitHvaadd parallel processing mechanism, calling a first thread to
perform a multiframesynthesizing noesreduction process for the primary images so as to generate a target primary image, a
simultaneously calling a second thread to obtain depth information according to the reference primary image and the refere
primary image; and performing a blurripgocess for a background region of the target primary image according to the depth
information.Thus, it improves the accuracy of calculating the depth information and the-pragessing efficiency thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/08/2018

(21) Application N0.201814031478 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : FUNCTIONAL DEVICE, ELECTRONIC APPARATUS, AND MOBITERMINAL

(51) International classification :H04M1/02
(31) Priority Document No 201721431565
(32) Priority Date :31/10/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA,
CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA
China
(72)Name of Inventor :

1)ZENG, YUANQING

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A functional device may include a base definingasity, a functional component received in the cavity and a magnetic assemt
received in the cavityThe magnetic assembly may include a first magnetic element fixed on the functional component, a sec
magnetic element fixed on the base and at leasthintemagnetic element arranged between the first magnetic element and th
second magnetic elemeli¥hen each of the first, second, and at least one third magnetic elements is repulsed to an adjacen
element, the functional component is force@xtend out of the cavityWhen each of the first, second, and at least one third may
elements is attracted to the adjacent one, the functional component is pulled to retract into the cavity.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201814032066 A
(19) INDIA
(22) Date of filing of Application :27/08/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : HEADLIGHT CONTROL SYSTEM

(51) International classification :B60Q1/08 | (71)Name of Applicant :
. 2017 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 207309 Address of Applicant :1, Toyotaeho, Toyog-shi, Aichi-ken,
(32) Priority Date :26/10/201'|1471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)HARADA, Tadakazu

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A headlight control system (10) controls a headlight of a moving object. The moving object includes the headlight (8@ &nclu
plurality of lightemission units, 5 and an imaging unit (30) configured to capture images of circumstances in front. The heac
control system (10) includes an irradiation pattern controller (110) configured to perform control for changing at EHgsteseace
or abgnce of light emission and a degree of light emission of each of the light emission units to change an irradiationtpatte!
headlight (20) to one of a plurality of irradiation patterns, an imaging 10 controller (120) configured to perform comtiwistine
imaging unit (30) captures the images of the circumstances in front for each of the irradiation patterns to acquiréagedgrehc
a learning unit (130) configured to learn an irradiation pattern suitable for the circumstances in &dmrbeaptured images
captured for each of the irradiation patterns.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.11996/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :20/10/2015 (43) Publication Date : 03/05/2019

(54) Title of the invention : BLADE AND BLADE DIHEDRAL ANGLE

(51) International classification :FO1D 5/14 (71)Name of Applicant :
(31) Priority Document No 11352495 1)SNECMA
(32) Priority Date :20/03/2013 Address of Applicant :2 BOULEVARD DU GENERAL
(33) Name of priority country :France MARTIAL VALIN, F -75015 PARIS (FR) France
(86) International Application No :PCT/FR2014/0506:| (72)Name of Inventor :

Filing Date :18/03/2014 1)CELLIER, DAMIEN
(87) International Publication No ‘W02014/147332
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relate® a compressor blade defined at each of the points on its surface by a sweep angle and a dihedral anc
comprising:-a root,-a tip, the distance between the root and the tip, measured along an axis referred to as the radial axis,
perpendicular to an axiof rotation of the compressor, being referred to as the radial heigha(@ne, comprised between the ro
and the tip, a first part of which has a strictly positive leading edge dihedral angle, and a second part of whiclkthasemative
leading edge dihedral anglethe zone of maximum dihedral angle being comprised, along said radial axis, between r = 0.25
0,7 h.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/10/2018

(21) Application N0.201814038897 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : EXHAUST PIPE ASSEMBLY AND EXHAUST GAS TREATMENT SYSTEM

(51) International classification :FO1IN13/102
(31) Priority Document No 201711037860
(32) Priority Date :30/10/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)ROBERT BOSCH GMBH

Address of Applicant :Postfach 30 02 20, 70442 Stuttgart

Germany Germany
(72)Name of Inventor :

1)QI, Ping

2)DOEHRING, Christoph

3)DING, Ningning

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present subject matter provides an exhaust pipe assembly (10), comprising a front exhaust pipe (11), a mixinghdiperéa
exhaust pipe (13), with the front exhaust pipe (11) being disposed as to enable an exhaust gas to flow into the mb@hmpe
first flow direction, and an injector (15) being connected to the exhaust pipe assembly (10), the injector (15)arfjectimable
fluid into the mixing pipe (12) in a second flow direction; a guard plate (14) is further disposed in the exhaust pigdg @<®etiie
guard plate (14) being a perforated plate disposed upstream of the injector (15) in the first floandirecti
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814039236 A
(19) INDIA
(22) Date of filing of Application :16/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention RESINMADE FUEL TANK OF SADDLE RIDING VEHICLE

(51) International classification :B60K15/0%|(71)Name of Applicant :
. 2017 1)HONDA MOTOR CO., LTD.

(31) Priority Document No 211353 Address of Applicant =L, MinamiAoyama 2chome, Minate
(32) Priority Date :31/10/201" |ku, Tokyo 1078556, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)TABUCHI, Daisuke

Filing Date ‘NA 2)KURATA, Ko
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

To provide a resimade fuel tank of a saddle riding vehialbere the decrease of a capacity of a fuel tank can be suppressed \
affecting a barrier layer. [Solution] In a resimade fuel tank of a motorcycle as a saddle riding vehicle where a tank wall 33 is
of: a resinmade tank body 31; and a barri@yer 32 formed on an inner surface of the tank body at the time of forming the tan
by injection molding,, the barrier layer provided for suppressing permeation of fuel, wherein@/beadnical recessed portion 16¢
indented toward the Inward difé tank is integrally formed with the tank wall, and an activated carbon storing portion 14S of ¢
canister 14 is formed by covering a space which includes thgdimirical recessed portion with a lid member 34.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814039456 A
(19) INDIA
(22) Date of filing of Application :17/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ROTATING ELECTRICAL MACHINE, STATOR CORE AND STATUORE ASSEMBLING
METHOD

(51) International classification :HO02K1/18 | (71)Name of Applicant :
. 2017 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL

(31) Priority Document No 208908  |SYSTEMS CORPORATION
(32) Priority Date :30/10/201 Address of Applicant :3-1, Kyobashi, Chudu, Tokyo 104
(33) Name of priority country :Japan 0031, Japan Japan
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KURITA, Satoshi
(87) International Publication No :NA 2)TSUBOI, Yuichi
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A rotating electrical machine (200) comprises: a rotor (10) haviogoa shaft (11) and a rotor core (12) ; a stator (20) having a ¢
core (100) and stator windings; and two bearings (63). The stator core (100) has: a plurality of electromagnetic te20pksaeh
having an opening with a plurality of teeth &@rotruding radially inward; two inner clampers (130) holding the teeth (103) at
sides axially; and two outer clampers disposed radially outside the two inner clampers (130) and holding the electrst@algne!
plates (120) axially via the two innelampers (130) . Each of the two inner clampers (130) has inner clamper pieces (130a) ¢
adjacent to one another in the circumferential direction. The outer clampers, the inner clampers (130) and the electstesgn
plates (120) have assemigipin holes (145, 135, 115) which are disposed with circumferential intervals therebetween, as vie
the axial direction, and through which assembling pins (160) extend.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201814040293 A
(19) INDIA
(22) Date of filing of Application :25/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : VEHICLE

(51) International classification :B60R16/0(|(71)Name of Applicant :
. 2017 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 209355 Address of Applicant :1, Toyotaeho, Toyog-shi, Aichi-ken,
(32) Priority Date :30/10/201°|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Zekai QIU

Filing Date ‘NA 2)Hironobu KITAOKA
(87) International Publication No " NA 3)Naoki YAMAMURO
(61) Patent of Addition to Application Number ‘NA 4)Kozo KOSHO

Filing Date ‘NA 5)Hiroaki SUGIYAMA
(62) Divisional to Application Number ‘NA 6)Makoto IKEGAMI

Filing Date :NA

(57) Abstract :

A vehicle includes: a vehicle main body havingassenger compartment (47) and a rear compartment (49) located more rean
than the passenger compartment (47); a rear hatch (52) provided on the vehicle main body and configured to open arehclo
compartment (49); a cooling box (53) disposethimrear compartment (49); a first communication device (61) configured to
communicate with an external server; a second communication device (64) having a communication distance shorter than
first communication device (61); a locking devianfigured to lock the rear hatch (52); and a procestbe processor is configur:
to receive information about an opening signal from the server through the first communication device (61), and toezyematiot
(52) when the processor receives tipening signal through the second communication device (64).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/10/2018

(21) Application N0.201814040312 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD FOR CONTROLLING DATA TRANSMISSION, DEVICE, ANDSTORAGE MEDIUM

(51) International classification :H04L.29/00
(31) Priority Document No 201711030400
(32) Priority Date :30/10/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :N0.18, Haibin Road, Wusha, Chan

Dongguan, Guangdong 523860, China. China
(72)Name of Inventor :

1)MO, Ruihong

2)LIN, Zhiyong

Filing Date ‘NA 3)LIU, Mei
(62) Divisional toApplication Number ‘NA 4)ZHANG, Jun
Filing Date :NA
(57) Abstract :

A method for controlling data transmission, device, and storage medium are provided. The method for controlling datidreis
applied to a first device artle method includes that a request for data transmission is sent; a main transmission path that fe
a second device based on the request is received, here, the main transmission path is generated by connecting M sirdenoc
the first deviceand the second device and M is an integer greater than 1; and the data transmission with the second device

performed according to the main transmission path.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040385 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0t|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207120 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA , Takayuki
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessory for a camera, includes: a first terminal; a second terminal through which a first power is supplied;raitiairdsed
for a ground for the first power; a fourth terminal through which a second posgpptied; a fifth terminal used for a ground for t
second power; a sixth terminal used to indicate whether communication is allowed; an eighth terminal receiving a &fst Gtscl
cycle; a seventh terminal receiving a first data signal in syndation with the first clock; a ninth terminal outputting a third dat:
signal in synchronization with the first clock; a tenth terminal outputting a second clock of a second cycle longefiteaayitie;
and an eleventh terminal, wherein: the thimyrth and fifth terminals are positioned between the second and sixth terminals; ¢
seventh, eighth and ninth terminals are positioned between the sixth and tenth terminals.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201814040386 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0:|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207122 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)GOTO, Takao
Filing Date ‘NA 2)KATSUDA, Osamu
(87) International Publication No :NA 3)NAGAOKA, Kaoji
(61) Patent of Addition to Application Number ‘NA 4)FUNAOKA, Takayuki
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessory for a camera body including a plurality of carsiel@aterminals, a cameside protrudingportion, and an elastic
member, the accessory includes: a first tenninal that changes a voltage at the firsisadgrterminal by contacting with a first
cameraside terminal; an eighth terminal to which a first clock signal is input by contactin@ it camersside clock terminal; a
tenth tenninal that outputs a second clock signal by contacting with a second-sal@elack tenninal; and an accessside
protruding portion that is to be pressed toward the camera body side by the elastic, ménaieen: the accessesjde protruding
portion has a contacting portion to contact with the elastic member; and a distance between the eighth terminal amtirige col
portion and a distance between the tenth terminal and the contacting portionremetsho a distance between the first terminal ¢
the contacting portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814001608 A
(19) INDIA
(22) Date of filing of Application :15/01/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : AUTOMATIC TOOL CHANGING SYSTEM FOR MACHINE TOOL

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No 10613778 1)SANJET INTERNATIONAL CO., LTD.
(32) Priority Date :01/11/201 Address of Applicant :No.288&, Desheng Rd., Daya Dist.,
(33) Name of priority countrjregion :Taiwan Taichung City 428, Taiwan,
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)CHING-SAN CHANG
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date :NA
(57) Abstract :

An automatic tool changing system for a machine tool includes a case, a rotating shaft, a tool change arm, and a pbaer un
power unit is disposed in the case, and includes a fixing shaft and a rotating base. An armature coil assspusigdsodi an outer
contour of the fixing shaft. A field magnet corresponding to the armature coil assembly is disposed on the rotatingbrapeofie
contacting with the rollers on the rotating shaft is formed on an outer peripheral surface daitthg batse. When the armature co
assembly is energized, a magnetic field generated by the armature coil assembly rotates the rotating base via thet.fidldhma
the design of the cam profile, the rollers could be moved, whereby to rotate thegrsteaifnso as to rotate the tool change arm tc
change the cutting tool.

1°{ ¥
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/10/2018

(21) Application N0.201814040928 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND APPARATUS FOR IMAGE PROCESSING, AND COMPUTER

READABLESTORAGE MEDIUM

(51) International classification :G06T5/00
(31) Priority Document No 201711040533
(32) Priority Date :31/10/2017
(33) Name of priority country :China
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.
Address of Applicant :N0.18, Haibin Road, Wusha, Chan¢
Dongguan, Guangdong 523860, China @hin
(72)Name of Inventor :
1)Huichao WANG

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a method and apparatus for image processing, and areaaiplbiistorage medium. The mett
includes the following actions. Face recognition is perfororedn image to be processed to recognize a face region in the ima
be processed. Facial feature recognition points in the face region are acquired. Coordinate values of the facial fg@time reco
points in a coordinate system are acquired. Diseahetwveen the facial feature recognition points and angles of a coordinate a
the coordinate system relative to lines each connecting two of the facial feature recognition points are determinedi@actberdin
coordinate values. A deviation angletbé face region is determined according to the distances between the facial feature rec
points and the angles of the coordinate axis relative to the lines each connecting two of the facial feature recogaitian poin

retouching template correspting to the deviation angle is acquired. The face region is retouched according to the retouchin

template.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040961 A
(19) INDIA
(22) Date offiling of Application :30/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : IMAGE PROCESSING METHOD AND DEVICE, ELECTRONIC DEVICE AND COMPUTER
READABLE STORAGE MEDIUM

(51) International classification :G06K9/36 (71)Name of Applicant :

(31) Priority Document No 201711045673 1)GUANGDONG OPPO MOBILE

(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.

(33) Name of priority country :China Address of ApplicantNo. 18, Haibin Road, Wusha,

(86) International Application No ‘NA ChangEan Do ngg u5a3860, CBinazhimad o n
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No *NA 1)Yuanging ZENG

(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA

(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An i mage processing method and device, an el ect rThamethodd ¢

includes that: face recognition is performed on an image to be processed; responsive to detecting that the image $ede prou
includes a portrait, a shooting distance of the portrait is acquired; responsive to determining that the sttaoiiegniéets a prese
distance condition, a parameter relationship matched with the met distance condition is acquired; a beauty parametelirapice
the shooting distance is selected according to the parameter relationship; and beauty propes&ngésl on the portrait accordil
to the beauty parameter
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040981 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) PublicatiorDate : 03/05/2019

(54) Title of the invention : STEREOSCOPIC DISPLAY DEVICE HAVING A BARRIER PANEL

(51) International classification :G02B27/2(|(71)Name of Applicant :

o :10-201F 1)LG Display Co., Ltd.
(31) Priority Document No 0144062 Address of Applicant :128, Yeoulaero, Yeongdeungggu,
(32) Priority Date :31/10/201°| Seoul 07336, Republic of Korea Republic of Korea

:Republic [(72)Name of Inventor :

(33) Name of priority country of Korea 1)JIN, You-Yong

(86) International Application No ‘NA 2)JEON, Wook
Filing Date ‘NA 3)IM, Hee-Jin

(87) International Publication No *NA 4)LEE, Yong-Ku

(61) Patent of Addition to Application Number ‘NA 5)JANG, Ju-Hoon
Filing Date ‘NA 6)KIM, Dong-Yeon

(62) Divisional toApplication Number ‘NA 7)MOON, Woon-Chan
Filing Date ‘NA

(57) Abstract :

A stereoscopic display device having a barrier panel (200) is provided. The barrier panel (200) may include lowe(2#@nreels
channel insulating layer (260) and upper channels (250), which are sequentially stacked on a barrier panel. The lowép40ar
may be disposed between the upper channels (250) . Each of the lower channels (240) may includeehfrstds(itx1), a secont
subchannel (242) and a lower insulating layer (243). The lower insulating layer (243) may be spaced away from theliiasingl
(241) . The second stthannel (242) may be connected to an end region of the firstrgutnel (241) faog the upper channels
(250). The second suthannel (242) may be extended along a side wall of the lower insulating layer (24 3) facing the-first su
channel (241). Thusf in the stereoscopic display device according to the embodiment of the presiemt indestance between the
lower channels (240) may be minimized. Therefore, in the stereoscopic display device according to the embodimentsaot the
invention, a proper viewing range of the stereoscopic image may be moved according to the Ibttaigiewer, naturally.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040387 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title ofthe invention : ACCESSORY

(51) International classification :G03B17/1+|(71)Name of Applicant :
. 2017 1)Nikon Corporation

(31) Priority Document No 206882 Address ofApplicant :153, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)NAGAOKA, Koji

Filing Date ‘NA 2)KOTANI, Noriyasu
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

An interchangeable lens is removably attached to a camera body including-sid®dyount, an imaggensor, a plurality of body
side claws disposed outside of the image sensor and a plurality of elastic members respectively disposed on image lsahs ¢
side claws. The interchangeable lens includes thediglesmount, first and third lerside chws engaged with the plurality of boedy
side claws upon attachment to the camera body. The first and thirsidienslaws project from the cylindrical portion in the outer
periphery direction of the lerside mount and extend in the circumferential dicecround the optical axis. The first and third lei
side claws are in contact with the two elastic members opposite to each other across an optical axis in once upontattaehme
camera body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040388 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/1+|(71)Name of Applicant :
. 2017 1)Nikon Corporation

(31) Priority Document No 206880 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)NAGAOKA, Koji

Filing Date ‘NA 2)KOTANI, Noriyasu
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

An interchangeable lens is removably attached to a camera body including-sid®dyount, an image sensor, begige tenninals
and a first tdourth bodyside claws. The interchangeable lens includes thedigiessmount, lenside tenninals which are in contac
with body-side terminals, a first to fourth leisgde claws engaged with the first to fourth besilye claws once the interchangeable
lens is attached to the camera body. The first and thirddielesclaws are disposed on a third sige line intersecting with the firs
lensside line at an optical axis with approximately 45 degrees. The firssidadine passes through a center leemvopposite end:
of the first lensside claw to the optical axis. The second and fourth$@es claws are disposed on a fourth isite line orthogonal
to the third lensside line at the optical axis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040389 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0t|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207116 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)GOTO, Takao
Filing Date ‘NA 2)KATSUDA, Osamu
(87) International Publication No :NA 3)NAGAOKA, Kaoji
(61) Patent of Addition to Application Number ‘NA 4)FUNAOKA, Takayuki
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessory for a camera body including a plurality of carsiel@aterminals, a cameside protrudingportion, and an elastic
member, the accessory includes: a first tenninal that changes a voltage at the firsisadgrterminal by contacting with a first
cameraside tenninal; an eighth tenninal to which a first clock signal is input by contacting ¥iigh cameraside clock terminal; a
tenth tenninal that outputs a second clock signal by contacting with a second-sal@elack tenninal; and an accessside
protruding portion that is to be pressed toward the camera body side by the elastic, ménmieen a distance between the eighth
tenninal and the accesssasigle protruding portion and a distance between the tenth tenninal and the aesidesprgtruding portior
are shorter than a distance between the first terminal and the acesdsgryaruding portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040390 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of theinvention : ACCESSORY

(51) International classification :G03B17/1+|(71)Name of Applicant :
. 2017 1)Nikon Corporation

(31) Priority Document No 206881 Address ofApplicant :153, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)NAGAOKA, Koji

Filing Date ‘NA 2)KOTANI, Noriyasu
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

An interchangeable lens is removably attached to a camera body including-sid@dyountpody-side terminal group disposed
above an upper side of an image sensor and a first to fourthsimelglaws. The second bedige claw extends in circumferential
direction with a center angle and is located outside the-bumityterminal group. The imghangeable lens includes the leside
mount, lensside terminal group, a first to fourth leesle claws engaged with the first to fourth beuiye claws in proper attachme
of the interchangeable lens. The four baitye claws are respectively disposedour regions divided by a first and second bsibie
lines in relation to the arshaped bodgide terminal group. The interchangeable lens is inserted to the camera body and rotat
first angle for attaching and the terminals of the camera bodytee interchangeable lens are connected each other. The cente
of the second bodgide claw is smaller than the first angle.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039500 A
(19) INDIA
(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD FOR RESOURCE ALLOCATION AND TERMINAL DEVICE

(51) International classification :H04B17/382 (71)Name of Applicant :
(31) Priority Document No :201711047929.| 1)GUANGDONG OPPO MOBILE
(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of ApplicantNO. 18, HAIBIN ROAD, WUSHA,
(86) International Application No :NA CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA
Filing Date ‘NA China
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Numbe:NA 1)CHEN, YAN
Filing Date ‘NA 2)CHENG, JIE
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method for resource allocation and a terminal device are provided. The method inclidéswvireg. An operating system first
identifies an internal running scenario of a target application running in a foreground of a terminal device. The oypsteatirgen
acquires a plurality of resource adjustment strategies associated with presetregsieces the-adjusted in the internal running
scenario. The operating system acquires status information of the internal running scenario. Thereafter, the operatidjsisste
usage priorities of the plurality of resource adjustment strategiesting to the status information. At last, the operating systen
adjusts the preset system resourcdsaadjusted by selecting a resource adjustment strategy with the highest priority. Accord
embodiments of the present disclosure, it is benefigisdduce power consumption of a running process of the target applicatic
2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814039535 A
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(54) Title of the invention : ROTATING ELECTRICAL MACHINE AND DIAGNOSTIC METHOD FOR THE SAME

(51) International classification :HO02K11/0(|(71)Name of Applicant :
. 2017 1)MITSUBISHI HITACHI POWER SYSTEMS, LTD.

(31) Priority Document No 206955 Address of Applicant :4, Minatomirai 3chome, Nishiku,
(32) Priority Date :26/10/2017%| Yokohamashi, Kanagawa 228401, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Yuichi SEKINE

Filing Date ‘NA 2)Keiji SUZUKI
(87) International Publication No NA 3)Keisuke KUMANO
(61) Patent of Addition to Application Number  :NA 4)Tamami KURIHARA

Filing Date ‘NA 5)Yuichi TAKAHASHI
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A rotating electrical machine of the present invention evaluates a relative displacement of members andritipboitySurther
even when two or more members operate or move. A rotating electrical machine of the present invention comprises @ statc
rotor disposed on an inner side of the stator with a predetermined gap. The stator includes vibratiomglesstes, each of the
vibration measuring devices placed on each of at least two members included in the stator, the members having different
displacements or phases with each otfibe rotating electrical machine includes a device that acquires izaal@placement of or
of the members included in the stator by evaluating a difference between displacements or phases measured by the vibrati
measuring devices and that evaluates a lifetime of the one of the members included in the stator bassddtive ttisplacement.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039551 A
(19) INDIA
(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019

(54) Title ofthe invention : STEPLESS TRANSMISSION CAPABLE OF OPERATING CONTINUOUSLY

(51) International classification :B60K6/547|(71)Name of Applicant :
(31) Priority Document No :10613759:| 1)MOTIVE POWER INDUSTRY CO., LTD.
(32) Priority Date :31/10/201° Address of Applicant :NO.66, Shanjiao Rd.-&ing Village,
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(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)CHENG, HSIN-LIN
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A stepless transmissiaapable of operating continuously having a supportive rotating element (4); a plurality of transmissior
(5) disposed on the supportive rotating element (4); a plurality of driving rods (6) rotatably connected to the trarspherssi(s);
powe input clamping rotating element (7); a power output clamping rotating element (8),where in the transmission spheres
disposed between the power input clamping rotating element (7), power output clamping rotating element (8)and suppogtivi
element (4); an accelerating planet gear train (3);a first decelerating planet gear train (1);a transmission shafo(@yeafirs
transmission rotating element (111)connected between the transmission shaft (9) and a carrier (33) of the accaletajmy plai
(3); a second onway transmission rotating element (112)connected between the carrier (33) of the accelerating planet gear
and a first carrier (13) of the first decelerating planet gear train (1). Therefore, the steplessdiamsapsble of operating
continuously to transmit power instantly and steadily.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814039611 A
(19) INDIA
(22) Date of filing of Application18/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD FOR CONTROLLING THE ACCESS TO A SECURE AREA OF AN EQUIPMENT,
ASSOCIATED COMPUTER PROGRAM, COMPUTER MEDIUM AND EQUIPMENT

(51) International classification :G06F21/01| (71)Name of Applicant :
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(32) Priority Date :27/10/201 Address of Applicant :48 rue Albert Dhalen®@400 SAINTF
(33) Name of priority country :France OUEN, France France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DEGENEVE, Xavier
(87) International Publication No *NA 2)FOUQUES, Baptiste
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a method for controlling access to a secure zone (42) of an electronic equipment ¢b2)graen
file, the equipment (12) comprising a memory (14) comprising a reference access right to the electronic equipment éti2)dthe
comprising:- acquiring a reference authenticator via the computer-fequiring an authenticator from the useauthenticating the
user by comparing the authenticator from the user with the reference authenti@egiring an access right via the computer file
when, at the end of the authentication, the authenticator from the user is compliant with the referentieadathand opening an

access session to said at least one corresponding secure zone (42), when the acquired access right correspondséoabeeiss
right in the memory (14).
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201814040391 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0:|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207123 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA, Takayuki
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessory removably attachable to a camera body and including a plurality of terminals, includes: a first termindl; a sec
terminal through which a firggiower supply voltage is supplied from the camera body; a third terminal; a fourth terminal; a fift
terminal; a sixth terminal; an eighth terminal that receives a first clock signal of a first cycle from the camera hahthdesenina
a ninth terminh a tenth terminal that outputs a second clock signal of a second cycle to the camera body, the second cycle
longer than the first cycle; and an eleventh terminal, wherein: a distance between the tenth terminal and the secoisddegam
thana distance between the eighth terminal and the second terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040392 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0t|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207121 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA, Takayuki
Filing Date ‘NA 2)YASUDA, Kiyoshi
(87) International Publication No :NA 3)SUGIYAMA, Hideaki
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessorjor a camera body, the camera body including a second caideralock terminal to which a second clock signal is
input, a first cameraide power supply terminal that outputs first power, and a casigganput terminal to which a signal indicati
wheter or not data communication is allowed is input, the accessory includes: a second terminal that contacts with tkeedirs!
side power supply terminal; a sixth terminal that contacts with the cesitkranput terminal; a tenth terminal that contadts the
second camerside clock terminal; a first terminal group comprising a plurality of terminals between the second terminal anc
sixth terminal; and a second terminal group comprising a plurality of terminals between the sixth terminal autll tiertimal,
wherein the number of terminals in the first terminal group is same as the number of terminals in the second terminals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040393 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0t|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207117 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA, Takayuki
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional toApplication Number :NA
Filing Date :NA

(57) Abstract :

An accessory for a camera includes: a first terminal; a second terminal; a third terminal; a fourth terminal; a fifth sesirthal;
terminal; an eighth terminal that receives a first clock signal of a first cycle from the camera; a seventh termécaitbata first
data signal in synchronization with the first clock signal; a ninth terminal that outputs a third data signal to thencamera i
synchronization with the first clock signal; a tenth terminal that outputs a second clock signal of a sdedndivycamera, the
second cycle being longer than the first cycle; and an eleventh terminal that outputs a second data signal to the camera in
synchronization with the second clock signal, wherein: the eighth terminal is positioned between theeevigathaind the ninth
terminal, and the tenth terminals is positioned between the ninth terminal and the eleventh terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040394 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0:|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207118 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA, Takayuki
Filing Date ‘NA 2)YASUDA, Kiyoshi
(87) International Publication No :NA 3)SUGIYAMA , Hideaki
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatiolNumber :NA
Filing Date :NA

(57) Abstract :

An accessory that can be attached to a camera body, the camera body including a firssidarokrek tenninal that outputs a first
clock signal, a first camerside data tenninal that outputs a first data signal, ahildacamersside data tenninal to which a third d
signal is input, the accessory includes: an eighth terminal that is brought into contact with the firsisodendoeck terminal; a
seventh terminal that is brought into contact with the first carsidadata terminal; and a ninth terminal that is brought into con
with the third cameraide data tenninal, wherein the eighth terminal is positioned between the seventh tenninal and the nintl
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The Patent Office Journal No. 18/2019 Dated 03/05/2019 18415



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040395 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ACCESSORY

(51) International classification :G03B17/0:|(71)Name of Applicant :
. 2017 1)Nikon Corporation
(31) Priority Document No 207119 Address of Applicant :13, Konan 2chome, Minateku,
(32) Priority Date :26/10/201°| Tokyo 1086290, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUNAOKA, Takayuki
Filing Date ‘NA 2)YASUDA, Kiyoshi
(87) International Publication No :NA 3)SUGIYAMA, Hideaki
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An accessory that can be attached to a camera body, the camera body including a firstidamkrek terminal thadutputs a first
clock signal, a second camesie clock terminal to which a second clock signal is input, and a first cesmerpower supply
terminal that outputs first power, the accessory includes: an eighth terminal that is brought into conthetfirsthcameraide clocl
terminal; a tenth terminal that is brought into contact with the second caiderelock terminal; and a second terminal that is
brought into contact with the first camesile power supply terminal, wherein: a distance batvtee tenth terminal and the secon
terminal is longer than a distance between the eighth terminal and the second terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040417 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ANTENNA ASSEMBLY AND WIRELESS COMMUNICATION DEVICE EMPLOYING SAME

(51) International classification :H01Q1/24:|(71)Name of Applicant :
(31) Priority Document No :10613741¢| 1)CHIUN MAI COMMUNICATION SYSTEMS, INC.
(32) Priority Date :30/10/201° Address of Applicant :No. 4, Minshgrst., TuCheng Dist.,
(33) Name of priority countrjregion :Taiwan New Taipei City 236, Taiwan,
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)YI-CHIEH LEE
(87) International Publication No *NA 2)YEN-HUI LIN
(61) Patent of Addition to Application Number  :NA 3)YUN-JIAN CHANG
Filing Date :NA 4)JUNG-CHIN LIN
(62) Divisional to Application Number ‘NA 5)GENG-HONG LIOU
Filing Date :NA 6)GENG-HONG LIOU
(57) Abstract :

An antenna assembly (100) includes a $idme (113), a feed portion (14), a ground portion (15), a radiating portion (13), and
matching circuit (20). The side frame (113), defining a first gap (1112), to form a first radiating section (24) frost ¢ag fii112)
to a side portion. Theadiating portion (13) is inside the side frame (113) and connects to the feed portion (14) and the groun
(15), the radiating portion (13) is spaced apart from the side frame (113) and connected to the first radiating seCtiened Jof
thefirst matching circuit (20) connects to an end of the first radiating section (24) adjacent to the first gap (1112erohother
connects to the ground portion (15). The feed portion (14) feeds current into the radiating portion (13), two opposftdsecirds
radiating section (24) and the first matching circuit (20) to activate radiating signals in a first frequency band. & wireles
communication device (200) employing the antenna assembly (100) is also provided.

o 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040432 A
(19) INDIA
(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : HEAT TREATMENT FACILITY

(51) International classification :C30B31/1i[(71)Name of Applicant :
. :JP2017 1)DOWA THERMOTECH CO., LTD.

(31) Priority Document No 210237 Address of Applicant :14., Sotokanda-¢home, Chiyodku,
(32) Priority Date :31/10/201° | Tokyo 1010021, JAPAN Japan
(33) Name of priority country :Japan 2)TOYOTA JIDOSHA KABUSHIKI KAISHA
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Takahiro FUJITA
(87) International Publication No " NA 2)Masayoshi IKEYAMA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A heat treatment facility performingteeat treatment on a workpiece, the heat treatment facility includes: a treatment containe
which the workpiece is housed; a heater which is provided in the treatment container and heats the workpiece by raditkias
from below the workpieceand a plurality of support posts which are provided in the treatment container and support the wor
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The Patent Office Journal No. 18/2019 Dated 03/05/2019 18418



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040496 A
(19) INDIA
(22) Date offiling of Application :26/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : HOLOGRAPHIC EYEGLASS LENS

(51) International classification :A61F9/00 (71)Name of Applicant :
(31) Priority Document No :CN201711035686| 1)ZHENG KELI
(32) Priority Date :28/10/2017 Address of Applicant :Room 102, Unit 5, Yanshan Street
(33) Name of priority country :China Furong District, Changsha City, Hunan Province, China Chin
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)ZHENG KEL |
(87) International Publication No *NA
(61) Patent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional toApplication Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a holographic eyeglass lens. The holographic eyeglass lens comprises a lens body whose
attention optical zone is a frdecus lens, and is provided with a butterélgaped holographic zoom ringa direction from an optici
center to the edge of the lens, wherein the radius of the buishdiyed holographic zoom ring is not smaller than 4.5 mm. An o
path guide zone is arranged at the periphery of the lens. Thiafieelens serves toefely focus within a range of 16 mm from the
optical center. A zone of moving 4.5 mm from the optical center towards the outer edge of the lens is definedmesaatimius
zone. A zone of moving from 4.5 mm to 11.5 mm is defined as @eadh focus zam Then, a zone of moving from 11.5 mm to ]
mm is defined as a lodweam focus zone. A zone from 16 mm to 38 mm, i.e., the outermost edge of the lens, is defined as th
path guide zone. The holographic eyeglass lens of the present inventiondisiimgs images and rich gradation in visual sense &
has good effects of filtering ultraviolet rays, and other light waves of stray light and glare light harmful to sightsye$the

.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201814039910 A
(19) INDIA
(22) Date of filing of Application :23/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD FOR RESOURCE ALLOCATION AND TERMINAL DEVICE

(51) International classification :H04W4/00 (71)Name of Applicant :
(31) Priority Document No 1201711043202 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :NO. 18, HAIBIN ROAD, WUSHA,
(86) International Application No :NA CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA
Filing Date ‘NA China
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Numbe:NA 1)CHEN, YAN
Filing Date ‘NA 2)CHENG, JIE
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method for resource allocation anteaminal device are provided. The method includes the following. Systten information of
a terminal device is acquired and the terminal device has a target application running in a foreground of the termirgh device
internal running scenario of tharget application is determined according to the systie information. A performance
improvement strategy corresponding to the internal running scenario is acquired. Allocation of system resources foalhe int:
running scenario is adjusted accoglio the performance improvement strategy. Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040032 A
(19) INDIA
(22) Date of filing of Application :23/10/2018 (43) Publication Date03/05/2019

(54) Title of the invention : SECTION INSULATOR FOR AN OVERHEAD CONTACT LINE

(51) International classification :HO01B17/0(|(71)Name of Applicant :
(31) Priority Document No :17306497.| 1)ALSTOM TRANSPORT TECHNOLOGIES
(32) Priority Date :31/10/2017 Address of Applicant :48 rue Albert Dhalenne 93400 SAI!
(33) Name of priority country :EPO OUEN, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MICHELI, Silvano
(87) International Publication No *NA 2)BORMETTI, Cristian
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Section insulator (1, ¥pr an overhead contact line arranged for being placed between two isolated sections of said overhea
line, said section insulator (1, 1) comprisingan insulating element (2) placed between two contact wires (6a, 6b) of two adja
sections ofin overhead line;two clamps (16, 18) respectively connected on one side to a respective contact wire (6a, 6b) at
other side to a connecting plate (4) arranged for being in turn connected to the insulating element (2), so thatfihre¢ehsleo
the contact wires (6a, 6b) applies along the axis of the insulatingaporting means (22) directly connected to the insulating
element (2) through the connecting plates (4) and arranged for supporting the section insulator (1, 1) toetet lmeerh
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040166 A
(19) INDIA
(22) Date of filing of Application :24/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention EXTERNAL SYSTEM-COOPERATED CARALLOCATION SYSTEM AND METHOD

(51) International classification :B66B1/00 |(71)Name of Applicant :
. 2017 1)Hitachi, Ltd.

(31) Priority Document No 209175 Address of Applicant :®, Marunouchi ichome, Chiyod&u,
(32) Priority Date :30/10/201'| Tokyo 1068280, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Takahiro HATORI

Filing Date ‘NA 2)Takamichi HOSHINO
(87) International Publication No *NA 3)Satoru TORIYABE
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

An externalsystemcooperated caallocation system that performs operation management of a plurality of elevator devices pr
in a facility such as a building, including: a receiving unit that inputs an operation record of the plurality of elexetsrated egnt
information from an external system; a learning unit that stores and learns information of the operation record, whichddracg
the receiving unit, as past experience data; a prediction unit that predicts the number of users in a halbon Izacisihg storage
information in the learning unit and the event information; and a hall call registration determination unit that allcglateg@ncar
in advance to a predicted congested floor, in which congestion generation is predictedyamistbétime information in the event
information.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/10/2018

(21) Application N0.201814040190 A

(43) Publication Date03/05/2019

(54) Title of the invention : WHITE BALANCE PROCESSING METHOD AND ELECTRONIC DEVICE

(51) International classification :HO4N9/73
(31) Priority Document No 201711037478
(32) Priority Date :30/10/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.
Address of Applicant :N0.18, Haibin Road, Wusha, Chan
Dongguan, Guangdong 523860, China. China
(72)Name of Inventor :
1)WANG, Huichao

Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure provides a white balance processing method. The white balance processing method includes [rt@E
an image to determine whether a light source is contained in a scene correspondimgagehe/hen the light source is containec
the scene, processing (S120) the image according to a first predetermined algorithm to acquire color temperature sufuteelig
the scene and performing a white balance processing on the image actmthangolor temperature of the light source; and whe
light source is contained in the scene, performing (S130) the white balance processing on the image according to a seconc
predetermined algorithm. The present disclosure further provides an elediwite and a netransitory computer readable stora

medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040762 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : IMAGE PROCESSING METHOD AND DEVICE, READABLE STORAGE MEDIUM AND
ELECTRONIC DEVICE

(51) International classification :G06T5/00 (71)Name of Applicant :

(31) Priority Document No 201711054181 1)GUANGDONG OPPO MOBILE

(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.

(33) Name of priority country :China Address of Applicant :No. 18, Haibin Road, Wusha,

(86) International Application No ‘NA ChangEan Do ngg u523860, CBinazhay d o n
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No *NA 1)Yuanging ZENG

(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA

(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

An i mage processing method and device, a computer read:

includes that: through a first processing unit of a terminailnaige to be processed is acquired and send to a third processing
the terminal, a facial feature parameter is acquired according to the image to be processed and sent to a secondrirofdissin
terminal; through the second processing umiteavironmental parameter corresponding to the image to be processed is acqui
target beauty parameter is acquired according to the facial feature parameter and the environmental parameter, abddbéyta
parameter is sent to the third procagsinit; and through the third processing unit, the target beauty parameter is received, th
to be processed is received, and beauty processing is performed on the image to be processed according to the tangehbtes

No. of Pages 53 No. of Claims : 1.

The Patent Office Journal No. 18/2019 Dated 03/05/2019 18424



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/10/2018

(21) Application N0.201814040805 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : IMAGE PROCESSING METHOD, ANDEVICE

(51) International classification :G06T7/00
(31) Priority Document No 201711060087
(32) Priority Date :01/11/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :N0.18, Haibin Road, Wusha, Chan

Dongguan, Guangdong 523860, China. China
(72)Name of Inventor :

1)OUYANG, Dan

2)TAN, Guohui

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure provides an impgeeessing method, and a device. The method includes controlling a first camera to
plurality of first images and controlling a second camera to capture a plurality of second images; acquiring a firg ref@genc
from the plurality of first inmges and acquiring a second reference image from the plurality of second images; performing co
and noise reduction processing on the plurality of primary images by a first thread to generate a compositedraddcemisenage
and processing theomposited and noiseduced image according to a preset image processing strategy to generate a target
and acquiring depth of field information based on the first reference image and the second reference image by a secmdl th
blurring a baclground region of the target image according to the depth of field information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040855 A
(19) INDIA
(22) Date of filing of Application30/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : STRUCTURE OF COMBUSTION CHAMBER OF INTERNAL COMBUSTION ENGINE

(51) International classification :F02B19/0(|(71)Name of Applicant :
. 2017 1)SUZUKI MOTOR CORPORATION

(31) Priority Document No 211812 Address of Applicant :300, Takatsukho, Minamiku,
(32) Priority Date :01/11/201 |Hamamatstshi, Shizuokeen, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Nobuo TABUCHI

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional toApplication Number :NA

Filing Date :NA

(57) Abstract :

A combustion chamber structure of an internal combustion engine is provided which has valve recesses, a bulge, anchedbio
or on a top surface of a piston for improving the ignitability of arfust mixture and reducing a lossdnoling burned gas.
Specifically, the combustion chamber structure of an engine 1 includes ansitaké&lge 23, an exhausitde ridge 24, a first
connecting ridge 25, and a second connecting ridge 26. The-sithkeidge 23 passes by intagiele vale recesses 17 and 18 anc
piston intakeside flat portion 15. The exhausitle ridge 24 passes by exhasiste valve recesses 19 and 20 and a piston exhigia:
flat portion 16. The first connecting ridge 25 and the second connecting ridge 26 conise24@mand 24b of the intakale ridge 23
and ends 24a and 24b of the exhaidé ridge 24 together and extend along outer peripheral edges 5d and 5e of a top surfac
piston 5, respectively. The bulge 21 has a first bowl 22 recessed towar@racenba of the piston 5.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814040880 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : ADJUSTABLE STROKE DEVICE WITH CAM.

(51) International classification :F04B49/00F04B1/z|(71)Name of Applicant :
(31) Priority Document No :62/578,797 1)Lake Country Manufacturing, Inc.
(32) Priority Date :30/10/2017 Address of Applicant :950 Blue Ribbon Circle North
(33) Name of priority country US.A Oconomowoc, Wisconsin 53066 United States of America U.
(86) Internationapplication No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Scott S. MCLAIN
(87) International Publication No " NA 2)Mark Snyker
(61) Patent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract

An adjustable stroke mechanism has a housing with a central axis and a wall enclosing a cavity. At least one counterweigh
movably disposed within the cavity. A mounting assembly is disposed within the cavity. The mounting assembly has a wor}
attachment mechanism. A stroke adjustor couples the at least one counterweight with the mounting assembly. The stroke ¢
enables the counterweight and mounting assembly to move with respect to one another such that a distance betweenedtght
and the mounting assembly is variably adjusted which, in turn, variably adjusts a stroke radius of the vvorkpiece attachmen
mechanism with respect to the central axis of the housing.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711039166 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : A SYSTEM AND A METHOD FOR GRADUAL ICE MAKING

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)LG ELECTRONICS INC.
(32) Priority Date :NA Address of Applicant :20 Yeouiddong, Yeongdeungpgu,
(33) Name of priority country :NA Seoul 156721, Republic of Korea Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KUMAR SACHIN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system (106) for making ice in a refrigerator (100), comprises a reservoir (202) for storing potable water, a water feeding
mechanisn{204), a pump (206) coupled to the reservoir (288)ice tray (212) including a plurality of cavities (214) for receivin
potable water, a control unit (306) for controlling the quantity of potable water supplied to the water feeding mechdhism (2C
control panel (302) connected to the control unit (306) and an ice making button (304) provided on the control panel (302) t
commence ice making in the refrigerator (100). Further, the water feeding mechanism (204) including a plurality of weger fe
nozzles (210) supply a limited quantity of potable water in a predetermined manner at regular intervals in to the phaaiiiysof
(214) of the ice tray (212) such that after every interval the potable water in each of the plurality of cavitiee¢2é4) FIGURE 2
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817007050 A
(19) INDIA
(22) Date of filing of Application :24/02/2018 (43) Publication Date : 03/05/2019

(54) Title of theinvention : METHOD AND SYSTEM FOR PAYMENT CARD VERIFICATION VIA BLOCKCHAIN

(51) International classification :GO6F11/27 (71)Name of Applicant :
(31) Priority Document No :15/366,010 1)Mastercard International Incorporated
(32) Priority Date :01/12/2016 Address of Applicant :2000 Purchase Street, Purchase, N
(33) Name of priority country :U.S.A. York 10577, United States of America U.S.A.
(86) International Application No :PCT/US201/0584:|(72)Name of Inventor :

Filing Date :26/10/2017 1)ARORA, Ankur
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method for conveyance of payment credentials through a third party data source includes: storing, in a memory of a com
device, at least a first public key and payment credentials associated with a transaction account; gendénmatirggrteratiomodule
of the computing device, a machireadable code encoded with at least the first public key; displaying, by a display device ini
with the computing device, the generated mach@aalable code; generating, by the generation module of the tagdavice, a
key pair comprised of at least a private key and a second public key; encrypting, by an encryption module of the computing
10 device, the payment credentials using the private key; and electronically transmitting, by a transmittingf desicemputing
device, the encrypted payment credentials to a publicly accessible data source.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817007051 A
(19) INDIA
(22) Date of filing ofApplication :24/02/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR TRAVEL ITINERARY BIDDING VIA BLOCKCHAIN

(51) International classification :GO6F11/27 (71)Name of Applicant :
(31) Priority Document No :15/370,657 1)Mastercard International Incorporated
(32) Priority Date :06/12/2016 Address of Applicant :2000 PurchaSteet, Purchase, New
(33) Name of priority country :U.S.A. York 10577, United States of America U.S.A.
(86) International Application No :PCT/US2017/0584z|(72)Name of Inventor :

Filing Date :26/10/2017 1)ARORA, Ankur
(87) International Publication No ‘WO0/2018/106353
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for processing travel bids via blockchain includes: receiving an itinerary request including a travel éctmepaised of
reservation requests, each reservation request including a type identifier and reservation details; transmitting a trbotdattion
to a blockchain network for each reservation requests, the transaction including the reservati@andetailsique identifier;
receiving merchant bid for each reservation request, wherein each merchant bid includes a bid amount and additioneidhlistd
identifying a winning bid for each reservation request based on the bid amount and additiongld®thlls included in each
corresponding merchant bid; and transmitting a new blockchain transaction to the blockchain network for each resergatjon
wherein the blockchain transaction includes the unique identifier and indicates unavailatfil@yofresponding reservation requ
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817007053 A
(19) INDIA
(22) Date of filing of Application :24/02/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING VALIDATED, AUDITABLE, AND IMMUTABLE
INPUTS TO A SMART CONTRACT

(51) International classification :GO6F11/27 (71)Name of Applicant :
(31) Priority Document No :15/392,108 1)Mastercard International Incorporated
(32) Priority Date :28/12/2016 Address of Applicant :2000 Purchase Street, Purchase, N
(33) Name of priority country :U.S.A. York 10577, United States of America U.S.A.
(86) International Application No :PCT/US2017/0584¢|(72)Name of Inventor :

Filing Date :26/10/2017 1)DAVIS, Steven, Charles
(87) International Publication No ‘WO0/2018/125370
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for posting of auditable, immutable data to a blockchain includes: receiving a blockchain comprised of a phlcality,
each block being comprised of at least a block headeorm@dr more transaction values, wherein each transaction value incluc
least a transaction hash; receiving a data file associated with a specific transaction hash included in a block irhtie, Mdekein
the data file includes one or more vare)lmodifying at least one of the one or more variables included in the data file; gener
new hash value via application of one or more hashing algorithms to the modified data file; generating a new transadiaseu:
on at least the generateevn hash value and the specific transaction hash; digitally signing the generated new transaction va
electronically transmitting the signed new transaction value.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/09/2017

(21) Application N0.201711032766 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : LEARNING BASED INCIDENT AND DEFECT RESOLUTION

(51) International classification :GO1N23/04:|(71)Name of Applicant :
(31) Priority Document No :NA 1)ACCENTURE GLOBAL SOLUTIONS LIMITED
(32) Priority Date :NA Address of Applicant :3 Grand CarRlaza, Grand Canal
(33) Name of priority country :NA Street Upper, Dublin 4, Ireland Ireland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Janardan MISRA
(87) International Publication No *NA 2)Divya RAWAT
(61) Patent of Addition to Application Number :NA 3)Shubhashis SENGUPTA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

LEARNING BASED INCIDENT OR DEFECT RESOLUTION, AND TEST GENERATION In some exampéshning based
incident or defect resolution, and test generation may include ascertaining historical log data that includes incidentay dafa
associated with operation of a process, and generating, based on the historical log data, steppgtiddaged on grouping of the
step action graphs with respect to different incident and defect tickets, an incident and defect action graph may deaéméhnat:
generate a machine learning model. Based on an analysis of the machine learningitimodspect to a new incident or defect, a
output that includes a sequence of actions may be generated to reproduce, for the new incident, steps that resulhgidéetne\
reproduce, for the new defect, an error that results in the new defetifyidenwot cause of the new incident or defect, and/or res
the new incident or defect. REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :16/09/2017

(21) Application N0.201711032815 A

(43) Publication Date : 03/05/2019

(54) Title of the invention : A NOVEL PROCESS FOR UTILIZATION OF INDUSTRIAL WASTE AND PRODUCTS THERE(

(51) International classification :C10J3/46 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)PORWAL, Gopal,
(32) Priority Date :NA Address of Applicant :Paaniram Society, 1Q1Road, Bhupa
(33) Name of priority country :NA Pura, Udaipur, Rajasthe813001, (IN) Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)PORWAL, Gopal,
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention relates to a novel process to prepardresally products (EcoPro) waste plastic is used for up to 20% to 40% an
works as a binder. The remaining portion can be any type of other waste nikpeiatling of the product to be developed. The
present invention discloses various useful products prepared by using only waste materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711032836 A
(19) INDIA
(22) Date of filing of Application :16/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : FLAT FIN STABILIZER SYSTEM

(71)Name of Applicant :
(51) International classification :B63B39/0¢ D?\?ET?)@MQHT%EF'{: gxﬁéARﬁ(S)I[E\jARCH AND
(31) Priority Document No :NA dd P i vl f Def £ Indi
(32) Priority Date ‘NA Address of App |c_:ant :Ministry of De ence, Govt. of India,
(33) Name of priority country :NA Room No. 348, B Wing, DRDO Bhawan, Raji Marg, New
(86) International Application No ‘NA Delhi 1100%1' Delhi Ir1d|a
Filing Date ‘NA (72)N'ame 0 Inventqr o
(87) International Publication No :NA Bglrégil;ﬁetITl\ﬂ?stEi?;riall?aonatkar
(61) Patent of Addition to Application Number ~ :NA : . J
Filing Date ‘NA 3)Sunil Gopinath Ghume
(62) Divisional to Application Number :NA 4)Subhash Basavant Mukane
Filing Date ‘NA 5)Man|sh C_:handra
6)Neeraj Singh Chauhan
7)Nikhil Saxena
(57) Abstract :

The present invention relates to a flat fin stabilizer system (140). The system (140) is used for sufficient spin txtie ({@))
thereby nullifying thrust misalignment during boost phase and geometric and aerodynamic imbalancesliistinglmase of the
projectile (100). The system (140) includes a fin cylinder (142) having plurality of fins (144) resting on the pluralitugs {146)
provided on the fin cylinder (142). The spring assembly (147) supports the plurality of fims foam cylinder. The spring assembly
(147) includes a plurality of hinge pin (148) for connecting the plurality of fins (144) to the fin cylinder (142), dypbfralitional
spring (152) positioned adjacent to the fin lugs (146) thereby making tavithdhe fins (144) and a plurality of compression spt
(150) positioned between the fin lugs (146) thereby making contact with the tortional spring (152). FIG. 2 for publication
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711032866 A
(19) INDIA
(22) Date of filing of Application :16/09/2017 (43) Publication Date : 03/05/2019

(54) Title of the invention : PORTABLE BEVERAGE DISPENSER

. . . (71)Name of Applicant :
gB g‘:i%rrﬂatg’giﬂﬁf'r\"%a“o” :Eiml/ 007" 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(32) Priority Date :NA Address of Applicant :Dean, Research & Development, R
(33) Nameyof riority countr :NA Number 151, FacultBuilding, Post Office: IIT Kanpur Kanpur
(86) Internatio%al Ay Iicatiox No :NA Uttar Pradesh India 208016 Uttar Pradesh India
Filing Date PP :NA (72)Name of Inventor :
(87) International Publication No *NA gl}\(/l'g;_l'_a‘H’\:EAps’BAS'Sh
(61) Patent of Addition to Application Number  :NA -
Filing Date ‘NA 3)ROY, Ashwani
(62) Divisional to Application Number ‘NA g;;g\I?AS,éAII;eksih
Filing Date :NA , Saty
6)PHILIP Deepu
(57) Abstract :

The preseninvention discloses a beverage dispenser comprising a container (1) for containing the beverage to be dispense
which is in turn contained inside an outer container (3); a dispensing tap (2) for dispensing beverage; an inlet toméhg obta

filling beverage inside the container (1); a holding means (5) and a clipping means (8) configured to carry, the ontar(&ntai
having the container (1) inside it, by a person in the torso of the person. The present invention provides a pertdeedimpense
that is simple, compact, lightweight, ergonomically and wieldy for use in crowded public transportations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817044764 A
(19) INDIA
(22) Date of filing of Application :27/11/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : IRIS LENS

(51) International classification :G02B13/18 (71)Name of Applicant :
(31) Priority Document No :201710386419.9 1)ZHEJIANG SUNNY OPTICAL CO., LTD
(32) Priority Date :26/05/2017 Address of Applicant :No. 668 Shunyu Road Yuyao, Ning
(33) Name of priority country :China City Zhejiang 315400 China
(86) International Application No :PCT/CN2017/1078<|(72)Name of Inventor :

Filing Date :26/10/2017 1)HUANG, Lin
(87) International Publication No ‘WO 2018/214397
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided is an iris lens having a total effective focal length f. From an object side to an imaging plane along th&igptieatia
lens sequentially comprises a first lens (L1) a second lens (L2) and a third lens (Lf¥)stTlees (L1) has a positive focal power &
the object side thereof is a convex surface. Both the second lens (L2) and the third lens (L3) have a positive foca pegetiva
focal power. The distance TTL from the object side to the imaging plathe first lens (L1) on the optical axis and the total effe«
focal length f satisfy 0.7<TTL/f<1.1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814035311 A
(19) INDIA
(22) Date offiling of Application :19/09/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : FUNCTIONAL DEVICE AND MOBILE TERMINAL

(51) International classification :H04wW88/02 (71)Name of Applicant :
(31) Priority Document No 1201711055920 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :No. 18 Haibin Road, Wusha,
(86) International Application No :NA ChangEan, DonggiP3860, ChiBauChm g d o
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)YUANQING ZENG
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure provides a functional device. The functional device may include a frame, a driving assemblyingnd a
base. The frame defines a cavity. The driving assemipgcisved in the cavity. The driving assembly may include a motor, a le
screw, and a slider, the lead screw is connected to the rotating shaft of the motor, the slider is sleeved on the thadkdimyy,
base is slidably connected to the frame. 3liding base is slidably connected to the frame and has a magnetic attraction with
slider, configured to hold a functional component. When the rotating shaft drives the lead screw to rotate, the slitter slitliag
base to move relative to thesme to extend the functional component out of the frame or retract into the cavity. The present
disclosure also provides a mobile terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814035498
(19) INDIA
(22) Date of filing of Application :20/09/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : INFORMATION PROVIDING SYSTEM AND SERVER

(51) International classification :GO6F17/01|(71)Name of Applicant :
. 2017 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 212087 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken,
(32) Priority Date :01/11/201'|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Atsushi MIZUTANI

Filing Date ‘NA 2)Daiki KANEICHI
(87) International Publication No *NA 3)Hirotaka KARUBE
(61) Patent of Addition to Application Number ‘NA 4)Jun KONDO

Filing Date ‘NA 5)Kenichi KOMURO
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

An information providing system includes: a plurality of vehicles each configured to performahiete charging; and a server
configured to communicate with the plurality of vehicles. Each of the plurality of vehicles is configured to transmitedattever
supplying permission information to the server when the user performs an operation of permitting unattended povngy. $uipipdy
matching process, the server is configured to permit to set, as apapyying vehicle, a vehicle having transmitted the unatten
powersupplying permission information. The server is configured to notify, to the unattendedquapéringvehicle matched
through the matching process, a confirmed matching content including information of therposieing vehicle. The unattended
powersupplying vehicle having received this notification is configured to unlock a lid, which covers aqpuhting connector of
the unattended powaupplying vehicle, and permit the unattended power supplying in response to the matchet pewierg
vehicle being parked in proximity of the unattended pesugplying vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814035502 A
(19) INDIA
(22) Date of filing of Application :20/09/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : INFORMATION PROVIDING SYSTEM, SERVER, ANRFORMATION PROVIDING METHOD

(51) International classification -HO4H (71)Name of Applicant :
60/64 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
. 2017 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken,

(31) Priority Document No 212083  |471-8571, Japan Japan
(32) Priority Date :01/11/201'|(72)Name of Inventor :
(33) Name of priority country :Japan 1)Atsushi MIZUTANI
(86) International Application No ‘NA 2)Daiki KANEICHI

Filing Date ‘NA 3)Hirotaka KARUBE
(87) International Publication No *NA 4)Jun KONDO
(61) Patent of Addition to Application Number ‘NA 5)Kenichi KOMURO

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

An information providingsystem includes a server, a plurality of powapplying vehicles, and a plurality of powceiving
vehicles. Each powesupplying vehicle is configured to transmit poveeipplying permission information to the server, the pewe
supplying permission infanation indicating current location and possible pesugsplying amount of the powsupplying vehicle.
Each powerreceiving vehicle is configured to transmit poweceiving request information to the server, the pengeeiving reques
information indicéing current location and requested powereiving amount of the poweeceiving vehicle. The server is
configured to: determine vehicles to be matched and a gathering location of the vehicles using tsepaviag permission
information (current lodion and possible poweupplying amount) of the powsupplying vehicle and the powegceiving request
information (current location and requested pevesreiving amount) of the poweeceiving vehicle; and transmit the determined
gathering location tchie matched vehicles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817047492 A
(19) INDIA
(22) Date of filing of Application :14/12/2018 (43) Publication Date : 03/05/2019

(54) Title of theinvention : METHOD AND DEVICE FOR FEEDING BACK CHANNEL STATE INFORMATION

(51) International classification :HO4L1/06 (71)Name of Applicant :
(31) Priority Document No :201610982332.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :04/11/2016 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2017/1081¢|(72)Name of Inventor :
Filing Date :28/10/2017 1)WU, Ye
(87) International Publication No ‘WO 2018/082510 2)HAN, Wei
(61) Patent of Addition to Application ‘NA 3)BI, Xiaoyan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Embodiments of the present application provide a method for feeding back channel state information (CSI). The metlsobitcs
a wireless communication system and comprises: a user equipment (UE) receivemfigweation signaling and feedback
configuration signaling, the time configuration signaling being used for setting a feedback time period, the feedbacktimonfigL
signaling being used for configuring one or more feedback cycles; the UE periodistallys and sends CSI in the one or more
cycles within the feedback time period. The provided method for periodically feeding back CSI within a feedback timamperio
reduce system overheads by means of the automatic feedback of a UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814036744 A
(19) INDIA
(22) Date of filing of Application :28/09/2018 (43) Publication Date : 03/05/2019

(54) Title of the invention : BACKLIGHT UNIT ANDLIQUID CRYSTAL DISPLAY DEVICE INCLUDING THE SAME

(51) International classification :GO2F 1/1%|(71)Name of Applicant :

. :10-2017 1)LG Display Co., Ltd.
(31) Priority Document No 0144065 Address of Applicant :128, Yeoulaero, Yeongdeungggu,
(32) Priority Date :31/10/201'| Seoul 07336, Republic of Korea Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)Moon, Chang Yl

(86) InternationaRpplication No ‘NA 2)Yoon, JiSu
Filing Date ‘NA 3)Lee, Kyu-Hwan
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure is directed to a liquid crystal display device including a display panel having a red pixelj>ae kygch 3
blue pixel; and a backlight unit configured to emit light to the display panel. The backlight unit inzlliglessource which outputs
first color light; a color conversion layer configured to convert the first color light into a second color light suel tigittrand
green light are spatially separated; and an optical sheet which diffuses or conkdessesid color light.

No. of Pages : € No. of Claims : 1

The Patent Office Journal No. 18/2019 Dated 03/05/2019 18441



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/09/2018

(21) Application N0.201814036840 A

(43) Publication Date : 03/05/2019

(54) Title ofthe invention : WHITE BALANCE PROCESSING METHOD AND ELECTRONIC DEVICE

(51) International classification :HO4N9/73
(31) Priority Document No 201711033365
(32) Priority Date :30/10/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :No. 18 Haibin Road, Wusha,
ChangEan, Do n g giPa860, ChiBauChinag d o
(72)Name of Inventor :

1)WANG, Huichao

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

Thepresent disclosure provides a white balance processing method including processing (S110) an image to obtain a twlo
source contained in a scene corresponding to the image; determining (S120) whether the color of the light source tis &entic
natural color of an object contained in the scene; when the color of the light source is identical to the natural eabjexftth
determining (S130) a type of the scene and performing a white balance processing on the image according to tthe sgpaaf
and when the color of the light source is different from the natural color of the object, determining (S140) color tengfehetur
light source contained in the scene according to the color of the light source and performing the whiggobadassing on the ime

according to the color temperature of the light source.
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